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INTRODUCTION

I, the Chairman, Committee on Public Accounts, having been authorised
by the Committee to present this Report, on their behalf present the 25th Report on
Paragraphs relating to General Education, Health- & Family Welfare and
Labour & Rehabilitation Departments contained in the Report of the Comptrolier
and Auditor General of India for the financial year ended 31st March, 2012
(General & Social Sector). ‘

The Report of the Comptroller and Auditor General of India for the year
ended 31st  March, 2012 (General & Social Sector) was laid on the Table of the
House on 19th March, 2013. . : '

~ The Committee considered and finalised this Report at the meeting 'held on
19th Jume, 2018.

" The Committee place on records their appreciation of the assistance rendered
to them by the Accountant General in the examination of the Audit Report.

V. D. SATHEESAN,
Thiruvananthapuram, ' C Chairman,
19th June, 2018. : Committee on Public Accounts.



REPORT

GENERAL EDUCATION, HEALTH AND FAMILY WELFARE AND
LABOUR AND REHABILITATION DEPARTMENT

GENERAL EDUCATION DEPARTMENT
AUDIT PARAGRAPHS

INTRODUCTION

‘The. Directorate of Public Instruction (DPI) plays an important role in the
intellectual and physical development of all pupils studying in the schools. The
main function of the DPI is management of Primary, Upper Primary and High
Schools in the State. He is responsible for finalizing the curric—in]um, printing of

text books, printing of teachei's handbook, arranging on job training to teachers as a
' part of quality 1mpr0vement programime, etc.

: theracy rate of Kerala increased to 93.91 percent in 2011 as comgared to
47.18 per cent in 1951. The miale, female literacy gap also narrowed down to
4,04 per cent from 21.92 per cent in 1951.

* There were 12634 schools (4493 Government schools 7278 aided schools '
and 863 unaided schools) in the State as of July 2011 (2011-12) catering to
42.30 lakh students. The strength of students in the different categories of schools
is shown in Table below: ' ' ‘

" Table: Distribution of students in different category of schools in the State: .

NaFure of School Student strength (in Lakh) Smd;::;t;:lgg: ;1 (in
Government 1261 : 29.82
Government aided 25.93 o | ‘ ‘61.30
Unaided : 3.76 _ 8.88
CTotal | 4230 100.00

Source: Data furmshed by DPI.

Average annual budget cutlay of the DPI during 2007-2012 was X 3,090.75 crofe,
1217/2018.



Organisational Set-up

The DPI is the Chief Controlling Officer of the Education department for
Primary and Sécondafy Education and is assisted by 14 Deputy Directors of
Education (DDE). There are 38 Educational Districts in the State, District
Education Officers (DE_Os_) are in charge of the Districts and Assistant Education

Officers (AEOs) -are in charge of Sub-Districts. The administration of High’

Schools, Training Schools and other special types of schools are under the control
of DEOs and the administration of all Primary/Upper primary Schools. is-being
controlled by the respective AEQOs. ' .' -

The Organizational structure of DPI is as under-

L



Alldlt Coverage and Methodology

" A Chief Centrolhng Officer (CCO) based audit of the DPI was conduczed
during January-May 2012 covered the period at-2007-2012. During audit, the- -
records of four Deputy Director of Education {DDEs), four District Educaﬂonal

Offices (DEOs) and 16 Assxstant Educatmna} thcers (AEOSs) were test checked as
detailed in Table below:

Table : Detalls of DEOS/AEOS test checked by Audit:

DDE Offices . DEO Offices AEO Offu:es '
_ o ~ | Attingal Neyyattinkara
Thlmvaoanthapuram Thiruvananthapuram Kanijapuram - |Parassala
. . _ ' Changanachery |Kottayam West
. |Kottayam - Kottayam :
- Ettumanoor . {Pala
N Palakkad . | Shornur
Palakkad Palakkad -
_ , Parali _|Pattambi -
- . o Balussery Kozhikode City
Kozhikode _ | Kozhikode
N ' Feroke | Perambra

Records of Text Book office and State Council fof'Education' Research and
Training (SCERT) were also test checked during audit. While the selection of
DDEs was made based on Probability Proportionate to Size Without Replacement*™

{PPSWOR) samplmg method, DEOs and AEOs were selected by Random
Sampling method.

~ AnEntry Conference was conducted on 14 February 2012 with the Secretary '
. of General Education Department wherein the audit objectives, criteria, samp]mg
method for selection of units for audit and scope of audit were explained, An Exit
Conference with the Secretary was conducted on 13 August 2012 durmg which the
audit fmdmgs were discussed and the response of the Government was mcluded in
the report at appropnate places

102 PPSWOR is a samplmg procedure under which the probability of a unit being selected is
proportional to the size of the ultimate unit. This gives larger clusters A greater- probability of
selection and smaller clusters a lower pmbablhty



Audit Objectives: - -
* The CCO based audit of the DPI was undertaken to assess whether—
* there was adequate planning for implementation of schemes;
. the guidelines relating to budgeting were complied with:

'+ the schemes like Mid—Da'y' Meal, Quality Improvement programme,

Printing of textbooks, Quality Education in Madrassas were implementgd

as per guidelines;

* the expenditure was in conformity with broad principles governing
Compliance Audit; - S '

.+ the infrastructure provided in scﬁools was adequate; and
o the_ inspection of schools was carried out as prescribed.
Audit criteria ._ o -
- Appropriate audit criteria derived from the following were a'dopted:

* Acts and Rules namely Kerald Education Act 1958, Kerala Education
Rule (KER), 1959, Kerala Services Rules .

* Kerala Budget Manual. -
~ ¢ Kerala Treasury Code

* Guidelines and Instructions on the administration of schools. issued by
Government and DP] from time to time, -

*  Guidelines and instructions in respect of the implementation of Mid-Day

Meal Scheme, _
Audit Findings .
Pldnning ' '

The major programmes being implemented for the achievement of the
objectives of primary and Secondary Educations are the centrally sponsored
schemes such as Sarva Siksha Abhiyan (SSA) and Rashtriya Madhyamik Siksha
Abhiyan (RMSA). These programmes - are being implemented through
independent agencies. A long term Perspective Plan essential for implementation of
various schemes and activities by fixing targets to assess the achievements was

not prepared by the Directorate. However, the Kerala State Planning ‘Board
had prepared the schemes for the DPI and included them in the XI Five Year

Plan 2007-2012.
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Financial Management

_ Funds for the DPI are provided in the State budget by the Education
Department under Grant No, XVII and the DPI operate the following Major Heads
viz. 2202 (General Education), 2204 (Sports and Youth Services), 2205 (Art and
Culture) and 2235 (Social Security and Welfare). The total outlay on major
 centrally sponsored schemes for Sarva Siksha Abhiyan (SSA) was X 1,086.62 crore
for 2007-2012 and Rashtriya Madhyamik Siksha Abhiyan (RMSA) was X 57.54
crore for the period 2009-2012 and the total works out to ¥ 1,144.16 crore. The
above schemes are being implemented through independent agencies (State Project
Officer, Sarva Siksha Abhiyan and Project Officer Rashtriya Madhyamik Siksha
Abhiyan) and DPI has no budgetary control over those agencies. :

~ Audit analysis of budget a]lotments and expend:ture revealed the following;
Budget allocation and expendmlre . '

The total budget allocation and expendlture from 2007-08 to 2011 12 under'
the Plan and Non-Plan heads are as given in Table below: '

~ Table:- Allocation and expendlture under heads of accounts operated by DPIL

(X in crore)
2007-2008 . 2008-2009 2009-2010 2010-2011 2011-12
| Non- . Non- Non- Non- A Non-
P pran | P | g | PR gy | PR g, | PR
aul;‘:;;_jnu 83.88 | 2536.90 | 169.06 | 2590,89 | 253.50 | 2539.05 | 285.29 | 2764.46 | 344.14 { 3886.59 |
Total

Expendi | 71.40 | 2188.33 | 170.71| 2624.21 | 228.34 | 2575.99 276.22{ 2896.74 | 308.68 | 4079.92
ture . .

Excess . N )
Flololwlolo]lw|lo]lew o]
: o | 12,48 34857 | 1.65 3332 | 25.16 36.94 907 | 132.28 | 35.46.| 193.33
: unllsa_tlou S 7 - :

O : - |

" Source : Detailed appropriation accounts of the respective yéars. -




Estimates' prepared were based on the departmental estimates submitted hy
the Heads of Departments. Paragraph 14 of the Kerala Budget Manual (KBM}
stipulates that the departmental offxcers who prepa:e the estimates should always
give careful personal attention and ensure that the estimates are neither inflated nor
under-pitched. The budget estimates of the DPI were prepared by compiling the

data furnished by the district level officers and heads of other institutions under the
control of DPL. The internal audit wmg of the DPI did not scrutinize the entire

estimates submitted by district level offices because of shortage of manpower and
adopted the data without any analysis. Audit nonced excess/savings . in the
budgeted estimates during 2007-2012 as discussed below:

Short fall m-ut.tltzanoti of Plan funds to the tune of ¥ 80.52 crore and excess
expenditure to the tune of ¥ 47.30 crore under  Non-Plan  noticed during

_2007-2012, not only indicate the faulty estimation but also revealed that high -

priarity funds (Plan funds) were being diverted for meeting non-pian expenditure,

Director stated (August 2012) that the excess exp'enditure in non-plan heads
was due to non—anttmpahon of the extra expendlture on account of increase in

strength of teaching and non-teachmg staff by opening of new schools, sanctioning .

 of additional dmsmns in the existing schools and up-gradatlon of schools. It was
also. stated that due to delay in getting administrative sanction from the
Government and treasury restrictions imposed by the Government the DPI was
unable to incur Plan expenditure which resulted in under utilization of Plan funds. -

The reply indicates that the budget estimates were being prepared without

-planning and assessment of the actual expenditure,
Expenditure in excess of original budget provision

A review of the budget provision and expenditure in respect of the heads of
account, where the orlgmal budget ‘provision was more than ¥ one crore revealed

'that in 32 cases, the expendmlre exceeded the original budget provision by"

7.02 per cent to 96.28 per cent as shown in Appendlx 4.1,

L8



The Government stated (August 2012) that incorrect budget estimation was
mainly due to lack of accuracy in details provided by the District level and sub
level offices of Education Department and unforeseen pohcy changes of the
Government.

Rush of Expenditure

Rushof - ' Paragraph 91(2) of the KBM states that flow of expendlture
fnxfﬁ:ﬂ::; should be regulated in such.a manner that there is no rush of
of March expenditure at the end of the year. It was noticed that in 54 heads -
:‘:‘iﬂﬁ:f- of account, though -there was allorment of X 117.78. crore
fsteady during the commencement of the year, the entire expenditure
release of

funds during (X 72.33 grbre) was incurred only in the month of Marg:h as -
the respective  dletailed in Appendix 4.2. It was also seen that under 92 heads of
 fiscal year. account, expenditure incurred in the month of March was more
‘ than 50 percent of the total expenditure as shown in Appendlx 4.3.

T‘he Govemrnent stated (August 2012) that though. funds were made available
to sub offices on time, DDEs failed to utilize in a uniform manner because of
delay in receiving administrative sanction. - °

Operations/l’roject Management
Infrastructure in Schools

Infrastructure ' Chapter v of KER describes the facilities to be prowdecl ina
facilitiesin  school like school building with proper fencing, playground garden,
schools WI€ yibrary, toilets, drinking water, educational equipments, efc. The

inadequate.
. infrastructure facilities are now being provided by the local bodies.
Analysis of data collected from 371 schools (cut of 1,214 schools in
: ~ the selected DEOs/AEOs) revealed the followmg deficiencies in

infrastructure:
¢ Adequate furniture was not available in- 103 schools'(28._per cent).

» 129 schoals (35 per cent) did not have proper educatidnal" appliances like
globes, maps, etc. :



*. 99 schools (27 per cent) did not have play grounds.
» 82 schools (22 per cent} did not have a boundary wall or propéi' fencing.

. * Library facility was not av'ailable in 60 schools (16 per cent).

* " Adequate drinking water facility was not available in 52 schools -

(14 per cent),

As it was the responsibility of the DPI to ensure the mfrastructure facilities in
schools, non-avallabmty of the basic facilities in schools is a failure on his part.

Optlmal utilization of resources

Rule 22-A of KER presmbes that 4 school shall have minimum student

strength of not less than 25 per standard. It was seen that the number of schools in
the State without ‘minimum student strength increased from 3,414 in 2007-08 to
4,614 in 2011-12 as shown in Table beiow: .

Table showmg number of schools without minimum strength:

. Year . | . Schools 'withou_t minimum strength -

.| Government Aided . ' Total
200708 - | 1720 1694 | 3414
2008-09 1839 1822 3661
2009-10 1974 1988 3962
201011 | 2147 2133 | a0
o112 | »m 2343 4614

Source: Data furnished by DPI,

Further test check of selected AEOs/DEOs revealed that in 376 schools (out '

of 1,520), 88 schools had another Goverument or Aided school within one Km
radius and 178 schools had anuther Govemment ‘or Aided school w1thm two
kilometre radius. ‘
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The increasing trend in schools without minimum student strength in
" standards as required in KER resulted in underutilization of available resources.
DPI stated (August 2012) that while implemenﬁng the Right to Education Act,
such schools would be kept in cluster group so as to utilize the resources of all the
~ schools 'unifdrmly. ' '

Scheme for providing Quality Education in Mad_raésas

-To provide Muslim students studying in Madrassas with access 1o education '
in modern subjects like Science, Mathematics, Social Studies, Hindi and Enghsh a
‘Scheme for Providing Quality Education in Madrassas’ (SPQEM) was introduced
by GOI with effect from 2010-11. The objective of the scheme was to encourage
traditional institutions like Madrassas and Maktabs by. providing financial
assistance for introducing the above subjects in their curriculum so that academic -
prbficiency for classes I-XII was attainable for children studying in these
institutions. Under the scheme, GOI was required to provide assistance to these -
. institutions for appoiniment of teachers, subject to availability of a minimum of ten
students in each subject. Each full time Graduate teacher was to be paid salary for
12 months at the rate of X 6,000 and post Gi'aduate/B.Ed. Teacher ¥ 12, 000 per
month. The scheme also provided for assistance to purchase teaching equipments,
' computers, library books, establishment of science laboratories and assistance for
on job training to teachers. ' ' .

During 2010-11, assistance amounting to I 14.68 crore was paid to
-547 Madrassas. in the State and an amount of ¥ 3.90 crore was paid to
- 152 Madrassas in the selected districts. ' )

Audit analysis of 108 out.of 152 Madrassas in the selected districts revealed
the following: - ' .

» According to the guidelines, financial .assistance under the scheme was
“available to childrep of educationally backward muslim minorities who
attend Maktabs/Madrassas/Darul-Ulooms ' engaged largely in providing

1217/2018.
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religious teaching and with very litlle participation in the national
'majnstream education system, However, records of 108 Madrassas in the
. test checked DDE offices indicated that all the children in these Madrassas
were attending national mainstream education system in general schools,
To that extent, the scheme guidelines were not adhered to.

As per the mformanon available with the DDEs, the above 108 Madrassas ,
were functioning only part-time.

DPI, while disbursing the assistance to Madrassas had not assessed the
working hours of Madrassas, number of children who were learnmg only
religious teaching and curriculum to be followed i in the Madrassas. There
was ne mechanism in place with the DPI to ascertain whether the
- mainstream subjects like Mathematics, Science, English and Computers
were taught and how the time was allotted for teaching the same in
Madrassas.

The scheme also envisaged financial assistance for conductihg in-service
teacher training programmes for the teachers appointed under the scheme -
to upgrade their pedagogical skills. Training was to be arranged in groups.
by State Council for Education Research and Training (SCERT)/District
Institutes of Education and Training (DIETs)fBlock Resource Centers
(BRCs), etc., and the funds for this purpose was to be provided to these
training institutions through the State Government at- ¥ 100 per day per
teacher trainee for a maximum period of 15 days training to cover training
expenses and TA/DA of the trainee. DDEs were required to collect the list
of teachers from the Madrassas and forward it to SCERT/DIETs for”
arranging training and the payment to these training institutions made
through the State Government. It was seen that training was given to all
'Lhe 21 teachers employed under the scheme in eight Madrassas ‘under the
jurisdiction of DDE, Thiruvananthapuram . But no training was given to

. 365 teachers engaged in 142 Madrassas undef the DDEs of the other three
test checked districts viz., Kottayam, Pa]akkad and Kozhlkode
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* Government stated (August 2012) that in Kerala almost all Madrassas are
functioning part time . But teaching 'grants were provided to the Madrassas
with a direction to handle modern subjects strictly in accordance with
norms and guidelines issued by GOI1. Government further stated that on
the basis of audit observation, an enquiry would be conducted against the
institutions to ascertain whether these institutions under SPQEM had
misappropriated Government money and next installment would be paid '
only after carefully examining the implementation of guidelines of the
scheme.

However, the fact remains that during 2010-11, DPI héd not obtained
necessary clarifications and approval from GOI before making payments of

- teaching grant of X 1.54 crore to 149 part time Madrassa teachers at the rate of full

timne teachers.

Implementatlon of National Programme to Nutritional Support to Prnnary

Education (Mld-])ay Meal Scheme)

Excess

claim of
¥36.63
crore on

- Mid-Day

Meal
Scheme
was
utilized for
the
distribution
of rice kits
to children

“on festival

days.

.

The DPI is the nodal agency for implementation of Centrally
Sponsored Mid-Day Meal scheme, The scheme was launched in 1995

- with an aim to improve the nutritional levels among children. The
guidelines of Mid-Day Meal scheme envisage that the scheme should

be complemented with . appropriate interventions through
administration of six monthly dose of de-worming and vitamin ‘A’,
weekly iron, zinc and folic acid and other appropriate supplements
either by utilizing the savings amount in the scheme or be funded from
appropriate schemes of the Health Department or the School Health
Programime of the State Government. It also require the State Level

 Steering-Cum-Monitoring Committee (S-SMC) to guide the
.implementation agency in co-ordination and convergence with

- departments/agencies/schemes concerned and monitor the status of

"implementation to take suitable midcourse correctlon lf any, in time.

GOI had directed that the commlttee shall meet once in six months.
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* In order to achieve the objectives of Mid-Day Meal scheme, GOI bears
 the cost of rice (¥ 5,650 per MT),transportation cost ( X 750 per MT) and

seventy five per cent of cooking cost, honorarium to cooks, etc. According

to the norms, savings in any component was to be used for providing

_ micronutrients and de-wohning medicines, for conducting periodic health

check-up, provide meals having better quality, improving infrastructure
facilities, better supervision, inonitoring, etc. Audit o_bServed that DPT had
inflated the number of feeding days which resulted in-excess claim of

X 36.63 crore on account of purchase of rice from GOI for three years as

shown in Table below:

Table:- Details of savings on account of excess of rice and transportation cost:

_ _ 7 (X incrore)
- Year Quantity of rice | Value of rice lifted for Trénsponation Excess
lifted for free free supply during | cost (X750 | claim
supply during festival seasons @ . per MT)
festival seasons 5,650 per MT(+)1
(MT)i3 percent VAT
- 2009-10 28999 - 1655 2.17 18.72 |
2010-11] - 14167 8.08 106 | 914
2011-12 - 13576 ' 775 1.02 '8.77
Total 56742 | 3238 | 425 36.63

The DPI, instead of reducing the amount from the subsequent year’s
GOI assistance or providing micronutrients, deéworming medicines, etc., as
envisaged in the norms of the scheme, utilized the amount for distribution of five
kilograms- of raw rice kit per child on festival days, which was a State sponsored
programme, '

103 Quantity of rice lifted for frée supply during festival seasons was in addition to the rice lifted for
~Mid-day meal scheme of 27,853, 48,666 and 49,251 metric tonnes for the years 2009-10, 2010-11
and 2011-12 respectively.

[ 2]



13

DPI stated (August 2012} that annual work and budget plan for the current
year was being prepared on the basis of the number of students enrolled for Mid-
Day Meal scheme during the month of December of the previous year, and it was
usually meore than the ‘actual feeding strength of the current year and the
procurement of rice was made by reckoning the number of working days for lower
' and upper primary schools as 200 and 220 respectifrely. It was also stated -thai steps.
were being taken to provide appropriate health supplements with the assistance of
Social Welfare and Health Departments. ‘ - '

This réply indicates that the DPI did not utilize the excess claim for providing
micronutriefll_:s, de- worming medicines, etc.,.or get the excess claim adjusted frorh
" subsequent year’s allotment , but it was utilized for the implementation of another
" State sponéored programme. In test checked schools (371 out of 1,214 schools), it

was seen that the average number of working days during 2007-2012 ranged
between 170 and 179 and it showed a minimum variation of working days of 21 in
_respect of upper primary schools and 41 in respect of primary schools against the
200 and 220 days.reckoned by DPI for the calculation of Mid-Day Meals. DPI did
riot take any action to prepare a realistic assessment of the actual feeding strength
and the number of feeding days by analyzing the past data and in the light of

constant reduction in enrolment of students in the State,

* It was also noticed that the minimum requirement in number of S-SMC
meetings was achieved only during 2009- 10 and no meetings were held
duaring 2008-09 and 2011-12. This shows d'eficiency in monitoring of Mid-
Day Meal Scheme at State level. o

" At the district level, there is 2 noon feeding supervisor who is responsible
to examine the food -quality in schools and to wverify the stock and other
related records. Actording to information contained in the Annual Work Plan
for Mid-Day Meal theme, the percentage of supervision by the supervisor
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ranged betweén 40 and 50. But audit scrutiny revealed that the extent of
‘supervision in the four selected districts was only 2.54 to 25.58 per cent as detailed
" in Table be]ow

 Table: showing details of monitoring by noon feeding supeWisor: '

Year | Thinvananthapuram Kottayam - Palakkad _Kozhikode

Number | Number of | Number | Number of | Number { Number of | Number | Number of
of schools of schools of °| schools of schools

MDM vertified . | MDM vertified | MDM vertified | MDM VerLified

schools with schools with schools with schools with

percentage percentage percentage percentage
2008-09 | 945 24(2.54) NA "NA NA NA NA NA
2009-10 | 950 27(2.84) 878 | 73(8.54) NA NA NA NA

2010-11 940 28(2.97) 878 115 (13.10) 907 | 209(23.04) | 1242 | 145(11.67)

2011-12 | 940 56(5.96) 885 128 (14.46) 907 ; 232(25.58) | 1242 | 181(14.57)

Source Data furnished by the Deputy D!rectars of Education,

NA: Data not avaﬂable

Analysis "of information - regarding facilities in schools for Mid—Day

Meal scheme collected fi'om 371 out of 1214 schools in the selected DEOs/

AEOs revealed the followmg def1c1en(:1es in m'lplementauon and momtonng of
the scheme:

* there were interruptions in noon meal feeding in 28 schools;

* headmasters of 23 schools were not satisfied with the quality of rice
provided;

facility for storage of food grains in hygienic conditions was not avallabie
in 51 schoois;

thirty schools were having thatched kitchen toof; and

** eighty four schools did not have waste disposal facility.

(]
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Admitting the dbservations, the Government stated (August 2012) that action
was being taken to rectify the short falls in the implementation of the scheme.

[Audit paragraph 4.1 to 4.1.8 contained in the report of the Comptroﬂer
and Auditor General of India for the year ended 31st March 2012, (General
& Social Sector.)]

Notes received from the Government on the above audit paragraph is
included as Appendlx I '

_ 1. To a query regarding the audit paragraph, the Additional Chief Secretarjr
admitted the non-utilization of plan fund to the tune of X 80.52 crore and excess
expenditure to the tune of X 47.30 crore under non-plan during 2007-2012.

2. When the Committee raised the under wtilization of ¥ 549 crore under
non-plan during 2013-14, the Additional Chief Secretary, General Education
Department assured that creative steps would be taken to avoid such issue
in future, -

3. Regarding the audit para, the Additional Chief Secretary, General
Education Department submitted that oral instruction had been given to avoid rush
of expenditure at the fag end of the year and not to incur more than 30 per cent of
the total expenditure during March, He assured that it should be followed up. -

4. When the Commlttee wanted to know the details regarding infrastructure
in schools, the witness deposed that, infrastructure facilities were being provided
by the local bodies; but the deficiencies in infrastructure in various schools
- mentioned in the audit paragraph were the situations just before the transfer of
responsibility to the local bodies. Current scenario was much better. Due to lack
of availability of land, most of the schools were not.provided with playground.
The witness added that Government have taken up the construction of compound
wall for schools with most priority to avoid loss of land due to encroachments.

5. The Committee opined that the local bodies mostly. concentrate on the
construction of buildings in schools. But these schools did not have sufficient
strength of students, and suggested that local bodies should spend fund for the
proper maintenam_:e of existing buildings instead of constructing new ones. It also
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suggested ‘that more emphasis should be given for other infrastructures like
 drinking water facility, construction of urine shed, lab facilities, construction of
-boundary wall, purchase of computers, maintenance of furniture mcludmg benches
and desks etc.

6. The Committee decided to, recommend that necessary fund should be
provided in the Budget, to establish minimum standard facilities in our schools
within 2 or 3 years. The Committee added that Budgeting should be done based on
the requirement of schools to build up minimum infrastructure facﬂmes like water -
supply, compound wall, lab etc,

7. The Committee expressed its displeasure ' for not furnishing RMT
statements in time and directed not to repeat the same in future.

8. Regarding the audit paragraph the Additional Chief Secretary, General
Education Department submitted that the schools without minimum student
strength increased from 3414 in 2007-08 to 5137 in 2012-13 and he added that
there were 191 schools in the state having less than 10 students. When exemptmg
schools which situated within the prescribed distance limit and schools of tribal as
well as coastal zone, the riumber would be reduced to 170-180. A proposal was
submitted to Government to close and merge them with the neighbouring schools.

9." The Committee viewed the drastic situation in which new schools were
emerging in unaided sector and opined that lack of infrastructure could be the oniy
reason for making Government schools becoming non attractive. The Committee
suggests that instead of closing the schools which are not viable and uneconomic
as observed by the Accountant General' the General Education Department should
facxhtate the required inffastructure in such schools to attract more students.

10. The Additional Chief Secretary, General Education Department submitted
that infrastructure was bemg provided to Government Schools and was optmustm '
that with the steps so far taken, there was a positive trend in filling the gap of
minimum student strengr.h in Government schools and it would sustain i the
) cormng years also. '
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11.: Regarding the audit objection that Madrassas in Kerala were part timgé
institution but were provided with aid as in the case of full time institution, the
Committee was informed that the amount received in two installments of T 14.68
~crore and X 7.76 crore from Government of India in 2010-11 had been fully
distributed to 547 Madrassas and strict instructions were given to all such
institutions regardirig conditions of expenditure at the time of distribution of fund.

12. When the Committee expressed its anguish over the fact that teaching
grant of ¥ 1.54 crore -were granted to 149 part time Madrassa teachers without
getting clarification from Govemment of India, Director of ?ublic Instruction
submitted that all Madrassas in Kerala were working on part time basis and all the’
students were found to be regular school students. Department sought clarification
from Government ‘of India but no reply has been received. So the grant was :
disbursed to 149-teachers working in the Madrassas.

13. When an official from the office of the Accountant General submitted
that the scheme was env1saged only for such Madrassa students who had not much -
facility to learn modern subjects especrally in North India but not to a state like

- Kerala, the Comlmttee also admitted the same. The Additional Chief Secretary,
- General Educatiort Department submitted that the teachers were appointed by
‘Madrassa authorities and they were paid with a consolidated pay from the fund
" received in this regard. The DPI supplemented that a clarification was sought for
from the Government of India regarding whether t.he part time teachers of
MadraSSas in Kerala would be paid under thls scheme. The Committee accepted
the reply.

14. To a query of the_Committee regarding the action taken to rectify the
deficiencies in mid-day meal programme, the Director of Public Instructions
 submitted that due to unexpected declaration of Hartal, Local festivals etc. about
20 Working days would be losing in an academic year. The Committee opined that
mid day meals scheme should be improved because from the age group of twelve
onwards, the children especially from rural areas were forced to go for earning for
food. The Committee décided to recbmrriend to. transform all school kitchen intc
steam kitchen. The Committee raised the necessity of 5-SMC meetings and

decided to recommeud for a co-ordlnauou mechanism with LSGD, Educauon
1217/2018,
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SC/ST and Civil Supplies.Departments The Committee further. reconimend that
adequate fundmg must be guaranteed and to ensure that quahty and continuity

should be mmnmmed with regard to mid- -day meal programme.

. 15, The Comimittee expressed. its dlsapproval‘over the under utilisation of

X 549 crore under non plan during 2013-14. In this regard the committee suggests

that the department should take necessary steps to avoid fund lapse in future. It

also directs the department to take necessary steps to avmd the rush of expendlture
at the fag end of the year '

16 The Committee observes that under utilization of plan funds and excess
_ expend1ture occured in non-plan heads was ‘due to the lack of planning and

assessment of actual expenditure whlle preparing budget estimates. Therefore the

Commiftee drrects that department should take necessary steps to avoid fund lapse
- in future -

17. ‘The Committee is displeased to note that ¥ 72.33 crore was incurred

.only in the month of March even after X 117.78 crore had been allotted at the |

Commencement of the year itself. The Committee opines . that this is a clear
'violation of para 91(2) of the KBM and directs that. department should take
necessary steps to avoid the rush of expendlture at the fag end of the financial year.

18, The Cominittee observes that local bodies mostly concentrate on the
- construction of bulldmg in schools rather than prov1d1ng infrastructure facilities
inspite of knowmg the fact that whether the strength of students was sufficient or

" not. Therefore, the Committee recommends that local bodies should spend fu'nd‘

- for the proper maintenance of existing buildings. inr.tead of constructing new
bulldmgs and also suggests that priority should be given for infrastructure . like
drinking water facrhty, construction of urineshed and boundary waIl lab facilities,
purchase of computers, maintenance of fumiture including benches, desks etc.

19. The Committee. observes that the fund provided in the budget were
- insufficient to meet the requirements. Therefore, the Committee recommends that

It
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" inorder to meet minimum standard facilities like water supply, compound wall, lab
etc in schools, necessary fund- should be provided in the budget within two or three -
years and then the budgeting should be done based on the requirement of schools
to develop infrastructure facilities.

20, The Committee opines that there is a drastic situation in which new
schools were emerging in unaided sector and views that lack of infrastructure:
could be the only reason for non attraction of Government schools. " The
Committee suggests that necessary steps must be taken to ensure infrastructure
facilities in Government Schools instead of closing them due tofall in division.

_ Conclusions /Recommendations

21, The Committee observes that children from, the age group of twelve

onwards especially from rural areas are forced to go for earmng food due to
“the deficiencies in the implementation of mid-day meal scheme. Therefore,

the Committee opines that mid-day meal scheme should generally be -
improved and for the effective implementation of mid-day meal scheme the
Committee recommends to formulate a co-grdination mechanism with LSGD,
Education, SC/ST and Civil Supplies departments. The Committee also
. reiummends that adequate funding must be guaranteed inorder to ensure the
quality and quantity with negard to mid-day meal programme and urges to.
transform all school kitchen to steam kitchen.

'-22. The Committee expressed its dlssatlsfactlon over the delay in
" submitting statement of Remedial Measures Taken {"RMT). The Committee
views this lapse very seriously and suggests that the General Education -
Department should furnish the RMT statements within two months of laymg
of the C & AG reports as prescribed in the guldehnes

23. The Cdmmittee recommends that local bodies should spend fund for
. the proper maintenance of existing buildings instead of construction of new
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buildings. It also recommends that more !mportance shouid be given for other
infrastructure like drmkmg water fauhty construction of ‘urine shed and

boundary walls, lab facilities purchase of computer, mamtenance of furmture
mcludmg benches and desks etc,
Materials/Stores Management_ L
Ph@mﬁent of paper for printing of text books ‘ -
Avoidable |

urchase -
ﬂf paper  year 2010-11, placed orders with M/s Andhra Pradesh ‘paper 'mills for

“:T; - the supply of paper at a cost of ¥ 40,791 per MT (less discount of
.50

crore for X 300) and procured 1710.92 MT of paper at a cost of X 6.93 crore.

:’eﬁ’t“;ﬁgk Audit observed that during the year 2010-11, 68.50 lakh of text books
X 0KS.
. were printed for class I to IV and required only 779.66 MT of Maplitho

paper. Thls resulted in excess procurement of 931.26 MT of paper.
It was also noticed that despite availability of suff1c1ent stock, a further_

quantlty of 1131.62 MT of paper was. purchased during 2011-12
_ from M/s Delta paper mills at a cost of T 4.50 crore (X 39,753 per MT),
The actual requirement of paper to print 70.30 lakh text books during
.2011-12 was only B18.79 MT of paper. The purchase duﬁng 2011-12
- was avoidable as the existing stock was more than sufficient to meet the

: requirement for 2011-12

Government stated (August 2012) that the entire work of purchase of pnntmg '

paper and issue of printing orders were done well in-advance and it was very
dafﬁcult to ascertain. the stock .position of printing paper at the time of 1ssumg

: adnumstranve sanction as the current year’s prmung would not be completed at the
time of issue of admmzstranve sanction,

The department, in connection with printin.g. of text books for the -

i
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7 The reply is not convincing as the quantity of paper to be- prbﬁuréd-for each.
year could have been assessed in advance by utilizing the online data in respect of
the enrolled students, number 6f books to be supplied ,etc,, available with the DPL
'_ Man power lManag'.gme'nt |

~ The Government allotted an amount of ¥ 1.52 crore for mudemiz.ing all
offices coming under the purview of DPI and incurred an amount of- T 1.41 ‘core
- during the year 2007-2012. As a result of modernization, majority of the functions
were carried out using computers In text books office, indents for text books from
schools were received through online and used to get automancally consohdated
* _Placing of print orders to the Kerala Books and Pubhcatlon Society (KBPS) was
also done through online. The sanquoned str_ength of gazetted officers was 50 and
that of non - gazetted officers was 2_26; The actual men in position were 50 and
212 respectively indicating a shortage of 14 in the non- gazetted cadre. Work study
~ in respect ‘of the workload among staff members was not conduded by DPI in the
light of modernization and hence the redistribution of excess staff, if any, could not
be done. It was also seen that the redistribution of manpower was not done in Text

book depots as discussed in the following paragraph:
Staff m Text Book Depots

Nineteen staff | _ Distribution of text hooks to schools was done
members in four text  through text book depots attached to the 34 DEOs dll.
book depots were paid . .
% 71.67 lakh during 2098—09. From 2009-10 onwards, the Government entrusted
. 2010-12 without (December 2009) the distribution of text books to KBPS.
discharging any - But the responsibilities of distribution of text books to
‘unaided schools, maintenance. of buffer stock at the distﬁct ‘
level, supervision of distribution, efc., cont'mued to be vested
_with the Text Book Officer, A test check of text book depots
- in the selected DEOs for the period 2010-2012 revealed that



22

" the officers in éharge of distribution of text books were not
‘discharging any of these functions. It was seen that 19 staff -
members’ were paid X 71.67 lakh during 2010-2012 as

detailed in Table below:

- Table showing utilisation of manpower in text book depots:

District .| Number | Salary and | - Current utilization of manpower
of staff allowahnces :
_ (? in lakh)
Thiruvananthapuram 5 . 2247 No work was allotted to- them No

directions have been received from
higher authorities to utilize the

. manpower.
Kottayam ' 5 19.68 Redeployment was under
_ _ con51deranon with the Head of
‘ : . | Department.
Palakkad 5 17.06. |Works  allotted - related to

jrearrangement  of text books,
restacking, settlmi of accounts and
-rectlflcauon of Audit Reports of
previous years.

 Kozhikode 4 1246  |Handing over of closing stock of
: "| books to KBPS, restackmg of books
: _ in depot. .
Total . 19 7167

Saurce: Data furnished by DEO. '

Govemmem stated (August 2012) that there deployment of surpius
manpower was under consideration. :

Recrultment of teachers in newly upgraded schools

New Teachers Govemment (November 2010) accorded - sanction for
:’ﬁ; app(l’)“g;d upgrading 60 primary/ upper primary schools to High Schools.
Palakkad without According to the Government order, the staff required for the -

idesing surpl . : .
f:;im nga;?ﬁ:; n_ewly upgraded schools was to be met from. the surplus staff

redeployment. awaiting redeployment. Test check of DDE Palakkad revealed
that 45 regular High School Assistants (HSAs) and 73 HSAs
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(Daily wages) were newly appointed (Juue 2011) inthe upgraded
schools without considering surplus teachers(77) awaiting
redeployment in Government/aided schools.

The DDE Palakkad stated (Apnl 2012 ) that the- above appomtments were -
made before fmahzanon of the Protected Teacher’s Package'™

Reply is not acceptable as the Government order (November 2010) directing
the DPI and DDE:s to fill the newly created vacancies only by redeployment of
protected teachers was communicated to them well before the upgradatron of rhe
schools and the list of protected teachers were already available with DPL

[Audit paragraph 4.1.9 t0 4.1.10 contained in the report of the Comptroller
and Auditor General of India for the year ended 31st March, 2012 (General &
_Socral Sector)]

- Notes recelved from the Government on the above paragraph is included as .‘
Appendix I1.

24, Regarding the audit paragraph, the witness, Additional Chief Secretary,
General Education Department submitted that stock accumulated because “print
order was given for extra books without proper verification of the stock. In the

year of ohjection, books were prmted 10 percent in excess of actual requirement
. anticipating additional demand. Now direction had been given to print as per the
indent before the opemng of schools and print 3000-4000 excess books if reqmred

25. The witness added that a comimittee has been constituted oonsmung of
officials from Stationary Department, DPI and KBPS for the proper verification of
the stock and further order will only be issued after considering the verification
report. - ' 3 : '

- 26. When the Committee wanted to know the present status of the
re-deployment of staff in Text Book Depots, the Director of Public Instruction .
submitted that 30 staffs were re-dep]oyed to Higher Secondary Department, 19 and )

104 Protected teacher's package is a method of deployment of teachers in aided schools working
without salary as envisaged in government order No. 199/2011/G.Edn dated 1 October 20)1
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5 staffs were redeployed to the new DE office and state depot respectively. The
remaining 14 were yet to be redeployed. Then the Committee recommended to re-
deploy. the remaining staff immediately and General Education Departnient should
take action and report to the Committee at the earliest.

27. The Additional Chief Secretar;g"General Education Department submitted
that the action taken by the DDE, Palakkad was u'regular and assured that strict
“action would be taken against him.

Conclusmnszecommendahons

28. The Commnttee observes that the printing paper purchased by the
department was without the verification of existing stock, the Committee is of
the opinion that if the department verified the stock pmperly, the excess
procurement of paper for printing extra books could have been avoided.
Therefore, the Committee recommends that orders for prmtmg text books
should only be issued after proper verlﬁcatmn of stock.

29. The Committee is aggneved to note that failure to re-deploy the
excess staff in text book depots even after entrusting the distribution of text
books to KBPS resulted in the payment of T 71.67 lakh to: nineteen staff
members who were discharging no function in connection with the
distribution of text books in text book depots of Thiruvananthapuram,
Kottayam, Pa]akkad and Kozhikode. Therefore, the Committee recommends
that necessary steps should be taken to re-deploy the excess staff in Text Book -
Depots and furnish a report in this regard at the earliest.

30. The Committee -is displeased to note that new teachers Were ‘
appointed in the newly upgraded schools under DDE, Palakkad by violating
the Government order directing the DPI and DDEs to fill the newly created
_ vacangies only by the re-deployment of protecte'd teachers. Therefore, the
' Committee recommends that action should be taken against those officers who
- were responsible for violating the Govemment Order in thls regard and

furnish a report regardmg the same. '



Monitoring
Supervision of Schools by Educational Officers

Supervision - According to KER, Educational Officers were required to
;zz:t?zraby inspect each school at least once in a school year and visit at other
Officers was times as frequently as circumstances penmt and report on schools
madequate .
under his control to his superiors. The main aim of mspectlon was to
“ascertain exactly the extent to which the schools comply with
provisions of Education Act, rules, circulars ,etc.,and to test the -
efficiency of teaching and discipline and uf all arrangements made for

~ this purpose.

Out of 16 AEOs and four DEOs test checked, inspection as stipulated were
- pot conducted by 15 AEOs and two DEQs. Details of supems;on of schools were
not available in the office of DEOQ, Kottayam. -

 Failure to prepare and 1mplement an action plan to inspect all schools ina
cychc manner in an academic year led to inadequate supervision by the
" Educational Officers. In the absence of adequate supervision of schools by
Educational Officers, éompliance of the Education Act, efficiency of teaching, _
discipline in schools and assessment of impro'vemem'of' education among children
could not be ensured: A system of drawing an annual' plan, listing out the schools to
he v151ted etc., was not prepared and monitored by the DPI and hence the
adequacy of staff, efﬁcmncy in implementation of various programmes in schools
and mfrastructure famllties could not be assessed.

Propert;les ‘of Aided Schools ‘

According to Chapter 10 of KER, statements containing lists of movable and
immovable properties of aided schools was required to be sent by the school -
managers in Form 10 of KER to DEQOs/AEOs as the case may be. The DEO in
charge of the area was the officer competent to give permission to create or make a
sale, mortgage, lease, pledge, charge or transfer of possessibn in respect of any
property of an aided school. One DEQ out of four DEOs and four AEQs out of
1217!2018
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16 AEOS test checked had not received Form 10 from the aided school managers

under their control. In the absence of receipt of Form 10, the Educational
Authorities could not monitor sale, transfer, mortgage, etc. DPI replied (August
2012) that directions will be given to all AEOSs/DEOs to obtain property statements
from aided schools. - o '

Working days in Schools

According to KER, there shall ‘ordinarily be a minimum of 220 instructional
days excluding the days of examinations in every school year. Every year DPI is
~ required to issue the Education Department Calendar'shbwing the opening day, the
closing day, .the dates of public holidays, the dates of .commencément and
termination of Onam and Christmas holidays, the dates of special holidays if any,
the number of working days available, and the deficiency to be made up, if any, to
raise the number of working days to the prescribed minimum. In this respect audit
observed the following: ' ‘

Average * DPI had fixed only 200 working day's‘in schools as against the

workin :
:;:;rs- . gof stipulated 220 days in the Education Department Calendars 2007-2012.

schools

ranged " A scrutiny of attendance in 37_1 schools (out of 1214 schools) in the ‘

between selected DEOS/AEOs showed that the average number of working
:;(()} d?:;r(sl days in schools including examination days were only 179, 172, 170
against and 173 during the period 2007-2012.

the ' : ‘ .
stipulated * The DPI had not evolved any mechanism/procedure to be followed

200days. by the schools to make up the deficiencies by way of organizing extra
classes, etc., in case the number of working days falls short of the
‘days mentioned in the Education Department Calendar.

Director of Public Instruction feplied (July 2012) that the short fall was due
to natural calamities or other reasons and remedial action wohld_ be taken for
preirenn'ng such shortfalls in future. However, loss in working days may result in
non-ébmpletion of the cwrriculum prescribed for the year.

L L.



27

Regularity issues
" Regqulation of schools in the State
Educational’ " According to Government order issued in May 1988, no school
Officers did L - . . sy . : ; .
notinitiate Shall be established and run in private sector without prior sanction of
a“y_“t‘i;“ the Government. Establishment and running of -schools without prior
- against the . o :
schools . sanction of the Government will constitute violation of law and penal
functioning
without 7 o -
recognition. the departmental officers to see that no school other than a Government
_or aided or recognized school would be allowed to function in the State
and if any other school is found to function, it has to be reported to the

police for appropriate action.

Audit, however noticed that there were 114'unrec'ogn;ised schools functioning
under the jurisdiction of the test checked nine AEOs and one DEOQ. No action was

seen taken by the Educational Officers against the school.as required under the .

Government order. _ This indicates ‘gross failure on the part of the DPI and
Educational Officers in preventmg illegal operation of unrecognized school

" .in the State.

DPI, while accepting (July 2012) that several unrecognized schools are

- functioning, stated that most of these schools are awaiting recognition from the
Government. Hence, the Educational Officers are not takmg action against these
schools.

 Itis worth to note that the Educational Officers failed to prevent such schools

to function at the preliminary stage and also did not initiate any penal action
against such school authorities .

k Unadjusted advances

ﬁrﬁﬁiﬂfnﬁg o According to Government order (July 2000), advance draﬁm
X 2.58 crore should be adjusted within time, failure of which would entail recovery
were,]ymg

un-adiusted in lumpsum along with penal interest at current bank rates,

offence amounting to cheating. Government orders (June 1988} directed -
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Govern'ment, subsequently prescribed (October 2011) a period of three
months for presentation of final bills and the penal interest was fixed

at 18 per cent per annum on the unutilized portion of the advance, In _

DPI, 89 contingent advances for T 2.58 Crore were lying unadjusted
(April 2012) as the payees of the advances did not submit the final
bills. It included 21 advances amounting to T 0.55 crore (21.31 per
cent) which were more th'ah three years old and 25 advances
amounting to X 0.60' crore (23.25 per cent) more than two- years old.
Maintenance of an advance régister and its periodic monitoring by the
supervising officer was missing, '

Government “stated (Aungust 2012) that 14 advances out of 89 had been

iidjusted and-75 advances for ¥ 2.21 crore were lying unadjusted. It was also

stated that action is being taken against the defaulters.

Non-adjustment of the advances raises doubts as to whether the advanée; ‘

were utilized for the purpose for ‘which they were granted. To ensure that the
advances are- adjﬁstgd in time, constant monitoring of the advances threugh
advance register would serve as a control mechanism. ' ' ‘

Operation of Bank Account outside the Treasury

Government of Kerala, Finance (Streamlining) Départment directed {January

- 2010) all Heads of Departments to ensure that the unutilized amount for a financial -

year has to be surrendered to Government account before the closure of the year.

w

However, Audit noticed that the DP! maintains a savings bank account

(57004975131} in State Bank of Travancore, Jagathy Branch, Thiruvananthapuram

and a balance of ¥ 1.48 crare (May 2012} was lying in this account. This amount

was being utilized by DPI as an imj:prest and advances were drawn from this fund

for purposes like inaugural functions, conferences, etc. Drawal of advances from _

the bank account did not ensure checks being exercised to ensure compliance with

tules. and regulations as in the case of treasury transactions. Operation of an
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account'outside the treasury was thus irregular. Since the internal audit wing did

. not conduct the audit ‘of the DPI, it failed to bring this issue to the notice of the

authontles concerned.

Government stated (Aungust 2012) that the savmgs bank accounts would be’
closed in due course of time. :

" Printing of Teachers’ Handbook

Kerala State Audio Visual Reprographics Centre (C-apt) 'I‘huuvananmapuram,'
was entrusted by SCERT with the work of printing of Teacher’s Hand Book for -

classes T to V"III for the years 2008 and 2009 Following deﬁc1enc1es were found

in the work getting executed:

¢ There was failure to get price quotation giving break up of pnmmg cost
and matenal cost in advance.

On receipt of claim of ¥ 2.26 crore from C- apt the claim relatmg 03]
material cost was admitted for T 1.61 crore as against market price of
X 1.06 crore resulting in excess payment of X 0.55 crore.

Director, SCERT stated (May 2012) that the SCERT did not have any facility
to assess the market cost of material used and C-apt being a public sector
undertaking, the material cost claimed was accepted and amount released.

The reply was not correct as the market rates of stationery materials were
available with the Controller of Stationery. An assessment of these rates could
have avoided the excess payment of ¥ 0.55 crore to C-apt. Checks stipulated in the
rules should not have been dispenscd with merely because the work was awarded
to a public sector undertaking,

Internal Control Mechanism -
Functioning " Internal audit is an mdependent, objective assurance and
of Internal

Andit consulting actlwty designed to add value and improve an organization's

wing was  operations. It helps an organization to accomplish its objectives by

ineffective. bringing a systematic, disciplined approachi to evaluate and improve the
effectiveness of risk management, control, and governance processes.
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The internal eudit wingl of the DPI is headed by & Senior Finance Officer and
supported by one Accounts Officer, two Junior Superintendents and eight Clerks.

Though DPI has control over 214 field units administering 11,781 schools, it has-

no annual inspection plan containing details of units/areas to be examined by the

. internal audit wing. It was noticed that 1nternal audit of the DPI was not conducted

for the past five years.

DPI stated that the present staff strength was insufficient for conductmg _

| regular internal audit and follow up action.

The reply was not acceptable as there was excess staff deployed in text books
depots as mentioned in paragraph 4.1.10.1. As internal audit being an important
function of the DPI and augmentation of staff could have been considered by
re-deploying the staff 1dlmg in text book depots,

Further, it was seen that the adrmmstratlve report of the DPI was published
only upto the year 2007-08, A comprehensive report containing the functioning of
the DPI, its activities, schemes and performance during the year 2008-09 onwards

was not available. To assess the achievements against the targeted goal, periodical
evaluation and preparanon of Administrative, Report plays a vital role. However .

the DPI prepared the Admuustraﬂve Report only-upto 2007-08.

Conclusmn

The DPI did not have a Perspective Plan. Preparatmn of budgetary

: esnmate was not realistic. Many schools lacked basic facilities and
infrastructure. Deficiencies were found in lmplementanon of Mid-Day Meal

scheme, There were shortfalls in supervision of schools by Educational _

‘Officers. DPI was not initiating any action against unrecognized schools
functioning in the State. Staff strength of internal audit wing was not

sufficient to undertake the internal audit of the DPI and give adequate '

assurance that the rules and regulations are complied with.
Recommendatmns -

e The Government should ensure preparatmn of Perspechve Plan/
Annual Plan for the DPI :

N
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+. The Government should ensure preparation of realistic budget for the DPL
*  The DPI should take steps to improve infrastructural facilities in schools.

+ The DPI should take steps to recnfy the deﬁuenues in unplementatlon of
Mid-Day Meal scheme.

. Superv:smn of schonls by Educauonal thcers as prescrlbed should be )
ensured

[Audit paragraph 4.1.11 tg 4.1.15 contained in the report of the Comptroller
& Auditor General for the year ended 31st March, 2012 (General & Social Sector)].

Notes recewed from the Governmem on the above paragraph is includes as
Appenchx IL

31. To a | query [égarding the audit 'parag;aph, the Director of Public ‘
Instructions submitted that property statement from the managers of Aided Schools -
had been collected by online and random inspection had been carried out frequently.

32, Regardmg audit paragraph workmg days in schools' the Committee
approved the reply furnished by the Department

33, The Committee directed the Department to furnish the details llke total
number of unaided schools, unrecognized schools and recognlzed schools.
functioning in the state.

3. Regardmg the audit.objection ‘unadjusted advances’, the ‘Commiittee

o asked whether the advances pending for settlement were regularised, the

Additional Chief Secretary submitted that steps were taken 10 resolve the issue
either by reducing the amount which could be actually given or by fixing liability’
“on the supervisory officer who actually sanction the sacond advance without taking
into account of the first advance. The Committee accepted the explanation.

35. Re'gardirig ‘opening of bank account outside the treasury', the witness '
Additional Chief Secretary, General Education Department submitted that asper the
direction of Government, the balance amount avallable with SB Account had been
" deposited in the special TSB account at District 'Ireasury, Thiruvananthapuram and
the account had been closed.
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_ | Conclusiop/Recommendation

36. The Committee is astounded to note that Educational Officers

neither prevented . the unrecognised schools at the preliminary stage nor took
any penal action against such school authorities eventhough government
-orders were prevailing in this regard. Therefore, the Committee directs that
department should furnish the details of total number of unaided schools,
unrecognised schools and recogmsed schools funcuomng in the state.

HEALTH AND FAMILY WELFARE DEPARTMENT
Functioning of Drugs Control Department
Introduction ' .

. The Govemment of India enacted the Drugs and Cosmetics Act, 1940 {Act)
- and framed the Drugs and Cosmetics. Rules, 1945 (Rules) to regulate the import;

manufacture, distribution and sale of drugs and cosmetics in the country. The

" Drugs Control Department was made responsible for enforcement of the aforesaid
Act and Rules through (a) licencing and inspections of manufacturing units, blood
banks and sales premises (b) drawal and testing of drugs samples,and (c} initiating

prosecution against offenders. Under the jurisdiction of the Department, thére were

1,456 manufacturing and 16 500 selling units under different categones“ (March 2011)
Organisational set up

The Drugs Control Department is headed by the Drugs Controller (DC),
assisted by three Deputy Prugs Controllers (DDCs), seven Assistant Drugs
Controllers (ADCs), three Senior Drugs Inspecters (SDIs)/three Regional Drugs
Inspectors (RDIs), one Chief Drugs Inspector and 50 Drugs Inspectors. {Dis).
The Drugs Testing Laboratory (DTL) located at Thiruvananthapuram functions

" under Chief Government Analyst (CGA). Budget provision of X 37.26 crore
(Plan: ks 7.43 crore and Non-plan: X 29.83 crore) was provided durmg 2008-09 to

© 2011-12. The department also collected . 3.83 crore by way of licence fee,
penalt1es 1mposed etc., during this period.

5 4 A:'I]opathy,Aym‘veda, Blood bank, Cosmetics, Homoeopathy Pmson, Sidha and Unani.

L
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Earlier Audit

Mention was made in Paragraph 3.2 of the Report of the Comptroller and '
Auditor General of India (Civil) for the year ended 31st March, 2003 about the
shortcomings in the working of the department. The Committee on Public
Accounts (PAC) had recommended in its Report presented in Eighty Eighth Report
(June 2009} the following:—

* THe application for rengwal of licences needs to be submitted six months
before the due date of expiry of the licences and the department should
take necessary steps to amend the respective rule to that effect.

* A joint inspection of blood bank by Central and State agencies should be
coordinated by the DC so as to ensure smooth functioning of blood banks.

Government submitted the Action Takén Report to PAC in October 2012;
Scope and Audit Coverage ‘

A Thematic audit on the functioning of the Drugs Control Department in the '
" implementation of relevant Act and Rules in Kerala for the period from 2008-09

" to 2011-12 was conducted during December 2011 to January 2012. Audit test
checked the records in the Office of the Drugs Controller (DC), Drugs Testing
Laboratory (DTL), Deputy Drﬁgs Controller (Ayurveda; Sidha -and. Unani),
Thiruvananthapuram, three ADC (Regional) Offices® and three*™® Drug Inspectors’
Offices and observed the foliowing:

Licensing 4

::::g sclli!}ﬁ. According to Section 18(c) of the Act, no person shall himself
Emakulam  or by any other person on his behalf manufacture for sale or. for
:gtchr(am distribution or sell or stock or exhibit or offer for sale or distribute -

;’““d .“;‘:"c; any drug or cosmetic except under, and inaccordance with the
or eig : ] . .
34monthe.  CONditions of, a licence issued for such purpose under Chapter IV of

55 Emakulam, Kozhikode and Kannur, :
56 Bl (Ayurveda Sidha and Unani), Emakulam, Kozhikode and DI, Kasaragod

12172018,
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the Act. As per Rule 63 of Drugs & Cosmetics Rules, 1945 ap
original license or a renewed licence to sel] drugs, unless sooner
suspended or cancelled, shall be valid for 4 peried of five years on
and from the date on which it

shall be deemed to have expired if application for its renewal is not .

Is granted or renewed. The license

submitted within six months after its expiry.

Renewal of licences of selling unit

There were 2354 (retail-1327 and wholesale-
region as of April 2012,
Ernakulam operated without valid licence for

and 34 months in contravention to the

Table: Details of selling units not applied for_reneﬁal of li

1027) selling units in Ernakulam
It was noticed that four sales premises under ADC,
periods ranging between eight
provisions of the Act as detailed:in table

cences within the period

prescribed: .
Sl. { Name of firm | Valid up | Date of Fee | Dateof | New Drug
No.| & Original to Application] Collected Inspection | Licence
Drug : (in%) No.
Licence
Number -
1 2 3 4 5 6 7
1 | . Bharath . | 20 July | 5§ August 19000. 6 August | 7-379/20/11
Medicals 2010 2011 Ch.No. 272! 2011 7-380/20/11 |.
7-365/20/05 dated 28 | - dated
7-366/21/05 July 8August
dated 21 2011 2011
July 2005
2 [ Bolgaty | 20 - |200ctober| 12000 27 | 7-469/20/09
| Medicais February 2009 | Ch. No. 228 October 7-470/21/09
7-94/20/04 2009 dated 2009 dated
7-85/21/04 20 October 28 October
dated 2009 2009 -
21 February '
2004
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1 2 ‘ 3 4 5 S .7

3 | Sreekrishna 31 29 QOctober 12000 12 7-499/20/09
Medical | December 2009 Ch. No. 144 { November | 7-500/21/09
Stores 1995 dated 29 2009 dated 18
260/20/94/CZ October November
261/21/94/CZ : : 2009 2009
I dated 24
March 1994 _ , _
4 Medlace 3 24 1 12000 27 7-68/20B/09
Disposables | September| February |Ch. No. 796 February | 7-69/21B/09
7-357/20B/02| 2007 .2009 . | dated 02 2009 dated 28
7-358/21B/02 . February. | February
dated 4 2009 2009
September
2002

Source: Details collected from departmental records.

DC attributed (June2012) the non-renewal of licences in the four cases to the
absence of fool proof surveillance mechanism in the department to watch the status
of every licensee and timely renewal of licences. '

Renewal of licence of manufacturing units

~ As per provisions of the Rule, the manufacturers should comply with the
reqmrements of Good Manufacturing Practices laid down in Schedule ‘M’ for
‘obtaining manufacturing licences. ‘ '

Kerala Audit noticed that, @ State Government company viz., Kerala
Smmgmgs State Drugs and Pharmaceuticals Limited (KSDP) Alap_pu_zha was
- Pharmaceut functioning without renewing its license from January 2007. Inspection
' ,L;;:-l;d conducted (August 2007) by DC revealed that KSDP was not observing
mnc‘:iziing the parameters in rgspect of bgilding premises, water system,
without  production and processing contrel, quality assurance, etc. DC, however,
“‘;‘l‘:;ile"f did not suspend the licence of the firm in consideration of the firm’s
plea (February 2008) that the entire plant was under the process of

remodelling after possible grant of X 17 crore from the Government.
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KSDP is a major supplier of various drugs to the Government hospitals in the
State. As per details furnished {November 2012) by the Kerala Medical Services
Corporation Limited” (KMSCL) out of 1,03 lakh quantity of medicines purchased
during 2008-03 to 2011-12 from KSDP, 0.23 lakh quantity of medicines
(Cost: X 6.88 lakh) were of ‘Not of Standard Quality’. :

Blood Bank Licences

Eighteen As per Rule 122 H of Rules, the validity of a licence for operation
Biood of a Blood Bank was fora period of five years. As per Rule 122 (F) (4),
f:“;; ::s': (5) and (6) of Part XB of Rules, Blood Bank Licencés are renewed after
checked  the State Licensing Authority and the Central Licence Approving
;i’;&oﬁng ..Alitl'lority(CLAA) satisfy themselves through inspections that the
without requirements laid down in the rules are fuifilled. The Rule provides for
renewal of continuation of operation’ under the existing licence till orders on
licences.  ronewal application are communicated to the applicant, if the applicant

' applies for renewal of license after its ekpiry but within six months of

such expiry or before the expiry of licence.

There were 162 blood banks in the State. Test Check of records relating to
39 blood banks in Kozhikode region revealed the following:

Licence ' of Six The licences of 18 blood banks were not renewed as of

Blood Banks in February, 2012. The delay in renewal of licences as of February,

the  Government : ) . .

Hospitals ~ were 2012 ranged between two and 60 months, Audit noticed that

not rencwed due delays in renewal of licenses were due to (i) non-conducting

lt;s?:gsgﬁ'i::s ™ of combined inspections (four cases) and (if) non-issue of
renewal certificates, though combined inspections were conductec
(14 cases).

~ The DC stated that Don-receipt of reports of combined inspections in

two cases *, non-return of certificates in four cases™ by the CLAA, non-conducting

of combined inspection in Malabar Cancer Centre, Kodiyeri, Kannur and

57 KMSCL is the Central procurement agency for all essential drugs and eguipments for- the
Government hospitals in the State;

-58  Edappal Hospital Private Lid, Edappal and Alshifa Hospital, Perinthalmanna,

5% PVS Hospital, Kozhikode, Nirmala Hospital, Kozhikode, KSCHC & CAMS Lid. Pariyaram and
National Hospital, Kozhikode, ) o

"
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non-forwarding of application to Central Licence Approving Authority (CLAA)in
respect of Fathima Hospital, Kozhikode were the reasons for non-renewal of
licenses to blood banks. In three  cases, the DC did not fumish any specific reason.

Out of the 12 Blood banks of Government hospitals in the region, licenses of

" Government hospitals whose licences were due for remewal between

six
December 2007 and December 2008, were not renewed due 1o the deficiencies in
basic facilities (Appendix II). Show-cause Notices were issued in all cases except
Medical College, Kozhikode. The institutions did neither rectify the defects nor

reported compliance as of September 2012,

Government, stated (June 2012) that, stringent action like cancellation or
suspension of licences of Govermnment hospitals could not be taken as these
institutions cater to the needs of poor public in the State. Audit holds the view that
lack of quality systefns in these blood banks would compromise the quality of
blood and associated risk in blood transfusion and that the Government should
have taken steps to see that the hospltals remedied the deficiencies fully and
‘expeditiously.

Sales of Ayurvedic drugs

There are more than 25000 retail outlets selling more than 5000 varieties of
Ayurvedic drugs in the State. In the absence of specific provisions in the Rules for -
licensing and inspection of sales premises and collection of samples for analysis of
Ayurvedic drugs, the Government directed (December 2011) the Department to
examine the scope of framing State Rules for regulation of sale of Ayurvedic/
Unani/Sidha drugs. However, action in this regard was still pending even though
the department was aware of the sale of substandard ayurvedic drugs in
the market. '

60 Kannur Medical Co]lcge Super Spe(:laluy Hospital, Kannur, Cannancre Co-operative Hospltal
Talap, Kannur and Sara Memonal Blood Hospital, Kannur,

61 Medical College Hospital, Kozhikode, Government Hospital, Bcach, Kozhikede, General
Hospital, Thalasseri, District Hospital, Mananthavady, Wayanad, Taluk Headquarters Hospital,
Sulthan Batheri, Wayanad and Taluk Headquarters Hospital, Kasargode.
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Manufacturing Units-Ayurveda

The quality of drugs is a critical issue which cannot be compromised. The
basic objective of carrying out inspection was to ensure that the units were

- functioning in accordance with the norms specified in Acts/Rules. Inspection by

the Drugs Control Department in manufacturing units has been envisaged as a
control mechanism to address the risk of poor quality of drugs being manufactured.

Rule 162(i) of Rules requires an Inspector to inspect not less than twice a
year, all prémises licensed for manufacture of Ayurvedic drugs including Sidha or
Unani drugs within the area allotted to him.

‘There is one Deputy Drugs Controller (ASU) at" Thiruvananthapuram and
three Drugs Inspecfors at Kollam, Ernakulam and Kozhikode, A test check of records of
the offices of Deputy Drugs Controller (ASU) and two Drugs Inspectors (Emakulam and
Kozhikode) revealed that there was 67 per cent shortfall in inspections conducted as shown
in table below: :

Table: Details of inspections conducted:

g:;gﬂ;n Designated | No. of Total No. of | Total No. of | Inspections | Shortfall &
Cof Inspector | districts | Manufacturing | Inspections actually | Percentage
Ayurvedic under his - Units to be conducted | of shortfall
drug . - | jurisdiction { . conducted in
manufacture (minimum Inspection
units ranged twoper | with
from 57 10 year) reference to
75 per cent. Statutory -
‘ . . requirement
Di(Ayu) 3 200 400 149 251(63)
Kollam
DI(Ayu) 5 469 938 238 700(75)
Ernakulam
DI(Ayu) |- 5 303 606 262 | 344(57)
Kozhikode . o
Total 13 972 . 1944 649 1295(67)

Source:Data furnished by the department
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As there- were only three Dis(Ayu) who were entrusted with the Inspection of
1087 Ayurveda manufacturing units operated in the State, the government sanctioned
(March 2006) one post of Drug Inspector under a Centrally Sponsored Scheme and was
posted in February 2007 with Thiruvananthapuram District as his jurisdiction, But the post
~ of DI'was in operation only up to September 2008. There were 115 manufacturing units in
the Thiravananthapiram District as of December, 2011, As no DI was entrusted with
inspection duty, these units were not inspected from September 2008. Though DDC (ASU)
requested (October 2008 and” May 2010) the DC to give the jurisdiction of
Thuuvananﬂlapuram D:smct to the DI, Kollam, no action was taken (December 2011)
by DC

DDC (ASU) while admitting (June 2012) that deficiency in inspections could lead to
compromise in the quality of drugs, attributed the non-achievement of target to shortage of
- Enforcement Officers in Ayurveda Drugs Control Wing.

{Audit paragraph 31 to 3.1.5 contained in the report of the comptroller & Auditor
General of India for the year ended 31st March 2012 (General & Social Sector)]:

7 Notes received from the Government on the above paragraph is- included as
Appendix IT,

" 37. When the Commlttee wanted to know the status regarding the short falls in the
existing system, the Secretary, Health & Family Welfare Department submitted that
licensing procedure had been computerised using XLN Software developed by NIC Gujarat
by November 2012. By this system, one could appi"y online for license and unless the
- procedure was completed within 7 days, a red light would be displayed in the system. So
monitoring could be done more effectively. He added that the shortfalls already been there
had also been rectified,

38. When the Committee asked whether the defects noted during inspection were
rectified, ﬂ_‘lE. Secretary, Health & Family Welfare Department submitted that manufacturing
license could be granted only after achieving Good Manufacturing Practice (GMP). As per

 the guidelines issued in 2008 by Government of India, GMP could be achieved only after
the implementation of Air handling uoits, controlled atmosphere etc. To achieve GMP as
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per the new guideline, a proposal of ¥ 20/crore for the modernisation of equipments had
been submitted before the Industries Department. He was optimistic that after the
1mplementanon of the proposal, GMP could be achieved and license could be issued.

39, To a query of the committee, the Secretary, Health & Family Welfare
Department submitted that, 39 items worth ¥ 13.87 crore in 2013- 14, 37 items worth
X 17.30 crore in 2014-15 and 29 items worth % 19.95 crore in 2015-16 had been purchased
~ from KSPP. Out of the amount, a balance of ¥ 2 crore had to be paid.

40. The Committee viewed that this required proper monitoring, The existing
equipments and its cleanliness were all matter of concern and the building of KSDP was
not suitable for the functioning. As the volume of activities of the Department  was
unlimited, the working of KSDP should be monitored and it should be taken over by the
Department. The Committee could not hide its concern over the fact that whether chemical
composition of drugs was compromised for quotmg lower price since cost of chemicais
could not be varied from firm to firm.

41, The Committee noticed that since 2007, the manufacturing of drugs was going
without maintaining adequate GMP standards and recommended that the Health & Family
Welfare Department should allot resources to rectity the defects on warfooting. It also
recommended that the Government should explore the possibility of making it as the
Kitchen factory of the Health & Family Welfare Department.

42, To a query of the Committee, the Secretary, Health & Family Welfare
" Department submitted that since the licensing of Blood Banks were'coming under the
Drugs and Cosmetics Act of Central Government, it would be very difficult to find out
defects and_ conduct re-inspection at the level of State Drugs Controller. Out of 18
inspections conducted by Regional Director, Chennai, four firms had been given license
and others were pending for rectification. Since the firms failed to rectify the defects,
renewal of license could not be done, Then the Committee recommended that speedy steps
should be-taken for the rectification of defects relating to Blood Banks. .

43, When the Cornmnttee wanted to know the details regarding the action initiated
by the Government for controling the sale of substandard Ayurvedic drugs, the Secretary,
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" Health & Family Welfare Department informed that there was no separate provision .
regarding the license. for selling Ayurvedic drugs in the Central Act and a pr‘dposal was
submitted to Central Government regarding the amendment for licensing the sale of

: Ayurvedié drugs. Regarding: the quality analysis of Ayurvedic Medicines, the witness,

Deputy. Drugs Controller apprised that in house laboratory facility was available in

- pharmacies having GMP where medicines prepared by them were tested. The Secretary

also submitted that, there was a special wing, functioning in the Drug Testing Lab for
. examining Ayurvedic Medicines. Quality of these drugs were being ensured by collecting
and testing samples by inspection. There were six Ayush approved laboratories also.
Ayurveda Pharmaco of India had fixed the standards for every products and testing were -
being conducted'based on these standards, To a query, the witness added that it was
. mandamry that chemical combination to be labelled on every Ayurvedic product.

44, The Committee was doubtful about the competency of the labs under Health &
Farmly Welfare Departinent to check the quality of Ayurvedic Mediciries and recommended
that there should be most modem labs to ensure the standardization of Ayurvedic drugs.
Chemical Composition dould not be analysed in the existing labs. The Committee opined
- that Ayurveda is empirica]ly'effectivé The traditional Ayurveda practitioner were not

willing to reveal the secret of treatment. ‘Though exporting is the only way by which
'Ayurveda could be promoted Ayurvedic Products could not be exported in the -present
scenario for want of identification of chemical composition of the ingredients. In this
context, the Committee recommended to establish a state of the art laboratory capable
| enough to fix the standards correctly and to find out the ingredients present in each drugs.

45. The Comumittee also recommended to promote the plantanon of medicinal plants
far the development of Ayurveda, : :

48, When the Committee sought the details regardmg the aucht paragraph the
Secretary Health & Family Welfare Departmem admitted that there was shostfall in
inspection and put dearth of staff as the reason.. He submitted that this discrepancy had
been resolved as the Government had created 4 more posts in addition to the existing -
3 posts of Drugs Inspector, which had been reported to PSC. He hoped that after filling up
all vacancies better result in the field of inspection could be achieved.

121772018, " o ' |
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Conclu'sion_isecnnimenQations B

47. The Committee is aggrieved to note that drugs are being manufactured
without ‘maintaining adequate GMP standards since 2007, The Committee is
astounded to mote how the government could remain mum in not alloting any
~ resources inorder to rectify the defects in the manufacturing of drugs eventhough it is -
a life threatening issue. Therefore, the Committee recommends that sufficient
resources should'be allotted on a war-footing basis in order to rectify the defects in the
- manufacturing of drugs. . -

48. The Committee views that KSDP, the major supplier of various drugs to the
Government Hospitals was functioning with defects relating to quality control and its
functioning require proper monitoring. The Committee recommends that the
working of KSDP should be monitored stricy and it should be taken over by the
- Department. The Committee expressed its concern over the fact that chemical

' composition of drugs was being compromised for quoting lower price since cost of
- chemicals could not be varied frem firm to firm. '

- 49, Regarding the poor functioning of KSDP, the Committee recommends that
Government must explore the possibility of making KSDP as the kitchen factory of
the Health department. ' B :

50. The Committee opines that non-renewal of licenses of defaulted blood banks
would affect the quality. of blood and associated risk in blood transfusion. Therefore,
the Committee recommends that steps should be speeded up to rectify the defects
relating to Blood Banks, : ' .

51. The Committee is displeased to note that incapability of the existing labs to
findout the chemical composition of Ayurveda drugs and non fixation of standards
prevents the promotion of Ayurveda. The Committee is of the opinion that mest
modern labs only could ensure the substandardisation of Ayurveda drugs. Therefore,
the Committee recommends that most modern labs such as state of the art lab sheuld
be implemented inorder to find out the standardisation of Ayurveda drugs and to -
findout the ingredients present in each drug.

~ - 52. The Committee understands that medicinal plants plays a vital role in the
traditional treatment of Kerala. Therefore, the Committee recomumends for the -
plantation of medicinal plants inorder to promote Ayurveda.
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Banning of prohibited drugs

No prescribed As per Section 26-A of the Act, the Central Govemment may,
roced ;

'2v01v ed“"’ o en:l: by notification in the official Gazette regulate, restrict or prohibit

immediate and the manufacture, sale or distribution of drugs that is likely to

complete” withdrawal - s ) . :

of banned drugs from involve any risk to human being or any drug that does not have

the market therapeutic value.

~ There were instances of availability of some of the banned drugs in the market. Audit

noticed that"though GOI banned drugs with fixed dose of combination of vitamins and
analgesic in July 1983, the department detected the availability of the drug Septidase-D
-containing the above ‘combination in the market in September 2011. The DC issued orders |
banning the drug in October 2011. The drug Gatifloxacin formulations was banned as per
- GOI Gazette notification No. GSR No. 218 (E) dated 16 March, 2011, However, the Drug
Inspectér, Ranni (Pathanamthitta District) detected: the ava:]abmty of the above drug
formulation in the shops in that area in May 201L

The above instances show that the action taken by the depamhem was not effective.
Audit noticed that the DC had failed to enforce the ban and to ensure immediate and
compiete withdrawal of the banned drug from the market. There was no mechanism at the
DC/ADC Offices to ensure return of the balance stock of the banned drug by the retailer to
" manufacturer. The DC did niot even monitor the progress of action taken by the ADCs/ DIs
effectxvely by obtaining report of comphance of ban,

The Government replied (June 2012) that the deparlment was in the process of
preparing a standard operating pracedure for uniformity in action.

[Audit paragraph' 3.1.6 contained in the report of the comptroller & Auditor General
of India for the year ended 31st March, 2012 {General & Sacial Sector)].

_ Notes received from the Governmenl on the above paragraph Is mcluded as
- Appendix IL ' '

53. Regarding the audit para on banning of prohlblted drugs, the Secretary, Health
. & Family Welfare Department submitted that earlier there was no mechanism to inform
the details of prohibited drugs through institution. But currently such details were easily
available through website. Banning of prohibited drugs could be informed to public
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through websites and the department had taken steps to pubhsh such detaﬂs in district
~ centres. During the last five years, 38 cases were reported from retail/whole sale medical

‘shops regarding banned drugs. Then the Secretary, Health & Family Welfare Department
~ explained the problem faced in this regard, like availability of drugs banned by the Central
Drugs Controller in the market due to time lag in passing the information, huge quantum
of medicines sold in Kerala etc. But the number of Labs for testing drugs was found to be
very low when compared to the higher consumption. -

54. To prevent the misuse of banned drugs the Cbmmitie__e recommended to take
steps for increasing the testing facility, formation of prosecution wing and to increase the
number of Drug Inspectors in the Health &: Famﬂy Welfare Department.

55, The Committee opined that people must be aware about the banned drugs and it
 recommended that Health and Family Welfare Department must liaison with Peoples
Health Movement and to create awareness regarding restricted drugs. - '

Cnnclusmanecommendanons :

56. The Committee is much displeased to note that the department did not -

function effectively to withdraw the banned drugs from the market in time
eventhough there exists earlier recommendations of the Committee in this regard.
The Committee is of the opinion that as the consumption of banned drugs is a life
thmgtenmg issue, consumption of it by the public is a criminal offence. Therefore, the

Committee recommends that inorder to prevent the misuse and spreading of banned

drugs in the market, department should increase the testing faul:ty and the number
of post of Drugs Inspectors without any delay.

57. The Committee is also displeased to note that there exists delay in filing of -

prosecution cases. The Committee opines that if the department filed prosecution
cases in time banned drugs could have been prevented to a greater extent. Therefore,
the Committee recommends that prosecution wing should be established with
immediate effect for the fast trial of the cases. :

58. The Committee is of the upinion that lack of liaision with Health Movement

prevents the department to give awareness ameng people regarding banned drugs.
Therefore, the Committee recommends that the department must liaison with people
Health Movement inorder to create awareness regarding banned drugs.

ie
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Testing of Samples
* Partial analysis of drug samples

The samples of drugs and cosmetics drawn by the Dis (Sectmn 22 of Act) were
required to be analysed at the Drug Testing Laboratory, Thiruvananthapuram, the only
Govemnment laboratory in the State, to ascertain the quality of drugs and cosmetics. Rule

. 46 of the Rules stipulate that the Government Analyst shall forward the report of analysis to
- the DI in triplicate together with full protocol of the test or analysis applied.

- Audit noticed that certain drugs, including commonly used drugs®, received in the
laboratory were partially analysed and reported as ‘Standard’ and in other cases, returned

*  untested for want of testing equipments™/chemicals/reference standards. It was noticed that

during 2008-09 to 2010-11, 84 drug samples (as per details given in Appendix III) were
returned untested Also, as reported (August 2011) by the ADC (IB), in 36 out of 57 test
results, the Governmem Analyst declared the samples as standard with the remarks that ‘in
expressing the opinion of declaring the drug as standard quality, only the tests and analysis
as performed and given in the laboratory protocol have been taken into consideration’. This
. indicated that all the tests/analysis to be conducted as per the respective pharmacopoeia -
~ were not done in those cases. -

Repdrting the drugs as ‘Standard’ without conducting all tests/analysis-as per
the pharmacopoeia, involves the risk of enhanced consumptxon of NSQ drugs by the
' general public..

Testing of Ayurveda, Sidha and Unani {ASU) drugs

Drug Testing Laboratory, Thiruvananthapuram .is functioning with ‘one. section .
exclusively for testing ASU drugs. Scrutiny revealed that Atomic Absorption
~ Spectrophotometer (to detect type of metal present in Ayurveda and Unani drugs), Gas
. Chromatograph (for detection of exact type of alcohol), Polarised Digital Microscope (for
: companson macroscopy of the plant crude drug)reference medium ‘with authentic

specimens and herbariuni, etc., required for getting reliable and accurate resuits. were not
 available in the ASU secnon of the Laboratory

62 Paracetamol, Ampicillin, Amoxicillin e,
63 HPTLC Columns, Vacuum Oven, Gas Cluomamgraph Turbidimeter, etc.
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CGA replied (December 2011) that tender formalities for purchase of new Atomic
- Absorption * Spectrophotometer and the “software for the Gas Chromatograph were
in progress. : ‘

Ren_wation of Drugs Testing Laboratory (DTL)

Government of India, under the World Bank Aided programme of Capacity Building
Project on Food and Drugs safety, approved (May 2007) the proposal for renovation of
DTL and released X 0.93 crore to Kerala State Aids Control Society (KSACS), out of
which X 25 lakh was earmarked for establishment of Microbiology Laborétory. The works
~ were to be completed within a period of 18 months. The ‘work of renovation of the DTL

was entrusted (June-2007) to Kerala Health Research and Welfare Society (KHRWS) at an

estimated cost of T 63 lakh. However, KSACS released the entire amount of ¥ 93 lakh to

KHRWS. Audit noticed that KHRWS completed the renovation work at a cost of ¥ 62,47

lakh in July 2010 only, iee., after three years of entrustment of work . KHRWS intimated
- (January 2011) the Chief Government Analyst that though a consultant was appointed by
~ the department neither the consultant nor the officials of the department initiated steps for
_settmg up of the laboratory and hence KHRWS was unable to continue the project. CGA
stated (October 2012) that the work has been entristed (August 2012)t0 M/s HLL Life
Care Limited, a Government of India undertaking.

Prosecution cases

‘Scrutiny of records/details made. available to Audit revealed that out of 706 cases
filed by the department in the court as of 31 March 2011, 53 cases were disposed of by the
Court. One hundred and fifty three cases were pending disposal as of March 2011. Of the
53 disposals, 38 cases resulted in conviction and 15 in acquittal. Audit conducted a test
“check of five cases of acquittal which revealed that these ¢ases pertained to manufacture
and sale of NSQ drugs, stocking of drugs without valid license, etc., and the acquittals
were due to various departmental failures like delay in sending samiples for testing, change
of statement by witness during cross examination, etc. Government admitted (June 2012)
that where seizures are conducted during routine inspections, the department was forced -
' to include available witnesses who generally become hostile at the time of conducting
the case.
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Sanction for prosecution and filing of presecution cases

All Drugs Inspectors were instructed (September 2001) to observe a reasonable time
frame within which final complaints are to be made in Courts, As per the instructions, in
normal case, one_ month for completion of enquiries and one month for other pracess will -
be sufﬁment for fﬂmg prosecution cases. .

_ Audlt test checked 46 prosecutmn cases in five districts and found that there was
delay ranging from one to two years in issuing sanction for prosecution. Similarly ,in two
cases, final complaint had not been filed even after the expiry of the period of limitation for
filing. The failure in obtaining essential documents from the accused manufacturer, delay in
initiating tlmely action for completing the investigation, vacancy of DIs for long
period,etc., were the reasons which were attributed for the delay in filing fmal complaint in
the Court. '

There was no fool proof surveillance mechanism- in the department to watch the
status of ‘every licensee, and timely renewal of licences. Four selling units in the
. Emakulam District operated without valid licence for eight to 34 months. KSDP, a major
supplier of various drugs to the Government hospitals, was functioning without renewal of
licence from January 2007, and defects relating to premises and quality control measures, .
etc., pointed out by DC during inspection were not rectified as on June 2012. Licences of
six Blood banks in the Government hospitals were not renewed due to deficiencies in basic
" facilitiés. No efforts were made by the department to ensure 1mmed1ate withdrawal of
banned drugs from the market. Certain drugs were only partially analysed and reported as

‘Standard’. Shortfal} ranging from 57 to 75 per cent in the mspectmn of Ayurvedic drug -

manufacturing units was noticed.

[Audit paragraph 3.1.7 to 3.1.8 éontainéd in the report of the tompu'o]ler & Auditor
General of India for the year ended 31st March 2012 {General & Social Sector)]

‘Notes recelved from the Government on the above paragraph is ‘included as
Appendix II. :

59. To a query, the Secretary, Health & Family Welfare Depamnent'submitted that
the practice of using branded items instead of generic medicines was due to .the vested
interest of pharmaceuticals industries, Wheén the Committee asked whether there were any
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survey report regarding the prescription habits, the Secretary, Health & family Welfare
-Departmem' replied in the negative and he added that guideline had been jssved to the
Superintendents of Medical Colleges to conduct a presctiption Audit. The Committee
recommended that Health & Family Welfare Department should take- necessa:y steps to
" conduct a survey regarding prescription habits. : :

60. The Secretary, Health & family Welfare Department mformed that as doctors had
a common opinion that generic medicine used for free supply were substandard in quality, -
a quality assurance certificate from NABL accredited lab was miade mandatory and it was
~ seen that out of 570 samples none .of them failed in the quality test. . Through these
measures, doctors were being motivated to prescribe generic medicine only. He continued
that doctors still prescribe other medicines in addition to generic medicine and as it was a
behavioural change, doctors would take some time to take generic mediciries in good faith.

61. To a query, the Secretary, Health & Family Welfare Department submitted that
495 drugs were supplied through Karunya. Directions had been givén to purchase life
saving drugs by a Committee chaired by the Superintendent usmg the funds of RSBY or
HDC if there would be scarcity in supply. He deposed that for the last nine months there
was not much shortage in niedicine.

62. When the Committee enqmred about the testing eqmpment for Ayurveda,
Sidha and Unani (ASU) drugs, the Drugs Contreller submitted that testing equipments
were procured : :

' 63 When the Committee ﬁahted'to know the present position of the proposal td

create a modern drug testing Laboratory by taking over the building of KSDP, the Drugs
Controller submitted that the construction was completed and had applied for licence.

64. The Committee decided to recommend to establish a separate wing for
prosecution to avoid delay in initiating timely action for compieting investigation and

- . issuing sanction for prosecution. -

Conclusmnszecommmdaunns

65. The Comnutme is displeased to note that the department neither conducted
all the test/analyses according to the respective pharmacopnela nor conducted any
audit about the. presmpnon habits regardmg the usage of branded items desplte
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knowing the fact the generic drugs are better than branded items. The Commiitee is
of the suspicion that usage of branded items instead of generic medicine was due to
the vested interest of the pharmaceutlcal industries. Therefore, the Committee
recommends that department should take necessary steps of conducting a survey
regarding prescription habits with immediate effect.

66. The committee is astounded to note that there was delay ranging f;’oni one
to two years in issuing sanction for prosecution and non-filing of final complaints
within the time limit for filing complaints in many cases despite existing instructions
. regarding the same. The Committee opines that it was a dlear example of incapability
of the department in filing prosecution cases in time. Therefore, the Committee
recommends that separate wing for prosecution should be established for attaining
the objective of prosecution. ' '

" Prevention of Food Adulteration
Introduction

. Government of India(GOI), with a view to preventing the adulteration of food stuff

- intended for human consumption during the stages of manufacture, storage and sale
enacted ‘The Prevention of Food Adulteration {(PFA) Act, 1954’ and framed the Rules
thereunder in 1955. In exercise of powers conferred under the Act, the State Government

 framed “The Kerala Prevention of Food Adulteration Rules 1957, which came into force
~with effect from April 1957, and in supersession of this, Government notified (February
2007) the Kerala PFA Rules, 2007. '

In order to consohdate the laws relatmg to food and to establish the Food Safety and
Standards Authonty of Tndia, the GOI enacted the Food Safety and Standards (FSS) Act,
2006 and framed Food Safety and Standards Rules, 2011 in May 2011 for enforcement
of the above Act which became effective from 5 August 2011. The PFA Act 1954 and
PFA Rules 1955, therefore continued to be in force up to 4 August 2011. In pursuance of
Section 30(1) of the FSS Act 2006, the Government appointed (May 2009) the
Commlssmner of Food Safety (CFS) and also ordered that the CFS should also act as
the State (Food) Health Authority for the purposes of PFA Act 1954 till transition from
PFAt0 FSSAct was completed.

121712018,
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Audit conducted an assessment of effecf;iveness of implementation of provisions of
both the Acts in the areas of inspection and collection of samples, testing of samples and
prosecution. Audit scrutinized the records of the Office of the Commissioner of Food
Safety, four * District Offices and three ® Analytical Laboratories covering the period
from 2007-08 to 2011-12. N

Audit findings are discussed in the following paragraphs:

Inspection

Rule 50 of PFA Rules 1955 stipulate that “ng person shall manufacture, sell, stock,
distribute or exhibit for sale any article of food including prepared food or ready to serve
food except under a licence”. Local Self Government [nstitutions (LSGIs) were issuing
licences under the provisions of the PFA Act 1954, Rule 9(a) of PFA Rules 1955 authorize
Food Inspector to inspect as .fnequently as may be prescribed by the Food (Health)
Authority or local authority, all establishments licensed for the manufacture, starage or sale
of an article of food within the area assigned to him. As per Section 31(4) of FSS Act 2006
(effective from 5 August 2011), Designated Officers appointed by the Commissioner
of Food Safety of the State are authorized to grant licence to commence or cérry on any
food business, ' '

The The department had not maintained the data base (either manual or
department had computerised) of Food establishments®®. The Food (Health) Authrity or
;(: ::;mﬁ Local Authorities had not prescribed the number of inspections or names of
. Food Food establishments to be inspected by the Food Inspector” in any month,
establishments Hence, Food Inspectors were engaged most of the days in a month for court
duty or other general duties and inspéctions were conducted in an adhoc
manner. There was also no risk based planning for inspection and assigning
priority for revisiting Food establishments, . where earlier inspection had
revealed sale of adulterated food, Thus, there was no fair and transparent
system in the selection of food establishments for inspection.

64 Thiruvananthapuram, Ernakulam, Patakkad and Kozhikode,
65 Thiruvananthapuram, Emsakulam and Kozhikode.

66 Under the FSS Act, ‘Food Business Operators',

67 Under the FSS Act, "Food Safety Officer’,
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The Government stated (September 2012) that a systematic planning was not

" possible due to shortage of 32 posts of Food Inspectors. The replyis not acceptable since
the information gathered b; Audit from the department revealed that only eight out of

32 posts of Food Inspectors under Municipality/Corporation were .vacant during
2009-2012, and that systematic planning for inspection of food establishments should have
been undertaken and inspections carried out within the facilities existing with the department.

Collection of Samples

As per Section 10(1) (a) of PFA Act 1954, a Food Inspector shall have power to
collect samples of any article of food from any person selling or who is in the course of
conveying, delivering or preparing to deliver such article to a purchaser or consignee ‘or
from a consignee after delivery of such article to him.

Shortfall in According to the norms fixed (January 2006) by the Government, a total "
::::‘;‘;f:“ °f number of 24,624 food samples were to be collected in the test checked
ranged from districts of  Thiruvananthapuram, Emakulam, Palakkad and Kozhikode
S:ntt"i:tshi"r during the period 2008-09 to 2010-11.*Audit, however observed that only
districts test 12345 samples (50 per cent) were collected and tested. There were shortfalls in
checked  coliection of food samples ranging from 34 (Kozhikode 2008-09) to

65 per cent (Palakkad 2010-11).

Government admitted (September 2012) that, due to shortage of Food Inspectors,
samphng under PFA Act was not properly supervised by the Department. Deficiencies in
the collection of samples indicate weak enforcement mechanism and this would result in
- consumption of adulterated food by the public. - '

Sampling of fish and mé_at products

i‘::t“d On the basis of the recommendations of the Legislative Committee on

products  Health and Family Welfare, Government directed {December 2007) the
:"a‘l’;‘;ﬂ':;"ly Director of Health Services to furnish reports on the action to be taken to ensure
for that fish and fish products imported to the State are free from adulterants.
analysis  However, analysis of the data collected from the selected district level offices
revealed that Fish and fish products were rarely sampled. Similarly, meat and -

~ meat products, alcoholic beverages, etc., were also rarely sampled for food
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analysis. The Food Safety Officen Thiruvananthapuram replied (March 2012)
that samples from hotels and bakery, fish and fish products, vegetable, etc.,
decay very fast and hence the shortfall in collection. The reply was not
acceptable as CFS should have made proper arrangements for immediate
- storage of samples collected, _tq address the risk of further decay after sampling,

Government stated (September 2012) that on the basis of the observations made by
~ Audit, field level officers of the department were given training regarding fish and meat
sampling by experts in this field.

Sampiing for micrebiological analysis

Sampling for
microbiological infection or injury or toxicity to the consumers. The microbiological safety
:2?3':;?33;% of food was to be achieved by ensuring the absence of pathogenic micro
2007-2012 organism and by preventing their multiplication. Sampling for conducting
microbiological tests was to be made as per standards prescribed under
IS 5404:1984. 1t was noticed in audit that samples were not collected for
microbiological analysis during 2007-2012, The CFS stated (September
2012) that there “were no - microbiological -analytical facilities or
' microbiologists for conducting microbiological analysis available in any of
the analytical laboratories in the State. Nori—conducu'ng of tests for
detection of microbiological organisms would increase the risk of

consumption of adulterated and unhygienic food products by the people.

Defective collection of sémples

Rules 14 to 18 of PFA Rules 1955 provide for the procedures to be followed by Food

Inspectors for collection and sending of samples for énalysis such as:

(a) The label on any sample of food sent for analysis shall bear code number and
serial number of local health authority, date and place of collection, etc,

(1)) Memorandum containing the above details and impression of seal used to seal
-the sample should be sent to Analytical . laboratories immediately, not later than the
succeeding working day, ' '

The presence of microbiological organisms in the food can cause -

in
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Procedural Audit noticed that 559 out of 38,560 sainpl_es received for analysis
L‘zﬁf:: ﬁi:ﬁ of in the three Analytical Laboratories during the period 2008-09 to 2011-12,

samples by food did Dot conform to the provisions of PFA Act and were returned by.
Inspectors led to - Analytical Laboratories without conducting analysis as per proviso to

_ ?;::; tli:;b(;f " Rule 7(3) of PFA Rules. It was noticed that the deficiency in the samples -

Analytical was due to mistakes in procedures like differences in date in label and
laboratories . memorandum, absence-of code number, etc.
Testing of Samples

Modem and sophiéticated machineries with up to date technology are essential for
various types of analysis of samples in the Analytical Laboratories as shown in table below:

Table: details of equipmerits required for analysis o

Name of equipment Nature of analysis

Atomic Absorption spectrometer - ' Detection of Heavy metals

High perforﬁance liquid Chromatography |Detection of Pesticide residue in
: food additives and preservatives

Kjedahl Digestion Unit Analysis of protein, nitrogen, etc.
Gas Chromatography Pesticide residual analysis
Auto cla\"g ' ' Bacteriolog.ic.al analysis

Muffle furnace Iﬁprganic determination

Source: Details furnished by the department

Infrastructure " There was only one Govemment Analyst Laboratory at
fgciii: in  Thiruvananthapuram and two Regional Analytical Laboratories (RAL) at
the ical . . .

]aborawrﬁs Emakulam and Kozhikode for conducting the analysis of samples. The
were grossly laboratories were not provided with many of the major sophisticated
inadequale . machineries. Some of the equipments supplied to the laboratories during

2004-2007 were not in working condition.

In the Government Analyst Labdratory, Thiruvananthapuram egquipment like
Atomic Absorption Spectrometer with Graphite Furnace, Rotary Vacuum Evaporator,
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Micro wave Digestion unit, Bio safety cabinet, etc.were not in working condition from
2005-06 ohwards. In RAL at Emakulam,the Gas liquid Chromatography was not working
from October 2008. The Atomic Absorption Spectrometer was only partially installed in
January 2006 and metal estimation process was not being conducted. In RAL Kozhikode,
Atomic Absorption Spectrometer, High performance liquid chromatography, Kjedah! digestion
unit, Gas chromatography, Rotary vacuum evaporator, etc., were not working from 2006-07.
Absence of many of the equipments in the laboratories, essential for conducting the
tests for detection of adulteration in food led to consumption of untested food stuff in the

- test checked districts,

Government stated (September 2012) that manj( of the machineries were supplied by
the GOI under the scheme ‘Food and drugs capacity building project’ and the machinery
supplied were defective or lying idle in the laboratories for repair. Government also
admitted that the Analytical Laboratories were not equipped with modem machineries such
as GCMS, AAS with Graphite Furnace and Hydridé Generator, IR, HPTLC, FTIR, etc.

Analysis of private samples

Test reports of samples collected by Food Inspectors under PFA Act and private
parties, analysed in the Analytical Laboratories during the period 2007-08 to 2010-11
revealed that the adulteration in private samples was substantially higher than in the
samples collected by Food Inspectors, as shown in Table below:

Table: Rate of adulteration.in Samples collected by Food Inspectors/Private Samples:

Sl Year " Rate of adulteration (per cent)

No. Samples collected by Food Inspectors | Private Samples

1. 2007-08 2.45 10.39
2. | 2008-09 278 _ 15.36

3. | 2009-10 a1 1263
4. | 2010-11 .' 2.81 9.43

Source: Data collected from Government Analytical Laboratory, Thiruvananthapuram.
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This indicated the absence of risk based selection of samples by Food Inspectors.
The Government admitted (September 2012) that low rate of adulteration in samples collected
by Food Inspectors was due to selection of majority of items for analysis from branded items.

Prosecution

There

were large ~ Section 13(2) of the PFA Act 1954 provides for prosecition of
number of acquittals in

‘the prosecution cases

traders manufacturing/storing/selling adulterated food. A total

due to procedural number of 1,879 prosecution cases initiated under PFA Act were
 deficiencies pending as at the end of 2011-12.

Out of 822 cases decided during the year 2007-08 to0 2011-12, 441 cases resulted in
acquittal. Audit test checked 100 acquitted cases and found that the acquittal in 22 cases
was mainly due to procedural deficiencies on the part of officials to establish the facts or
produce proper records/documents before the court, such as the following:

L

Deficiency in preparation of mahazar™ : (cc No. 196/08) Variation in the
statement recorded in the mahazar and the depositions before the court regarding
the procedure adopted for collection of the sample of adulterated vinegar.

Defects in sampling: (cc No. 770/03) Inability of the Food Authority to prove the
adequacy of the procedure adopted by the Food [nspector in preparation of

. homogeneous sample of adulterated ghee. _ .
‘Mistake in mahazar: (cc No. 669/2007) Food Inspector failed to record the label

description in the mahazar and the label was not produced in the Court.

Non-compliance of requirements under Section 13 (2) of PFA Act: (cc No.
415/05) The report of analysis of the food item was issued to the accused only
after eight months from the date of taking the food sample resulting in sending
the second sample to Central Food Laboratory.

In another case, the State Government had not given permission to launch
prosecution, as the adulteration was detected in food kept for sale in the Supplyco
outlet at Perinthalmanna, owned by Kerala State Civil Supplies Corporation.
Thus, the supplier of adulterated food escaped from prosecution only on the
ground that the vendor was a State Corporation.

68 It is a description of facls and state of things which an investigating officer observes in a scene of

crime.
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* Government stated (September 2012) that acquittals due to serious 1ax1ty on the part
of officials were looked into and explanation sought for from the officials concerned, It was
also stated that the lapses on the part of prosecution had been looked into and it was
ensured that the same would not be repeated.

Enforcement of FSS Act 2006

Dptf"“_ce“rir‘i’::g - Section 30(1) of the FSS Act 2006 authorises the State Government to
FBOs. as appoint the Commissioner of Food Safety for the State for efficient
i‘zm"cﬁg implemenation of the Act and other requirements laid down under this Act and
not be done - the rules and regulations made there under,
As per Section 43 of FSS Act, the Food Authority was required to notify food
| laboratories and research institutions accredited by National Accreditation Board for
Testing and Caliberation Laboratories (NABL). FSS Act® further provides for notification
of Adjudicating Officers for prosecution of erring Food Busmess Operators (FBOs). Both
these provisions were not complied with {August 2012) The State (Food) Authority was
not in a posmon to prosecute the FBOs manufacturing, selling or storing the adulterated
food since August 2011 because of delay in notification of accredited food laboratories and
Adjudicating Officers. Government replied (September 2012} that notifying Adjudicating
Otficers is under process. The Government also stated that a conimittee has been formed to
speed up the formalities for availing N ABL accreditation to all analytical laboratories under

the Government.
Delay in taking preventive measures

As per Section 32(1) of the FSS Act, the Designated Officer (DO} was empowered to
issue improvement notices to FBOs in case the FBOs are found violating the provisions of
the FSS Act. Section 32(2) also provided for suspension of licences of FBOs who fail to
comply with the improvement notice. It was noticed in audit that the competent authority -
failed to invoke these provisions in spite of detection of adulteration by same FBO ont more
than one occasion,

69 Section 68 of FSS Act, 2006,
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There - are The Spices Board” intimated (17 November 2011) the CFS that an

f:;?:g mo adulterant chemical ‘Sudan’ which was highly toxic and hazardqus to human

immediale  health was detected in a consignment of chilli powder notified for export by -
preventive

‘Measmes Eastern Condiments (P) Limited (firm). Though the Spices Board directed the
i‘;’uhe's;t‘;"’ firm to destroy the consignment in the presence of Food Safety Officers within
chilli fifteen days, CFS issued instruction in this regard only after ome month -
p(_mm (19 December 2011}, Instead of taking immedié\te action for testing the product
of the supplier meant for domestic market, the CFS issued instructions to all
designated officers only on 22 December 2011 to collect samples from all
batches of chilli powder of the brand for ensuring consumer safety. The factory
premises were inspected by the District Food Safety Officer, Idukki for
collection of samples on 18 January 2012 i.e, only two months after detection -

of adulteranon

The Spices Board detected the same adulterant in the chilli bowder of the firm again

in March 2012 and intimated the CFS for destruction of the consignment, [t was notié_ed in

. audit that the FSO, dukki did not issue improvement hbtice, as prescribed in the FSS Act,

to the firm even after detection of adulteration in the same article of the firm on more than

one occasion. Since the same adulterant, highly toxic and hazardous to health was detected

again, the Comrhissioner of Food Safeiy should have initiated stringent measures against
the firm, including cancellation of licence: '

Thus, the implementation of the Prevention of Food Adulteratzon Act, 1954 was
' deficient and inadequate. Inspections were conducted by the Food Inspectors in an ad- hoc
R mannef Shoi‘tfal!s in collection of samples ranging from 34 to 65 per cent were noticed in
" the selected districts. Microbiological analysis was not conducted in the Analyncal
Laboratories. Many of the modern machineries were ‘either not provided or were not in
working ‘condition. Though the FSS Act came into force in August 2011, the provisions of the
Act could not be implemented due to rion-creation of facilities statutorily required in the Act.

70 A flagship organisation under the Ministty of Commerce, Government of India for the
development and world w1de promotion of Indian spices.

12l 208-
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[Audit Paragraph 3.2 contained in the audit report of the Comptroller and Auditor
General of India for the year ended 31st March, 2012 (General & Social Sector}]

Notes received from the Government on the above Paragraph is included as
Appendix I1. ‘ S

.67. Toa quefy mgardiﬁg the measures taken by the department to create a database
of food establishments coming under each jurisdiction after the audit in 2011-12, the
witness, Commissioner of Food Safety submitted that from the year 2012 onwards
registration and licenéing of food establishments were started in Kerala and 190000
registration and 46000 licensing had already been made. Out of which 56000 were entered
into ‘online database classifying manufacturing units, hotels and bakery there were a total of
3 lakh food lenders in the state the Central Government set' cut off date “of online
registration for these food lenders, after that cut off date penalty should be imposed but the
process was in slow pace due to frequent change of cut off date. ‘

.68, When the Committee asked “about the importance of online registration, the 7
Secretary, Health & Family Welfare Department submitted that from the online data base,
the number of hetels, number of bakeries etc., could be assessed and policy making would
be much effective. He added that when the tumover exceeds X 12 lakh, they should take
licence but the firms having fnmover_upto T 12 lakh needed the registration only. ’

69, When the Committee asked about the random check, the Commissioner of Food
Safety submitted that 10 days in every month was set apart for squad works and
surveillance at the checkposts in every week. As the chance of adulteration of dairy
products and il was much higher during onam season and during rainy season, water,
fruits sold by street venders etc,, were checked. Thus more attention would be given to
squad activities after fixing targets dependi_ng'on the -probébility of adulteration to such
products having more demands in each season, ‘ ' o

70. ‘When the Comumittee asked about the chance of classification of hotels basedan
its standards, the witness, Commissioner of Food & Safety submitted that though all
business were treated-alike as per the Act, restaurants and Bakeries were fixed 30 points '
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conditions derived from the Act. An amount of T 1lakh was.being imposed as fine from
those who were violating the condition after being given opportunity to satisfy the

- . conditions, " If they were violating the conditions for a second time the enterprises would

not be allowed to function at any cost. And the witness added that 18000 people were
- already imposed fine. :

7. Toa query regardmg the staff strength, the Secretary Health & Family Welfare
Department submitted that there were 40 Food safety Assistant Commissioners and under
them four to five food cn‘cles in each districts. Later it was decided to increase number of
food circles to 140'to terminus with MLA constituency. Accordingly new posts were
created and vacancies had ah'eady been reported to PSC.

72. The Committee reminded an instance of some branded milk banned previously
due to the presence of formalin in it but the company cbntinued to sale the product under a
different name, The Committee emphasmed the significance of the powerful interference
of the department against the adulteratlon and directed to be much vxgllant espeaally
during the festival $easons.

" 73. The Committee expressed its displeasure on the unavailability of modem testing
lab and suspected whether any powerful lobbies actmg belund that.

74. When the Committe? wanted to know the details regarding the audit para on
collection of samples, - CFS, submitted that there had been a' short fall in collections of
food samples during the period 2008-2011 and that was just before the formation of the.

. department. In the last year 4839 samples were taken. including 3218 statutory as well as

1621 non-statutory samples against the target of 3600 and the target was bemg raised
every year. . 7 _ )

75. The Secretary, Health & Family Welfar_e Deparunent_submiﬁed that after the
 installation of modern equipments, the lab had full facilities to detect the presence of anti
biotic content especially in meat,

76. The CFS submitted that, out of the sample tested almost all were within the limit
~ of Indian food standards. She continued that samples were being collected. from 3 farms
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and check past at 4 a.m. without giving prior notices. Now a toll free number was arranged
for filing complaints and average 40 complaints were receiving daily from public and most
of them were hygiene related. ' '

77. In connection to the pesticide treatment of vegetables from Tamil Nadu, the
Departmental officials submitted a report only about the use of pesticides in the vegetables
from Tamil Nadu. But instead of harvested crops the tests were conducted on the
vegetables in the field. Another point was that, even FSSAI had not fixed the permissible
standards for more than 65% chemicals. Farmers from Tamil Nadu clairmed that even if
they were using pesticides it did net cross the permissible limit. The Committee opined
that those farmers' were not’ following - any - aiithorised prescription rather they used
pesticides as per the direction of the manufaeturing companies so it should be checked
whether the presence of pesticides in vegetable is more than the safety level. -

78, Regarding the audit para, the CFS submitted that in certain cases, the presence
of ammonium and formalin were detected in fish, In some cases, there would be a chance
of natural formation of ammonia in fishes. Presence of ammonia could not be considered
as a serious crime in India as it would be broken down while conking. The adverse effect
of formalin in food materials were get to be stedied. The CFS added that the testing would
be done at NABL accredited labs as F'S_SAI.insisted to do so.

79. When the Committee asked about the procedure for banning a prbduc_t, CFS
submitted that when a food product was found altered in the lab after obtaining result from
the lab, the batches concerned would be banned. For each samples, 10-15 parameters were
to be tested. But inthe- case of hotels, the physical analysis itself was sufficient _
. for banning. : ' '

80. With regard to the defective sample collections, CFS informed that in the
previous year out of 4800 samples taken only 5 samples were have to be rejected.

81. When the Committee asked about the current status of m'odernisation,' the
CFS submitted that the Department received a total budget allocation of ¥ 3.5 crore for
modernisation of analytical labs for the past 3 years viz., 2013, 2014 and 2015 as the cost
*of lab equipments were much expensive the granted amount could not be utilised for
moderhising all labs in an year, ' .
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82, The Secretary H&FWD submitted that the proposal had been submitted to
Gotremment- of India to establish well-equipped lab in every districts.

83. To a query of the Committee, the CFS submitted that private samples were -
tested in Governmem Labs and that being charged from ¥ 1000 — T 6,000.
12%-15% of the samples were being found adulterated irrespective of the private samples
ot statatory samples. At the same time, the samples taken on the basis of complaint,
adulteration seems to be high. As provided in the Act a register has been maintained in the
lab for recording the details of people bringing the samples and the result would be
informed to them. The Committee urged the H&FW Departrent to encourage people for
testing samples in case of adulteration and by that, adulteration of food could be curtailed
to a certain extend. The Secretary H&FW department agreed to do so.

84. The Committee asked whether the department initiated any action against the
officials subject to deficiency in procedure. The CFS submitted that the figures shown in
the audit paragraph related to old department now the mode of inquiry was well defined in

‘the Act. The Secretary H&FW Department added that 96 cases had been cleared for-
prosecution sanction only two cases have been taken for wial. Regarding safety
improvement the CFS deposed that hygienic conditions of hotels and bakeries were
improved But cases of adulteration 'still continued.

85. The Secretary, Health & Family Welfare Department submitted that 315 cases
were filed for adjudication. 151 cases quoted by RDO's were also filed before the
adjudicating officers. Since March 2012, sitaation had changed and much importance bhas
been given to prosecution, adjudication, surveillance check, etc.

Conclusinnslkecommendtt_tions

86. The Committee is displeased to note that delay in taking preventive measures
against adulteration resulted in repeating the adulteration by selling the adultered
product with different brand name, The Committee is of the opinion that if the officials
to preventive measures in time, consumption of adultered food by the public could have
been avoided. Therefore, the Commitiee recommends that department should take

' stringent action against adulteration including suspension of licences without any delay.
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87. The Committee is aggrieved to note that even FSSAI had not fixed the
permissible standards for more than §5% chemicals. The Committee opines that
farmers of the neighbouring states were not following any authorised prescription

according to the. direction of the manufacturing companies. . Therefore, the.

Committee recommends that steps should be taken to check whether the presence of
Pesticides in vegetables is more than the safety level or not. :

88. The Committee understands that adulteration seems to be high'i_n private

samples than those in statutory samples. Therefore, the Committee urges that inorder
to curtail adulteration of food to a certain extent, the departinent should encourage
the public to bring samples voluntarily for testing in case of adulteration, '

89. The Committee is aggrieved to note that absence of miérubinlogists.
mocrebiological analytical lahoramrie_s and modern and sophisticated machineries

 with uptodate technology and labs paved way for the consumption of adultered and -
unhygenic food products by the people. The Committee is of the'suspicion that -

involvement of powerful lobbies of adi;lteraﬁts prevents the modernisation of _exi_Sting
labs. Therefore, the Committee recommends that the department should always be

' ~ vigilant in preventing adulteration especially during festival seasons as food produicts -

and vegetables are adudtered niore during festival seasons.
LABOUR AND REHABILITATION DEPARTMENT
Functioning of three Welfare Fund Boards
Introduction | |

The Kerala Handloom Workers Welfare Fund Board H-IW Board), the Kerala Cashew
Workers Relief and Welfare Fund Board cw Board) and the Kerala Agricultural Workers
Welfare Fund Board (AW Boérd) were constituted by the Acts mentioned below (Table)
to administer the welfare schemes for handloom, cashew and agriculturai workers,
respectively, ' '

P
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Table: Acts and Schemes governing the three Boards:

Act . Scheme

HW 1 The Kerala Handloom Workers| The Kerala Handloom Workers
Board {Welfare Fund Act, 1989 (HW|Welfare Fund Scheme, 1989 (HW) .
Act) ‘ ‘{ Scheme) - '

CW |The Kerala Cashew WOIREI_‘S The Kerala Cashew Workers 'Relief‘
Board jRelief and Welfare Fund Act,|and Welfare Fund Scheme, 1988 (CW
1979 (CW Act) . Scheme) '

AW The - Kerala  Agricultural| The Kerala Agricultural Workers
Board |Workers Act, 1974 (AW Act) | Welfare - Fund Scheme, 1990 (AW
' I Scheme)

The main objective of the schemes was to provide for the constitution of a fund to
grant relief_, to promote the welfare activities, and also to pay pension and other
superannuation benefits to the workers in their respective sectors. The Boards function
under the Labour and Rehabilitation Department. As on 31 March 2012, there were
31197 registered members in HW Board, 169538 in CW Board, and 2233371 in AW Board.

There were 1032 employers under the HW Board and 788 cashew factories under the
" CW Board. By L ' -

The Acts and schemes governing the three welfare boards envisage the constitution .
of a fund collecting contribution from members, employers and Government at a specified
rate® to meet various welfare activities, ' ' '

~ An audit of functioning of HW Board, CW Board and AW Board was conducted
during February-April 2012 covering the period 2008-09 to 2011-12, In respect of HW
Board, audit scrutinised the records in the Head Office (Kannur) and two (Kannur and
Thiruvananthapuram districts) out of four District Executive Offices. In the CW Board, the
Head Office (Kollam district), District Executive Office at Kottiyam (Kollam) out of three

39 HW Board {Workers : ¥ three per month, Employer : ¥ six per month, Self employed: T five per
"month, Government : Equal to the contribution of employee/self employed), CW Board (Employee,
Ernployer, Government : Each at the rate of T one per working day), AW Board (Worker : at the
rate of ¥ five per month, Land owners : 25 paise per are per annum for land holding above 40 ares,
Government : Equal to the contribution by the members - with effect from 05 January 2010).
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District Exeeutive Offices and three Inspector’s. offlces at Kottiyam, Kollam and
Irinjalakuda out of 11 Inspector’s offices were covered. In respect of AW Board, the Head
Office (Thrissur) and four Divisional Offices (Thrissur, Malappuram, Kozhikode and
KoHam) out of 14 Divisional Offices were covered. The field level offices re]atmg to CW
Board and HW Board were selected based on the presence of large number of industrial
units and in the case of AW Board the SEIECUOII was based on the concentration of

- agricultural workers,
. ‘The Annual accounts of the HW Board and CW Board were finalised upto

+ 2008-09 and that of AW Board were finalised upto 2003-10. The provisional accounts of

the HW Board and CW Board were prepared upto 2010-11 and that of AW Board were

prepared upto 2011-12,

The audit findings are discussed further.

‘Financing the activities

The details of funds received and expenditure of the Boards for the years 2008 09 to
2011-12% are depicted in Table below:

Table: Details of funds received and expenditure: -

| (T in lakh) -
HW Board
Receipts : :
_ Contribution from Government Total ?‘oml Expenditure
Year . contribution Oth I;eeetzpti
(1) | Employees| Self. Due | Relea | Gap r:;e ((,3;;8 + Welfare | Adming Total
& - |employed| (4) | sed funding s | (7) activitis | strative | (11)=
employers | (3) G | ©)=() 7 (9 & | (9H10)
(2 «4) - other '
12 3 |4t s (6|7 8 | s | w0l g
2008-09| 20.00 1.97. | 8.64 | 233.21 | 224,57 1.92 257.10 | 197.61 | 27.25 | 224.86
2002-107 10.00 3.53 6.86. 392.34 (38548 | 2.21 408.ﬁ8 22045 [ 28.59 | 249.08 |
201011 | 1262 | 9.34 |1335]40163 | 38628 |3.59| 426.98 | 413.59 | 3908 447,68

40 Accounts for the year 2011-12 of CW Board and HW Board are not finalized.
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1 2 3 4 5 6 7 & 9 10 11
CW Board
Receipts
Contribution Govemment contribution Total Total Expenditure
Year from Due {Released| Gap Otl!er Rgc_ﬂpts Welfare | Admini | Total
Employees © Areceipts] (7FR@)* | - ,
o (3) | ¢ |[funding activities | srative | (10)=
& employers (6). |- (4)+{6)
. : (5)= (8 | &other | (B)H(3)
(including | s 5 )
penalties) @-3) ©
@
2008-09 356.21 178.10 § 430.00 | 251.90 | 55.63 | 841.84 | 1377.42 | 116.28 | 1493.70
2009-10 404,09 202.04 780.00 | 577.96 | 3674 | 1220.83 | 1447.05 134,67 | 1581.72
2010-11. 38579 192.90'| 2517.85 | 2324.95| 34.89 | 2938.53 | 2792.63 | 157.29 | 2949.92 |

AW Board
Receipts
T .
Contribution Government contribution Total otal ExPendjmm
. 8]
Year fr(_)m ::“ l:‘:;:‘:izpis
. T = -
n Land | Due |Released| Gap ra(npts (3)+(;) Welfare | Admini | Total
Workers | owners [ (4) 3) funding ) activities | strative. | (11)=
@ &) (6)=(5)- (9) | & other |.(9+(10)
- 4) (10

2008-09 | 505.17 | 172.44 | NIL | 500.00 | 500.00 | 10B.37 { 1285.98 | 1250.18 | 204.51 | 1454.69

2009-10 | 513.13 | 156.72 | 513.13 7550.00 7036.87 | B6.89 | 8306.74 | 5546.95 | 232.80 | 5779.75

2010-11 | 761.70 | 168.60 | 761.70 { 4045.00 | 3283.30 | 100.36 | 5075.66 | 7053.78 |- 254.77 | 7308.55

S| 2011-12 | 650.45 | 179.01 | 65045 | 61.00 Nil 111.88 [ 1002.34 | 763.15 | 350.25 | 1113.40

Source : Annual accounts of the HW Board and CW Board upto 2008-09 and AW
Board upto 2009-10 and Provisional accounts of HW Board and CW .
Board upto 2010-11 and AW Board upto 2011-12. .

The schemes envisage constitution of a fund with the share of contributions from the
" stakeholders of ‘the schemes viz., employee, employer and Government. The financial
position of the three Boards was precarious as the income generated were not proportionate

12172018
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to the financiat liability on welfare schemes. The revenue of the Boards was fluctuating and
was not commensurate with the increésing trend in expenditure on welfare schemes and on
administratioh. Hence, a major portion of the expenditure of the Boards was met from the
additional funds in the form of grants received from Government. As these three Boards
follow cash basis system of accounting, the expenditure figures shown in the above table
do not reflect the amounts outstanding to be paid to the beneficiaries of the schemes,

Even though éertain sieps were initiated to augment the revenie in the HW Board
and CW Board, these were not implemented by Gavernment as explained below:

Cess Act .

During the State  Government enacted the Kerala Handloom Workers Cess
g;ré‘:ﬂ he Act 2007, which provides for the levy and collection of cess on sale proceeds of
HW Board  yarn, textile or textile product at the rate of quarter per cent of the total sales
f;ge'l“‘,’: any proceeds. Officers of the Labour and Rehabilitation Department not below the
amountas  rank of Assistant Labour Officer Grade I were natified as the Assessing Officers
zz]sfecﬁon in the Districts. The HW Board did not receive any amount as cess collection
: during the year 2008 to 2011, against budget projection of

% 4.25 crore. Government stated (April 2012) that the collection would be
'strengthened from the next financial year. The reply indicates laxity on the part

of Government in augmentatlon of revenue for the HW Board.
Revision of rate of contribution

The CW Board resolved (February 2010) to enhance the contributions of employees,
employers and Government in the ratio from 1:1:1 to 1:2:2 (100 per cent increase in
contribution from the employers and the Goverhment) in meeting the welfare expenses of
the cashew workers. The proposal was not accepted by the Government citing financial
constraints and volatility in the traditional sector. But the past records show that
Government had been contributing far in excess of the ' matching contribution payable by .
Government. Acceptance of the above proposal would have resulted in increased

" contribution from the employer. But the proposal was not implemented by the Government.
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THE KERALA HANDLOOM WORKERS WELFARE FUND BOARD
Registration of members

A comprehensive database of the organizations and emiJloyees was required to
monitor the promptness in payments by organizations/beneficiaries. Registration numbers
were allotted to the workers by the HW Board on receipt of applications from the
employees through employers (paragraph 25 of HW Scheme). The HW Scheme provides
for the submission of returns by employer to the Chief Executive Officers (CEO) of the
Boards with details regarding the fresh employees to be registered for the first time,
~ the details of establishment, the wages, etc., fparagraph 26(2), 27 and 29 of
HW Scheme]. But such information though available with the Board, were not utilized to
prepare a computerized database which could have facilitated monitdring the regularity
in-payments.

Collection of contrlbutlon

In HW Board, callection of contribution (from employees femployers/self employed)
decreased from ¥ 21.97 lakh in 2008-09 to ¥ 13.29 lakh in 2011-12*, Proper maintenance
of individual account of the workers would have facilitated monitoring of conribution, but
this was not done in HW Board. Paragraph 52 of HW Scheme requires the CEOs concerned
to assess and realize the arrears of contributions. However, the dues were not proper}y

-assessed by preparing a demand, collection and balance statement.

In District Executive Office_; Thiruvananthapuram of HW Board, as on 31 March,
2012, ¥ 60.41 lakh was pending from 160 co-operative societies as contributions for the
period June 1991 to March 2012 . The CEO stated {June 2012) that notices were not issued
due to the shortage of staff.

. According to Section 25 of the HW Scheme every employee who is entitled to be a
member, shall register his name as a beneficiary of the Fund. The welfare benefits would be
given only to the registered members of the scheme. It was noticed that, contribution from
194 workers were collected and remitted by the employers regularly to the Board, though

41 Details relating to 2011-12 weré collected from the HW Board.
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these workers were not registered with the Board. The Board detected (June 2009 and

Aupust 2010} this irregularity in respect of 183 workers only after their superannuation.

- Pension and other retirement benefits were not given to these workers as of March 2012,

Penal provisions o Section 17 of HW Act provides for imprisonment for a term which

:f:;?;;ﬁf?? % may extend upto three months or fine or both for avoiding any payment

:;P:;ﬂ:dwm mot g be made under the Act or not .complymg with any of the provisions of
the Act. But, the Board had not initiated any penal provisions effectively
against the defaulters to act as deterrent.

Welfare Activities
The HW Board is implementing welfare measures viz., pension, ex-gratia payment,
maternity assistance, mariage assistance, educational grant to the members, etc.

During the years 2008-09 to 2010-11, the expenditure on welfare activities increased from_
X 1.98 crore to ¥ 4.14 crore. However, in 2011-12 it decreased to ¥ 2.20 crore.

Deficiencies in pension scheme

According to paragraph 35 (2) of the HW Scheme, only those workers who are in

service for three years immediately prior to superannuation will be eligible for pension.

Thus, a regular contributor who is unable to work due to occupational diseases or other

* illness or due to the closure of the factory forfeits the eligibility for the pension, whereas, a
worker who joins the scheme exactly at the age of 55 will get the benefit of pension.

During 2008—2012, payment of pension was not sanctioned to 117 members because
of non-completion of three-year continuous service immediately prior to superannuation -
even though they had several years of service. They were not entitled even for the refund
of the contribution. However, Audit found that pension was sanctioned to 132 workers
who joined the scheme at the age of 55/57 years. The provision of paragraph 35(2)
- therefore, appear detrimental to the interest of genuine members who had long association
with the sector, but could not have contmuous service at'the age of 55/57 due to illness
or other reasons
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An amendment was proposed by the HW Board to the effect that paragraph 35(2) -
will not be applicable to those who have registered before the age of 40 years and have
completed 15 years of service as an’ 31 December 2009. But this was not approved by the
department citing financial constraints.

Settlement of pension claims

Four pension adalats were arranged? by the HW Board and 204 pension
applications, earlier rejected by the District Executive Officers, were considered. Out of
this, 190 cases pending for more than two years to 10 years, were admitted and 14 cases
- were rejected.

Pension sanctions were delayed for more than 10 years after the retirement indicating
the absence of a speedy redressal mechanism. Admittance of pension in. the Adalat
-indicates that the claims wefe genuine, but rejected for reasons such as delayed remittance
of contribution, break in service, etc. The abnormal delay had deprived the workers the
pension benefits for a long period as arrears were not allowed to the pensioners.

THE KERALA CASHEW WORKERS RELIEF AND WELFARE FUND BOARD

-Collecuon of contrlbumm-Absence of verifiable and umform method in the
assessment

The collection of contribution from employees and employers in CW Board was also
not showing a steady trend. The collecnon increased from X 3.56 crore in 2008-09 to
X 4.04 crore in 2009-10 but declined to ¥ 3.86 crore in 2010-11.

In CW Scheme, as the workers’ contribution was linked to the number of days
worked, there was risk of understanding the number of days by the employers. In the
monthly meeting of District Executive Officers and Inspectors held on 13 April 2010, it -
was decided to evolve a uniform approach for the assessment and calculate the
contributions at an average of 20-22 workdays. But the decision was not implemented.
There were complaints from workers of cashew factories regarding the recording of only
3-4 days of attendance against six work days in a week. This illustrates lack of controls.

42 On 5 October 2009, 15 October 2009, 18 February 2010 and 10 June 2010.
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Delay in ~ Absence of a uniform and verifiable method in assessment can lead to

d}SP"S*‘; litigation between the CW Board and the employers. As there was a provision
of appe :

petitions  under Section 10(5) of CW Act for preferring the appeal, audit observed that
resulted
in biock .
ageof  departmental delay in disposing the appeal, had resulted in non-colection of
{ﬁ"eé’w“ revenue of X 35.31 lakh since 2007 in 164 appeals pending before the Deputy
Board Labour Commissioner, Kollam (DLC). In the year 2009, the DLC ordered in 13

cases to remit 20-25 per cent of the assessed amount, initially before considering

appeal petitions of the employers challenging the assessment, combined with

the appeal. This was not insisted in other years, As a portion of the amount under
appeal includes contributions collected from employees also, the imposition of
- such a condition was reasonable.

Non-enforcement of penal provisions

Penal " The dues of contribution were not properly assessed by preparing a
provisions
against

defaulting  paragraph 59* of CW Scheme. The Demand, Collection and Balance statement

f;:g?ﬁm prepared by CW Board, shows arrears of ¥ 1.93 crore as on 31 March 2009.

enforced  Verification of the retums furnished by 10 out of 11 Inspectors indicate that

demand, collection and balance statement regularly in accordance with

contributions relating to the period from 1994-95 were pending collection.

Section 13, 14 and 15 of the CW Act stipulate penalty with imprisonment with a term
of six months to one year for non - remittance of contribuitions and other violations of the
Act. The CW Board had not invoked these penalty provisions effectively to act as deterrent.

Welfare Activities

Several welfare measures viz., pensiom, ex-gratia payment, maternity benefit,
marriage assistance to daughters of members, funeral assistance, payment of cash awards to
the chﬂdren elc., are being implemented by the CW Board. During the years 2008-09 to
2010- 11, the expenditure on welfare activities had increased steadily from ¥ 13.77 crore to
X27. 93 crore.

43 * 59 of CW Scheme empowers the CEO to assess and realize the arrears of contributions.
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Refund of contribution pending settlement

Paragraph 49 of the CW Scheme stipulates that, in the cases of voluntary retirement
or death of a member, refund of total contribution (both the share of employee and
employer)} shall be paid to the member or nominee as the case may be. In case of death of
pensioner, the employees contribution standing at his credit shall be paid to his nominee. _

There were 874 applications, pending from 2004 onwards, for refund of contribution
with the CW Board as on 31st March, 2012. The CEO stated (April 2012) that atleast
X 10 lakh would be required to settle the claims.

The Kerala Agricultural Workers Welfare Fund Board
Registration of workers in AW Board

There were For a remittance of X 60 per year, the AW Scheme assures a return of

presence of ¥ 675 for each year of remittance as superannuation benefit in addition to
non-bonafide

persons in  Other welfare benefits to the registered workers. Given the attractiveness of

AW Schemc benefits available, there is high risk of enrolment of non-bonafide persons. In

AW Board, the conuibutions are remitted by the agricultural workers

themselves directly to the AW Board as there is no permanent employer-

. employee relationship in the agricultural sector, unhke what exists in the HW

Board and CW Board.

However, there is a land .owner'—wnrker relationship. Application form™ for
registration requires to furnish information regarding the area/locality where the applicants
usually work and date of commencement as agricultural worker. Audit observed that the
required docuinentary evidences in support of the particulars filled in the application form
were not being insisted by the AW Board. Registration numbers in the AW Board were
being allotted to the applicants on the basis of certificate issued by the trade unions instead
of getting certificate from the landowners or from Government agencies like Krishi-
Bhavans, There was no assurance that the persons enrolled were genuine agricultural
workers. The sub-committee appointed by the AW Board also identified such risks. There
was sput in fresh registrations numbering more than 2.17 lakh dwring 2007-11.
Incidentally, it was noticed in audit that there was decline of 2.7 lakh hectares in cropped
area during this period.

44 Form 1 -Application fér registration as ‘agricultural worker in the fund [Paragraph 24(1) of the
scheme).
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Remittance of contribution

Paragraph 26 of AW Scheme' stipulates that the remittances can -be made in the
nearest co-operative hanks or directly through the authorized offices of the AW Board.
Arrangements for collection of contribution through the co-operative banks were not

provided by the Board. About 80 per cent of the workers remitted their contribution
through their rade union representatives. Even though there were complaints relating to
non-remittance of contributions and irregular collection from the agricultural workers,
arrangements were not made by the AW Board for remittance of contribution directly by
the workers throngh banks,

Undue benefit to defaulters

In AW According to paragraph 26B (3) of AW Scheme, membership of a worker

g;:flﬁ;;': will be terminated, if the member defaults in payment of contributions for more

have ‘than 24 months, This provision in the Scheme ensures prompt payment of

advantage  contribution, During 2009-2011, the CEO issued two orders (which were
over regular L

subscibers  ratified by the Government) permitting revival of membership of members who _

had defaulted payments for more than 24 months. More than one lakh workers

who had defaulted in payments revived their memberships by remitting arrears

of contribution.. The additional amount collected was a meagre amount

calculated at the rate of X three per year. This amount could not be considered

as a penalty to act as deterrent against default in payments, In Divisional

 Office, Kozhikode, 11 members revived their membership at the age of 59

years after defaulting payment for 10 to 15 years. These workers would et

benefit of X 6250 to X 9,375 for this period in the very next year

. (superannuation age 60 years). This would indicate that the defaulters have an

advantage over the regular contributor in terms of money value of returns.
 Welkare activities

The major welfare measure taken/initiated by the AW Board was the payment
of superannuation benefit. Other welfare activities such as ex-gratia payment,

45 At the rate of ¥ 625 per year ( T 25,000/40 years) the superannuation benefit for 10 years works
outto T 6,250 and for 15 years 1o 2. 9,375,
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maternity relief, marriage assistance, medical assistance, etc., were also being taken"up.
During 2008-09 to 2010-11, the expenditure on welfare measures had increased from
% 12.50 crore to < 70.54 crore. But in 2011-12, the expenditure decreased to ¥ 7.63 crore
due to shortfall in release of funds by the State Government.

Delay in settlement of claims

In AW Board, as on 31st March, 2012, superannuation benefit claims of 107806
workers were pending, out of which 5630 claims related to the period prior to the year
2002-03. Similarly, marriage assistance of 58978 members was pending payment for the
period from 2006-07. Details are indicated in Table below: ‘

Table: Details of pending claims:.

Year " Superanuation Benefits " Marriage Assistance
1 | S 3
Prior t0 2002-03 | 5630
200203 | 340
' 2003-04 - 392
- 2004-05 402
2005-06 - : . 369
© 2006-07 -3 - : 16
2007-08 391 60
2008-09 1202 - 13300
2009-10 18660 . 13823
2010-11 " 45200 A 12082
2011-12 | a9 | 19697
Totdl | 107806 " 56978

Source: Details furnished by the department.

- 1217/2008.
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The CEO stated that the pendency was clue to non—furmshmg of required documents,
" The reply was not acceptable as the details of warkers should have been available with the
AW Board as these documents such as registration form and register of agricultural workers
were maintained by the AW Board. Thus, the delay in settlement of claims shows the
deficient system of maintenance of records in the Board and negligent attitude on the part
of ofhmals in settling the claims, ‘

Conclusion

The three schemes as currently designed are not financially viable leading to
conitribution from Government far in excess of contributions statutorily payable,
There was failure to effectively invoke pena] prmnsmns prescribed in the Acts against

. the defauiters of contribution in HW Scheme and CW Scheme. There are deficiencies
in the pension scheme of HW Board. The contributions to be made by employers in
CW Scheme are prone to litigation, resulting in delay in remittance of cnnt:rlbutmn.
Given the attractiveness of AW Scheme, there is a high risk of non-bonafide persons
being registered. The present arrangements to verify the bonafides of persons.

- registered under AW Scheme are far from satisfactory.

Recommendatmns

-+ Efforts should be made to augment the resources of the Boards S0 as to
reduce the dependency on the State exchequer.

* Steps should be taken to update the list of members in the AW Scheme by
including only the genuine agricultural workers,

* Steps should be taken to clear the eutstanding superannuaﬂnn claims in the
-AW Board in a time bound manner.

The issues were referred to Government in July 2012 their reply is awalted
(October 2012).

[Audit paragraph 2.3 contained in the report of the Comptroller and Auditor General
for the year ended 31st March 2012 (General and Social Sector)].
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Notes received from the Govemnment on the above paragraph is included
Appendix II.

90. When the Committee wanted to know the details regarding the steps taken to
collect the contribution amount, the witness Additional Secretary, Labour & Skills
- Department submitted that, Handloom sector was in a crisis and most units were in loss and
the Textile Owners (individual employers) obtained interim stay from the High Court
against the collection of Amount, The witness, Chief executive Officer, -the Kerala
Handloom Workers Welfare Fund Board apprised that High Court had stayed the dealer
- contribution in 2002. When the officers of Labour Department and DIO Enforcement
were appointed as Assessing Officers as. part of Act to levy cess @ 0.25% individual
employers obtained interim stay from High Gourt so it could not be implemented yet. The
Committee expressed its displeasuré over the fact that an Act enacted by state Leglslature
could not be implemented even after eight years for the sunple reason that it was stayed by
High Court and the department is simply waiting for the stay to get vacated and directed
 the Labour & Skills Department that immediate and effective steps should be taken to ~
lvacate' the stay and file special leaﬁe petition.

~ 91. Regarding the audit para 2.3. 3 3, the Committee accepted the reply furnished by
the Department. When the committee asked about the present status, the ‘withess
Chief Executive Officer, Kerala Cashew workers Relief & Welfare Fund Board submitted
that, an amount of ¥ 96 lakh had been pending collection towards contribution. To realise
this amoun, monthly target has been fixed as 15% amount to each inspectér. A speciél
squad was also formed Jincluding Cashew special officers under District Collector He |
added that the matching grant was insufficient and now the pension was being gwen by the

Government. The complamts raised by workers were also sorted out.

92. When the Committee enquired about the steps taken to the beneficiaries to be
linked with Aadhar, the Additional Labour Commissioner submitted that all beneficiaries
were linked with AADHAR and their pension payments were given through Bank,
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93. The Additional Labour Commissioner submitted that % 16.04 crore had been
received to dlstnbute pension for the month of January to April and it would be dlelll‘SEd
through bank

94, When the officer from AG's Office asked about the proposal for enhancing
eniployee-employer contribution, Additional Labour Commissioner submitted that it would
be considered in the next meetmg of the Board. The proposal was to enhance the
conmbuu:m from 1:1:1 0222,

95. When the Committee asked about the complaint about the demal of refund of
contribution, the Addltmnal labour Commissioner submitted that labourers of one factory
would claim for ex—grana benefit on the reason that they could not continue to work due to
health problems. But after receiving ex- graua benefit, workers would seek work in another
factory. To prevent such malpracuces it was demded to grant ex-gratia benefit only in

'death cases,

96. The Committee remarked that it would not be tenable to reject the application for
- the refund of contribution, The Committee dJrected that Labour and skilis Department
should take necessary steps to ensure that such applications if any, pending would be -
cleared at the earliest, taking into account the genuineness of application. The Additional -
Sex:retary, Labour and skills Department agreed to do so.

97. Regarding the audit para 2.3.5.3 the Comrmttee accepted the reply furnished by
the Department.

98. ‘When the Committee enqmred the current position of Super annuation beneflts ‘
and marriage assistance, the CEQ submitted that the c1a1m was being increased every year.
At present ¥ 24 crore was needed to distribute the benefit. Out of the matchmg grant
sanctioned by Government ¥ 27 crore was 'yet to be received.
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99. The Commitiee recommended that a special grant might be given to the
Agricultural workers welfare fund Board in order to clear the arrears, Superannuation
beneﬁts and marriage assistance. ‘

100. The witness, CEO the Kerala Agricultural Workers, Welfare fund Board
informed that arrears since 2011 were o be cleared. In this regard the Committee noticed
that the statement of CEQ was contradlctory to what stated in the table 2. 25, and asked the
CEQ to re-examine the matter and an updated statement should be furnished at the earliest.

101. To a query, The Chief Executive Officer submitted that some applications were
pendmg due to non furnishing of certain documents, and all other applications received up
10 1/2010 was closed. When the committee asked about the balance amount of defective
* applicants, the Additional Labour Commissioner submitted that the amount had been spent
. inthe subsequent years.

102. The Commmee recommended that the Board should take immediate steps to
rectify the defects in the pending application and clear the arrears till 0172010 and the
Govemmem must provide suff1c1ent fund to clear the arrears for both super-annuation and
marriage Assistance.

Conclusions/Recommendations

103. The Committee is displeaéed to note that the department did nothmg to
vacate the stay order of Hon'ble High Court against the dealer contribution of 2002
“which prevents the implementation of the Cess Act enacted by the State Legislature.
The Committee opines this as a crystal clear example of laxity on the part of Officers
in collecting revenue for the Handloom Workers Welfare Fund Board. Therefore, the
Committee recommends that immediate steps should be taken to vacate the stay order
by filing Special Leave Petition.

104. The Committee finds no justification in rejecting the application for refund
of contribution by merely stating vague reasons. Therefore, the Committee
recommends that application for refund of contribution should be taken according to
the genuineness of applicatidn instead of 'mjécting the same. The Committee also

 directs the Labour and Skills department te settle all the pendmg apphcauons with
immediate effect.
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105. The Committee observes that much fund is needed to settle the claims as.
the claim for superannuation benefits and marriage assistance are increasing year by
year and reg;refs to note that there exists pending cases for settlement since 2010
onwards. .There[ure, the Committeé recommends that inorder to clear the arrears,
superannuation benefits and marriage assistance, special grant might be given to the
Agricultural Workers Welfare Fund Board and directs that Government must
provide sufficient funds to dear the arrears for both superannuation and marriage
assistance and the Board should take immediate steps to clear the arrears from
1/2010 onwards. ‘

V. D. SATHEESAN,
- Thiruvananthapuram, . Chairman,
19th June, 2018, ' . Committee on Public Accounts.
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APPENDIX I

SUMMARY OF MAIN CONCLUSION/ RECOMMENDATION

SL
No.

Para.

No.

Department

Conclusion/Recommendation

2

3

4

21

General
Education

The Committee observes that children from the age
group of twelve onwards especially from rural areas
are forced to go for earning food due to the
deficiencies in the implementation of mid- -day meal
scheme: Therefore, the Committee opines that mid-day
meal scheme should generally be improved and for the
effective implementation of mid-day meal scheme the
Commitiee . recommends to ‘formulate & co-ordination
mechanism with LSGD, Education, SC/ST and Civil
Supplies departments. The Committee also recommends
that adequate funding must be guarantéed inorder to
ensure the quality and quantity with regard to mid-day
meal programme and urges to transform all school
kitchen to steam kitchen.

22

. | The Committee .expressed its dissatisfaction over the
.{delay in submitting statement of Remedial Measures
' Taken (RMT). The Committee views this lapse very

seriously and suggests that the General Education
Department should furnish the RMT statements within
two months of laying of the C & AG reports as
prescribed in the guidelines.

23

The Committee recommends that local bodies should
spend fund for the proper maintenance of existing
buildings instead of construction of new buildings. It
also recommends that more importance should be ,
given for other infrastructure like drinking water
facility, construction of urine shed and boundary walis,

-lab- facilities purchase of computer, maintenance of

furniture including benches and desks etc.
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4

28

General
Education

{The Committee dhs_erves that the printing paper

{opinion that if the department verified “the stock|:

purchased by the depariment was without the
verification' of existing stock, the Commitiee is of the

properly, the excess procurement of paper for printing
extra books could have been avoided. Therefore, the
Committee recommends that orders for printing text
books should only be issued after proper verification
of stock. .

29

The Committee is aggrieved to note that failure to re-
deploy the excess staff in text book depots even after
entrusting the distribution of text books to KBPS|
resulted in the payment of T 71.67 lakh to nineteen
staff members who were discharging no function in
connection with the distribution of text bodks in text
book depots of Thirnvananthapuram, - Kottayam,
Palakkad and Kozhikode. Therefore, the Committee
recommends that necessary steps should be taken to
re-deploy the excess staff in Text Book Depots and
furnish a report in this regard at the earliest. .

30

The Committee is displeased to note that new teachers
were appointed in the newly upgraded schools under
DDE, Palakkad by violating the Government order
directing the DPI and DDEs to fill the newly created
vacancies only by the redeployment of protected
teachers. -Therefore, the Committee recommmends that
action should be taken against those officers who were
responsible for violating the Government Order in this
regard and furnish a report regarding the same,

36

~ |such school autharities even though government orders|

The Committee is astounded to note that Educational
Officers neither prevented the unrecognised schools at
the preliminary stage not took any penal action against

were prevailing in this regard. Therefore, the
Committee'directs that department should furnish the
details of total number of unmaided schools,
unrecognised schools and recognised schools
functioning in the stage. * o
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47

Health &
Family
Welfare

Department

The Committee is aggrieved to note that drugs are being
manufactured withott maintaining adequate GMP standards
since 2007. The Committee is asiound to note how the
govemnment could remain mum in not allotting any
resources inorder to rectify the defects in the manufacturing
of drugs even though it is a life threatening issue. Therefore,
the Committee recommends that sufficient resources should be
allotted on a war-footing basis in order to rectify the defects
in the manufactunng of drugs.

48

The Committee views that KSDP, the major supplier of various
drugs to the Government Hospitals was functioning with
defects relating to quality control and its functioning require
proper monitoring. The Committee recommends that the
working of KSDP should be monitored strictly and it should be
taken over by the Department. The Committee expressed its
concern over the fact that chemical composition of drugs was
being compromised for quoting lower price since cost of
chemicals could not be varied from firm to firm.

10

49

Regarding the poor functioning of KSDP, the Committee
recommends that Government must explore the possibility. of
making KSDP as the kitchen factory of the Health Department.

11

50

”

The Committee opines that non-renewal of licenses of defaulted
bload banks would affect the quality of blood and associated
risk in blood transfusion. Therefore, the Commitiee
recommends that steps should be speeded up to rectify the
defects relating to Blood Banks.

12

51

2

The Committee is displeased to note that incapability of the
existing labs to find out the chemical composition of Ayurveda
drugs and non fixation of standards prevents the promotion of
Ayurveda, The Committee is of the opinion that most modern
labs only could ensure the substandardisation of Ayurveda
drugs. ‘Therefore, the Committee: recommends that ‘most
modern labs such as state of the art lab should be implemented
inroder to find out the standardisation of Ayurveda drugs and to

'| find out the ingredients present in each drug,

1217/2018.




a2

4

‘13

52

Health &
Family -
Welfare

The Conimittee understands that medicinal plants plays a vital
role in the traditional treatment of Kerala. Therefore, the
Committee recommends for the plantation of medicinal plants
inorder to.promote Ayurveda. »

14

' Department

The Committee is much displeased to note that the department
did not function effectively to withdraw the banned drugs from
the market 'in tme even though there exists -eadier|-
recommendations of the Committee in this regard. The
Committee is of the-opinion that as the consumption of banned
drugs is a life threatening issue, consumption of it by the public
is a criminal offence. Therefore, the Committee recom mends
that inorder to prevent the misuse and spreading of banned drugs
in the market, department should increase the- testing facility
and the number of post of Drugs Inspectors without any delay.

15

57

The Committee is also displeased to note that there exists delay
in filing of prosecution cases. The Committee opines that if the
department filed prosecution cases in time banned drugs could
have been prevented to a greater extent. . Therefore, the| .
Committee recommends that prosecution wing should be
established with immediate effect for the fast trial of the cases.

16

58

The Committee is of the opinion that lack of liaision with
Health Movement prevents the department to give awareness
among people regarding banned drugs.  Therefore, the
Committee recommends that the department must liaison with
people Health Movement inorder to create awareness regarding
banned drugs.

17

65

| pharmacopoeia nor conducted any audit about the prescription
- thabits regarding the usage of branded items despite knowing

‘| immediate effect, .

The Committee is displeased to note that the department neither
conducted all the test/analyses according to the respective

the fact the generic drugs are better than branded items The
Committee is of the suspicion that usage of branded items
instead of generic medicine was due to the vested interest of the
pharmaceutical  industries. Therefore, the Committee
recommends that department should take necessary steps for
conducting a survey regarding prescription habits with
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66

Health &
Family
Welfare
Department

‘The committee is astounded to note that there was delay

ranging from one to two years in issuing sanction for
prosecution and non — filing of final complaints within the time
limit for filing complairts in many cases despite existing
instructions regarding the same. The Committee opines that it
was a clear example of incapability of the department in filing
prosecution cases in time.  Therefore, the Committee
recommends that separate wmg for prosecution should be
established for attaining the objective of prosecution.

19

86

t2l

The Committee is displeased to note that delay in taking
preventive measures against adulteration resulted in repeating
the adulteration by selling the adultered product with different
brand name. The Committee is of the opinion that if the
officials to preventive measures in time, consumption of

.adultered food by the public could have been avoided.

Therefore, the Committee recommends that department should
take stringent action against adulteration including suspension
of licences without any delay.

20

87

2

| The Committee is aggrieved to note that even FSSAI had not

fixed the permissible standards for more than 65% chemicals.

| The Committee opines that farmers of the neighbouring states

were not following any authorised prescription according to the
direction of the manufacturing companies. Therefore, the
Committee recommends that steps should be taken to check
whether the presence of pestmldes in vegetables is more than
the saftey level or not.

21

88

The Committee understands that adulteration seems to be high
in private samples than those in statutory samples. Therefore,
the Committee urges that inorder to curtail adulteration of food
to & certain extent, the department should encourage the public

| to bring samples voluntarily for testing in case of adulteration.
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89

Health &
Family
Welfare

Department

The Committee is aggrieved to note that absence of
microbiologists, micro biological analytical laboratories and
meodern and sophisticated machineries with uptodate technology
and labs paved way for the -consumption of adultered and
unhygentic food products by the people. The Committee is of
the' suspicion that involvement of powerful lobbies of
adulterants prevents the modemnisation of existing labs.
Therefore, the Committee recommends that the department
should always be vigilant in preventing adulteration especially
during festival seasons as food products and vegetables are
adultered more during festival seasons.

23

103

‘Labour and

Rehabilitati
on
Department

to vacate the stay order by filing Special Leave Petition.

The Committee is displeased to note that the department did
nothing to vacate the stay order of Hon'ble High Court against
the dealer contribution of 2002 which prevents the/ .
implementation of the Cess Act enacted by the State
Legislature. The Committee epines this as a crystal clear
example of laxity on the part of Officers in collecting revenue
for the Handloom Workers Welfare Fund Board. Therefore, the
Committee recommends that immediate steps should be taken

24

104

R3]

The Committee finds no justification in rejecting the application
for refund of contribution by merely stating vague reasons.
Therefore, the Committee recommends that application for].
refund of . contribution should be taken according to the
genuineness of applicaticn instead of rejecting the same, The
Committee also directs the Labour and Skills Department to
settle all the pending applications with immediate effect,

25

105

1 Therefore, the Committee recommends that inorder to clear the

The Committee observes that much fund is needed to settie the
claims as the claim for superannuation benefits and marriage
assistance are increasing year by year and regrets to note that
there exists pending cases for settlement since 2010 onwards,

arrears, superannuation benefits and marriage assistance,
special grant might be given to the Agricultural Workers
Welfare Fund Board and directs that Government must provide
sufficient funds to clear the arrears for both superannuation and
marriage assistance and the Board should take immediate steps
to clear the arrears from 1/2010 onwards.
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GOVERNMENT OF KERALA
GENERAL EDUCATION (P) DEPARTMENT

Reply to the report of the C&AG for the year ended 31/03/2012 (General & Social sector)

and Non Plan head are as given in Table 4.3

Table 4.3 allocation and expenditure ;mder of the Head of Accounts operated by DPI

Para Paragraph of the report of the C&AG for the year ended 31/03/2012 Reply furnished
| No. oo
Budget allocation and expenditure Preparation of he bud.get
4171 The total budget allocation and expenditure from 2007-08 to 2011-12 under the Plan © | estimates for the ensuing

financial year starts early in
July of the ongoing financial
year mainly deficting on the
facts and figures of the
currént  situation.  As . the

(Rs. in crore)
. 30573608 200809 W06-10 T016-2011 01112
Piasn |- Non- Pl Non- Ptan Non- Pian Moo= Pian Non-
Plan | Plan Plan Plan : Plin
R:n 8388 | 253690 § 16906 | 259089 | 25330 | 253908 28529 276446 | 34414 | 333459
08 .
Total TLA4D | 218833 | 17071 | 262421 | 22834 | 257559 21622 2896.74 | 308.68 | 4079.92
| xpendinare
Excess/ 1248 | 234857 +1.65 +33.32 -25.16 +36.94 4407 +132.28 | -3546 | +19333
under
ulilization

Estimates prepared wereé based on the departmental estimates submitted by the Heads of
Departments. Paragarphs 14 of the Kerala Budget Manual (KBM) stipulates that the
departrental officers who prepare the estimates should always give careful personal
attention and ensure that the estimates are neither inflated nor under-pitched. The budget
estimates of the DPI were prepared by compiling the data Fumished by the District level

- Officers and heads of other institutions under the control of DP1. The internal audit wing of

the DPI did not scrutinize the entire estimates submitted by the District level Officers
because of shortage of manpower and adopted the data without any analysis, Audit notices

academic vear is from June to
March the staff fixation etc
according to the strength of
students and other likely
expenditure - could only be
assessed on completion of the:
same thereafter for the
financial year for which
proposal was furnished during
the previcus vear. The exact
picture or the expenditure

depends on-the strength of the |

students which will nonmally
available only after the
budget is passed. Whereas the
staff fixation, new
appointments, additional

S8



excess/savings in the budgeted estimates during 2007-12 as discussed below.

Shortfall in utilization of Plan funds to the tune of Rs. 80.52 crore and excess
expenditure to the tune of Rs. 47.30 crore under Non-Plan -noticed during 2007-12, not only
indicate the faulty estimation but also revealed that high priority funds (Plan funds) were
being diverted for méeting non-plan expenditure.

Dirsctot stated (August 2012) that the excess expenditure in non-plan heads was due
to non-anticipation of the extra expenditure on account of increase in strength of teaching
and non-teaching staff by opening of new schools, sanctioning of additional divisions in
the existing schools and up-gradation of schools. It was also stated that due to delay in
getting administrative sanction from the Government and treasury restrictions imposed by
the Government, the DPl was unable to incur Plan expenditure which resulted in under
utilization of Plan funds. . .

The reply indicates that the budget estimates were being prepared without planning

and assessment of the actual expenditure. :

infrastructure facilities
required etc and the
commitment there on are
based on the strength of
students according to the

academic year and not in line |

with expenditure of the earlier
financial year. This position is

same in the case of centraily
sponsored schemes etc. These

provision is made in
anticipation of Government of
India sanction, the share
contribution  being released
towards the end of the
financial year and the same
will cause further delay in
getting . Administrative
sanction etc which normally
lead to under utilization of
budget provision. However
creative steps being taken to
avoid the issue.

98 .



Paragraph of the Report of C&AG for the year 31/3/2012 .

Year & ‘Para-No. Reply
Repert ‘
No.
‘Infrastructure in schools .
S The Budget provision for the
‘ Chapter 1V of KER describes the facilities to be provided in a  infrastructure facilities like drinking
: school like school building with proper fencing. plavground. ! water, laboratory, library. Educational
: garden, library, toilet. drinking water. educational equipments eic i appliances. play grovnds. bounday walt
{ The infeastruciure facilities. ate non being prosided by the Ion! 5 onot adequate ot mecting  the
; ! bodies. Analysrs of' data collccted from 374 schools (Qutof 1.214 [ requirements  though  request  for
Report of C 1‘ I schacls i the sclected DEOS/AEOs) revealed the rulloum' pros ision of sufficiens fund is proposed
& AG for the ! deficiencies in mfrastrucmre in the department’s budget estimates.
year ended | F . The infrastucture lacilities are now
31/03/2012 ! i *  Adequaté furmmre .was nat - available in 103 schools | being provided by the local bodies
{Generatand | : (28 percent) divectly, " However. during 2012-2043
Social Po4L8T *  129Schools (35 percent) did not have proper cducational | an amaunt of Rs. 38 80 Iakhs is alloited
Sector} ! : . appliznces like globes. maps etc. I for providing drinking water Rs.23
s : ' 1 ¢ -99 schools (27 percent did not hive play yrounds. : Lakhs {or Iaboralo.r} and library.
: | *  82schools {22 percent) did not R .
| *  have a boundary wali or proper fencing. e .dehclenc)_ wilt be m-ctfﬁed at |
: ! @ library Faeility ‘was not available in 60 schaols: (14 | the earliest for which surious efforts are
; P percent). . tuaken for - getting” sullicient  budget
; : *  Adequate drinking water facility was not available in 32 | liocatan for the sane’
1 i schaols ( 14 percent)
‘ : As it was the responsibilin of the Director of Pulblic
: Instruction to ensure the infrastucture Tacilities in schoals.
i ; nen-availability of the basic tacilities in schools is & failyre on
P his pan.
ST S e

FA:]

7 Assis
Additiafal Secretary to OOVt
General Education Dept
Secretariat -

Thirsvansnthapura®



"~ REPLY ON PARA 4.1.8.2 IN THE REPORT QF_THE COMPTROLLER & AUDITOR GENERAL OF INDIA FOR THE

YEAR ENDED 31.03.2012.

Paragraph of the Report of C.&A.G. for the year ended

Year & Para No.
Report 31.03.2012 Reply
~_No. .
Report of 4182 Rule 22-A of Kerala Education Rules prescribes that a school | There were 5137 schools
C&AG. shall have minimum student strength of not fess than 25 per | including =~ LP/UP/H.S.
for the year standard. It was seen that the number of schools in the State | sections functioned-  as
ended without minimum student strength increased from 3,414 in 2007- { uneconomic  during the
31.3.2082 08 to 4,614 in 2011-12 as shown below. year 2012-13 in the
{General Government /  Aided
and Social : sector. Qut of the above
Sector) Year Schools without minimum strength schools the number of
school having less thanld
Government Aided Total students is 191.  The
oo ) i Director of  Public
2007-08 1720 1694 3414 Instruction has submitted a
2008-09 1839 1822 3661 proposal for closing down
2009-10 1974 1988 3962 of schools having tess than
2010-11 2147 - 2133 © 4280 10 students. It is the duty
2011-12 2271 2343 4614 of the State to provide Free

& Compulsory Education
to every child in
accordance with Right of
Children to Free and

Further test check of selected Assistant Educational Officers

Compulsory Education Act

88



‘BLOZ/LITL

/District Educational Officers revealed that in 376 schools (out of
1,520), 88 schools had another Government or Aided school
within one km. radius and 178 schools had another Govemment ar
Aided School within two kilometer radius. R

The increasing trend in schools without minimum student strength
in standard as required in Kerala Education Rules resulted in
underutilization of available resources. :
The Director of Public Instruction stated {August 2012) that while
implementing the Right to Bducation Act, such schools would be
kept in cluster group so as to utilize the resources of all the schools
uniformly. . - :

| Legislature has snidied the

- recorded their observation |
-| and recommended that in a

2009. Afer exarining @
matter  in = detil  the
Director of Public
Instruction’  has  been
requested to furnish a
detailed report ~ on |
uneconomic  schoois’
baving less than 10
students ~ except  those
located in tribal/coastal
areas and in view of the |-
RTE Rules. .

. In this regard, the
Subordinate  Legislation-
Committee " of Kerala

RTE Rules and various
aspects - of implementation
in the State "and - has

State like ‘Kersla the
distanice norms as specified
in the RT Rules (to have
L.P. within 1 km. and U.P,
within 3 km.} is based on
Central Model Rules and
that Kerala with more
transportation facilities and

68

o



roads, the distance norms
neéd  to ‘be increased.
Moreover, only = after
completion of  school
mapping which is
underway Governmerit
would be in a pasition to
assess the need of a

Government . Sector. A
decision in forming schools

only be considered as and
when a policy decision is
taken to -close down the
uneconomic schedl on the
basis of school mapping
and in view of Right to
Education Act & Rules.

'neighbourhood  school in |-

as a Cluster Group can.

SAarhs et
ANITHA. K. R

Joint Secratary
General Education Dept.
" - Govt Secretarigt
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REPLY

THE REPORT O AG FOR

teachars.
14.68 Crore was

laborataries and assistance for on job traini
During 2010-11, assistance amournting to

| paid to 547 Madrassas in the Slate and an amount of Rs. 3.90

Crore was paid to 152 Madrassas in the selectad districts. _

| complately issuad - to th

R YEAR ENDED 31/
YiYearg ‘| Para Paragraph of the Raport of C & AG for the year Reply F;umished :
Report No. |  No. ended 31/03/2014-" S
. Scheme for providing Quality Education. in|  In Kerala, Madrassas 2 are leaching modem sl.lbjects
Madrassas- . . only on part time basis.  Sifiet instructions were given to
. - _' ] the Madrassas regarding ¢onditions of expenditure ai
To provide Muslim sludents studying in Madrassas. with access fo | the. time of distribution. of fanls Physical verification to
;ﬂt:awn Hln dr:ﬂod:;ﬂ E:t;ll’le:ts kka Sggemehlﬂa:mm asﬁ;l ascertain the expanditure was done by the officials of
a8, HMmdi a IS a me I Provi L 3 \ irectors m '
Education in Madrassas' (SPQEM) was introducad by GOl with the DF' andvanoua Deputy J of Education.
: effect from 2010-11. The objectivé of the scheme was to
_ rage braditional institutions. ke Mad and Makiabe by On phyaaca! venﬁcatior[. was faund that the fund |
Reportof C medng financial assistance for introducing the above subjects in | alotted was uliized for the purchase of computers
& AG for the their curriculum so that academic proficiency for classes 1-Xit was | brary books ‘and " inspdftion report of rslated
year ended 4.1.8.3 | atiainable for children studying in these instilutions. Under the | Science/Maths kit. - The salary for the teachers wers
3103/2012 15 lschema, GOI was required lo provide - assistance to these | paid to them by the Madragsa authosities, as per the
: Q - institutions for appointment of teachers, subject to availabifty of a | scheme. A. .
" | {General [ minimum of ten students In each subject. Each full ime Graduate |  Training for the teache in these Madrassas were
| and Sccial te?mt:dze paid Es:lary for 12 :qnh;lzs o%to the rate of;s B%O given thraugh DIETs, the participatioh of the teachers
Sector an ale/B.Ed. teacher Rs per_mon| @ | wera less in the training | programme, the Deputy
p ) schems also provided for assistance to purchase 1€aching | pycactors of Education vére Instructed - to make the |
‘ ‘ equipments. computers, library books, establishment of sclence

fraining compulsory for alt rassas teachers.

During 2010-11, an amguit of Rs. 14.68 Crore were
received ' from the G ment of India as first
installment for: the’ 547 |Madrassas, which was
instaliment 6F'RE. 7.76 Crore for the above sald 547
Madrassas has been allotteéd to the beneficiaries during
2012-13. ~ The UtlizationCertificate for the amount is
being coliected and will be ubmiﬂad ta the Government
| of india Immed'aiely ]

is
al Secretary 10 OOV
Gene:al Education Dept- -
Govt.Secretasiat
Thiravananthapuram

Madrassas. The sacond | '

16
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Year &
" Report
i 'No,

. ) - /" . -
REPLY TO THE REPORT OF C& AG FOR THE YEA

Para

No.

Paragraph of the Report of C & AG for the year
. : ended 31/03/2012

-

‘/’

R ENDED 31/0Q3/2012
R iR

Reply Furnished '
Y

o

Vo

i

Report of
CE&AG
for the
year
ended -
3103201
2 (General

and Social |

Seetor)

4.1.8.4

| implementation agency in co-ordinatio

The DP| igthe nodal agency for implementation of Cantrally
Sponsored Mid-Day Meal Sgheme. The schems was launched
in 1995 with an aim to improve the nutritionat lavels among
children. The guidelines of Mid-day Meal scheme envisage that
the scheme should be complemented  with appropriate
interventions through administration of six monthly dose of de-

‘worming and vilamin 'A', weekly iron, Zinc and folic acid and

other appropriate supplements either by utitizing the savings
amount in the scheme or be funded from appropriate schemes

-| of the Haeaith -department or the School Health Programme of

the State Government.
Stearing-Cum-Monitoring  Committee

‘It also required the State Level

MC) to guide the
and convergence with
departmenhsla’gendeysdmgmes concarned and monitor the
status of implementation to take sultable midcourse cormection, if
any in time, GOJ had directed that the copmittee shall meet
onee in six months. : o T

in order lb achieve the objectives of Mid-Day Meal Schame,
GOt bears the cost of rica (Re.5.650 par-MT), transportation

cost (Rs. 750 per MT) and seventy five per cent of cocking | e

cost, honorarium to cooks, etc. According to the norms, savings
in any component was to be used for providing micronutrients
and de-worming medicines, for conducting periodic health
check-up, provide medals having better quality, Improving
infrastructure facilities, beiter suparvision, monitoring elc,. Audit

- observed that DPI had inflafed ‘the number of feeding days

which resulted in excess claim of Rs. 36,63 crore an account of

Ppurchase of rice” from GOl for three years as shown In Table

4.5:

Il.nple.ment'ntion of Nulimml Programme 1o Nutritional
Support to Prlmar‘y_Edm.r@l'pp (Mid day Meul Scheme)

amount for. condiments {altsr! ‘calculating tolal number of
children erirolled for MDM Jor!200 working days. However
there will be a savings of food grains for approximate by 20
days due to loss of working Hays for various reasons. As per
the MOM puidelines the gabingd ara permitted to be camied
over lo next year. ‘As a stald sponsored pi
quantity of food grains are gjve the children as take home
rica during festival season.

scarcily is found occurred, fdr. the
State Government take aq 3
MOM from OMSS after spending
a3 done in 2033 Thé State

ol days. Whataver balance
pxf year. This was informed to
el Bliotted rice for the next year

Government of India
programme to children ifi s g
par the guideldines the savings in'any companent can be used
anly to that component o next year: At this occasian the
savings cannot be-used for

‘of Department of Health Services and Daparimant of
Education, alded by the rational Rura! Health Mission
implemented from 2009 onwards. The Programme is

Government of India has alioftad the quiantity of rice ang |

prograrame  this -

th intervention jn schools. The |
modified School Health Programme which is the joint venture |

continuing in"aimast all schools ip the State,

6
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REPLY YO THE REPORT OF C& AG FOR THE YEAR ENDED 31/03/2012 .

»
s

Paragraph of the Report of C &

Year & Para Reply Furnished
Report No. AG for the year ended o
No. i 31/03/2012
"Further, weekly Iron Folic Acid Supp&ementation has been started in the state
from 3/2013.

Whenever occasional Interruptton came to the notma of the htgher aulhonues
orders are given to the concerned authnnty for recﬂﬁcauon and for ensuing
smooth supply of food grains.

) - in certain schools food grains are storaF ln vacant dass rooms without any

- disruption to the normal functioning of schqols: Permanent or Semi psmanent -

' kitchen sheds were pul up in each and every sc ‘ool Directions have also been

’ -~ given to the school authorities to store the food fyrains in a hygienic conditions.

Repoit of - Central Government had sanctioned Rs, 23 Crpres for construction of kitchen

CRAG cum stores during 2006-07, 2007-08 and 2 0 to tha state. Govemment as

forthe par G.O{MS})No. 200!2014JGI Edn Dated, 014 hag given Adminstrative

. . 4.1.8.4 { Sanction for uilizing this amount. The dmount has been distributed to the

year. : selected schools and they have ‘already started construction of Kitchen-Cum-
ended Stores. Which wilt be completed dusing this academic year.

31/031201 Thare'is a Noon Feeding Supervisor in pvery: Disirict. The Superviser visits

2 {General | the schools and examines the food serfvad gng verifies the stock and other

and Social records. The Assistant Educational ( r, |Dystrict Educational Officer and

g i Deputy Director of Education also  visit ;chools and monitor the Mid Day

Sector) - Meal Scheme. . As per G.O(RDNG. Edn - Daled, 041052013

the impiementation' of Mid Day Mga}

| to alt concemed authoritias for monitoring (the

facalmf in the school with the help of F'TA, ‘

Govemnment have appomted Noon Maal ) in I|| the AEOs to Supervise

slso for the implementation and monitorirlg of scheme Directions are given

No SLMC meeting was conducled duri
meeting conducting regularty.
. All the school authorities have been given directions to make wasle dtspcsal

, MLA and MP fund,

29 1-12. 2012 13 onwards SLMC

AR LB | o S Y st 8 too .
T i . : K. Assis
o S B
Gow:. Secretariat

« cdlmavIEA M




| Year-. .0

Paragraph of the Repa.rt of C& AG
for year eaded 31/03/2012-

Reply Furnished

| Report No

| Report of: C
& AG for
Jthe  ivear]
cnded -

31032002

{.-- General-
and .-Social
Sector)

&1L

Procurement of paper ‘for printing.
uftextbgoks._ S AN

Thc deparum.nt,m connection with

L printing of text books.for the year
201011, ‘
-}.Andhra. Pradesh paper -mills for: the

placed : orders. . with.-M/s

stipply” of paper at a cost of - Rs.

40,791 per MT (less: discount of Rs:

300) and procured 1:.710.92 MT- of

_ - paper at a cost of Rs. 6.93 crore.

"+ 2010-11,

Audit observed that during thé yéar |
68.50. lakk - SF--text - books.

were :printed for cfass .I.to’ IV and

required only 779.66 MT of Maplitho |.

paper.  This * resulted .in .excess
procurement of 931.26 MT- of paper Tt
was. also  noticed.-- that __ desplte

availability of sufficient. stock, a.f.

further quantity of 1.131.62 MT of
paper was purchased during 2011-12
from M/s Delta paper mills at a cast of
Rs.4.50 crore (Rs. 39,753 per MT).

_| The acwal requirement of paper to

paper. - In the above order a time frame should be
prescribed for the procurement of paper and printing of
‘text books.  As such the director of Public Tnstriction

had’ to flirnish necessary proposal 1o purchiase” the [

printing materials to Governmient well in advance.. That

is before one vear (before 7" January for the Academic
Therefore the Director of Public Instruction |-
furnished- the proposal to procure ikie pririting material |
for the year 2010-11 on 06.01.2009. The rolt strength of |
pupils for any year was anticipated- taking into account’

year).

-the previous-years roll strength as the prbposal has to bc
tumnshed one year in advance.

?6 cm miap litho paper.
06.01.2009, the quantity assessed for 76 ¢t map litho
paper comes 1197 MT only.’ The HLMC ‘meeting held
an 21.04.2009 decided to make fresh-assessment for the
purchase-of paper. The KBPS on 10.06.2009 demanded

1750 MT 76 cm map litho paper for the Academic year )

2010-11.  Fresh- assessment of ° paper was made
considering’ the  request of KBPS. Therefore revised

proposal_has been submited to Government to procure

T'AS per . GRO(RY) 1 254/04/H.Edn. dated ~18:09.2004, |
-{Gavt. have ordered to avoid delay ip purchasing printing

The Text Book from standard I :o IV are printed in{
In the proposal subtnitted on |-

6



5_ - -joeachy
-Fadvarie by wiilizing the online data incy

Cpprint *70.30 lakh, fExt bobks:-during:
2011-12 was only 81879 MT of

paper.  The purchase diring 2011-12.4"

| was..avoidable as the existing stock
was move than sufficiént to meet the
requirement for 2011-12.

Government stated (August 20!2} )
“printing-paper after the complétion:

{ that' the entire work of puichasg of
printiig paper and isseis’ of printing’
1 arders-were done well in advanée ‘and
-ft-was véry difficult i-ascertain thé

el grouleposition of fintting paper-at the

time o 1ssuing @dmindistrati ve sanction

Sl es the current - vear's printing: would:

ot be completed at the time of issue
ofadmuu:tra.uu sanetion. . .. ...
[he reply is not convincing as the
quanlity .af paper 1o be procured for
carcould have heen asséssed in:.

respect of the ~enrolled  students,
‘| number of hooks to he supplied. etc.,
available with the Director of Pubiic

-of paper as on 17.12. 2009 is mugh below compared ta

‘the academic year 2¢10-11 was going on: The:efore text:
hoak officer” furmshed the proposal to procute addlttonal

obidining: balance stock of papeis in KBPS.. The |
-commitige will consider and verify fli balanée stock of
“paper ~to-7 KBPS.  before  issuing  further “-ordérs;

TT5G MT 76 om paper. Aduinistalive. Sancton has | -
been cbtained on 27.07.2009 for purchasing 1750 MT
T6¢ay.mdp lithd paper and thie purchiase ordgr was gived |

.920 MT availing minus tolerance. -

. Before submitting proposal for the year ZOH 12 the -

KBPS+was-requested to report the stack’ iposman of
. rh I -

L -3
the year 2010-11. But the KBPS repoutéd- that the stook

l?

the ‘regiiiréd- quantities as the prmum_ of - ekt bosks For-T

map Ettho paper for the académic year "01 ¥ 12

_..Theimeetmg held by Hon, Mmuster for Educatioh on |
28/07/2015 -decided to constitute 4 - ¢ommittge. for.

Inslruction.

to Andhra Pradesh Papér Mill. The Mill suppllcd 1710

-G6
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REELY TO THE REPORT OF € & AG FOR THE YEAR ENDED ON 31

, Para
. - No.-

4.1.101

[ Staff in Text

| Paragraph of the Repor of C & AG for the year
' ‘ended 31/03/2012

Book Depots -~ -

Distribution of text books to schools wag - done
| through text book depots attached to the 34 DEQs | ‘
2008-08. From .2000-10 onwards, the Government
entrusted (December 2009) the distribution of text books
'o'KBPS. But the responsibilities of distribution of text
'books to unaided schools, maintenance of buffer stock
at the district ‘level, supervision of distribution, etc,.
conlinued to be vested with the Text Book Officer. A
test check of text book depots in id séléctéd DECs for
the period 2010-12 revealed that the officers in charge
of distribution of text books were not discharging any of

e

these functions. It was seen that 19 staff members

were paid Rs. 71.67 lakh during 2010-12 -as detailed in |

; Table 4.7:

03/2012

Reniv Fur_nished

The Kerala Books and Publicafion Society is
responsible for distribution of Text 'Books from
2010-2011 onwards,
gadowns attached to the Depots were handed

over to KBPS authorifies. Earfier, the Store -

Keepers of DTBD used to distribute text books to
unaided schools after issuing the releasing
orders’ from the text book officer. .

Now this is done by Kerala Books and

Publication Soceity. Sjmilariy, Maintenance of -

buffer stock, eeping up of stock batance etc.

are vested with Kerala Books and Publication

Society.

For this pupose the _

Y VSN |

Y
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REPLY ']‘0 THE REPORT OF C&AG FOR THE YEAR ENDED ON 31/03/2012

Year & Report | Para No. | Paragraph ef the Report of C&AG for the year ended 3103/2612 Repty Furnished

Ne. - .
Report of 4.1.10.2 Recruitment of teachers in newly upgraded schoois
C&AG for the - .
year ended Government {(November 2010) accorded sanction for upgrading DPI reported that the
3140372012 60 Primary/Upper Primary schools to High Schools. According to the|action of the DDE, Palakkad is
{General and Government Order, the staff required for the newly upgraded schools|irregular. Details- of Protected
Social Sector) was to be met from the surp)ls staff awaiting redeploymeat. Test check |teachers in Palalkad district

tof DDE Palakkad revealéd that 45 regular High School Assistants
{HSAs) and 73 HSAs s (daily wages) were newly appointed (June 2011) in
the upgraded schools without considering surplus teachers (77) awaiting
redeployment in Government/aided schools.

The DDE Palakkad stated (April 2012) that the above
appointments were made before finalization of the Protected Teachers'

Package 104.

Reply is nor acceptable as the Government Order (November
2010) directing the DPI and DDEs to fll the newly created vacancies
only by redeployment of protected teachers was communicated to them
well before the up gradation of the schools and the list of prntected
teachers were already available with DP1

was aflailable with him. In the
abscnte - of the protected
teach:{rs in Palakkad District,
hecan request the list from the
bormg districts.

Imp ememtation of package .or| -

package of protected teachers
is |111matenal in tlns case,

I

Based on the report of

DPi Government have given
strict  directign * to  initiate

iplinary action against the
delinquent officer and report
compliance,

M Seere:
T‘“h“'anﬂﬂlha

fiar
PUrnm
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RE

Para
No.

Report of C

& AG for the :
year ended
3110372012
{General

1 and Social

| Secter)

Paragraph of the Report of C & AG for the year
ended 31/03/2012 :

Internat audil is an indeperident, objective assurance and consulting
activity designed o add value and improve and arganization's
operations. It helps an organization to accomplish its objectives by
bringing a systematic, disciplined approach to evaluate and improve the
effactivenass of risk management, control /apd gOvemance processes.

The internal audit wing of the DPI is headed by a Saniy Finance
Officer and supporied . by one Accounts Officer, two Junior
Superintendents and eight Clerks. Though DP! has contral over 214 -

' field units administering 11,781 schools, it has no annual inspection
| plan containmg details of units/areas to be axamined by the internal

audit wing. It was noticed that internal audit of the DPl was not
conducted for the past five years :

DPI stated Ihat the present staff strength was -insufficient for
conducting regular internal audit and follow up action. .

The reply want not acceptable as there was excess staff daployed in
text books depots as mentioned in paragraph 4.1.10.1. As internal audit
being an important function of the DP) and augmentation of staff could
have been considered by re-deploying the staff idling in text book
depots.

Further, it was seen that the administrative report of the DPl was
published only up to the year 2007-08. A comprehensive report
containing the functioning of the DPL, its activities, schemes and
performance during the year 2008-09 onwards was not available.

Ta assess the achievenients against the targeted goal, pariodical
evaluation and preparation of Administrative Rejport plays 8 vital rola.
However, the DPI prepared the Administrative Report only up Lo 2007-

. Lo h—

T

f

PLY TO THE REFORT OF C & AG FOR THE YEAR ENDED 31/03/2013

Reply Furnished

¥
The present staif strength of the audit®.
' section is insufficient for conducting regular't

internal audit and ft:nllow;i up action.
|
The audit sectio'p will be strengthened by
deploying the excess sl:aft‘in text book depols.

The Adminislr‘éﬁve raport upto”the year
2010-11 has been publi‘shed.

|
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GOVERNMENT OF KERALA

GENERAL EDUCATION (P) DEPARTMENT

Statement of Action taken on the Audit Paras eon‘miigd in the report of C&AG for
the year ended 31/03/2012 (General and Social Sector)

SL | Para No. - Recommendation Action taken by
No the Government
According to Chapter 10 of KER, Statements containing | During the monthly
lists of movable and immovabie properties of aided review meeting of
schools was required to be sent by the school managers | education officers,
1. 41112 in Form 10 of KER to DEO's JAEO's as the case may be. | directions have been
- The DEO in charge of the area was the officer - given for Inspection
coinpetent io give permission to cregte or make a sale, | of school and -
mortgage, lease, pledge, charge or transfer of obrtaining property
possession in respect of any property of an aided school, | statement from the
One DEQ out of four DEO's and four AEQ's out of 16 managers of aided
AEQ’s test checked had not received Form 10 from the | schools as )
aided schod! managers under their control. In the envisaged in KER
absence of recaipt of Form 10, the Educational ‘
Authorities could not minor sale, transfer, morlgage, etc.
DP1 replied (August 2012) that directions will be given to
all AEO's /DEQ's to obtain property statements from
aided schools..
2 4 .1 .11 .3 | According to KER, there shall ordinarily be a minimum of | From the Academic

220 instructional dayt excluding: the days of
examinations in every school year. Every year DPl is
required to issue the Education Department Calendar
showing the opening day, the closing day, the dates. of
public holidays, the dates of commencement and
termination of Onam and Christmas holidays, the dates
of speciat holidays if any, the number of working days
available, and the deficiency to be made up, if any, to
raise the number of working days to the prescribed
minimum. in this respect audit observed the following.
= DPI had fixed only 200 working days in schools
as against the stipulated 220 days in the
Education Department Calendars 2007-12.

+ A Scrutiny of attendance in 371 schools (out of
1,214 schools) in the selected DEQ'S/AEQ's
showed that the average number uf working days
in schools including examination days were ouly
179, 172, 170 and 173 during the period 2007-
12.

year 2013-14
onwards, as part of
implementation  of
Right to free
Education Act, ihe
minimum

instructional dayé

‘are fixed as 200 or

1000 working hours.
However  instructions
were already given
to compensate ‘the
short fall on working
days by conducting
extra classes on
holidays, thereby

re-couping the loss
in working days.
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“

+ The DPI had- not  evolved  any
mechanismiprocedure to be followed by the
schools to make up the deficiencies by way of
ofganizing extra classes, elc. in case the
number of working days falis short of the days
mentioned in the Education Department

" Calendar.

Director of Public instruction replied (July 2012) that
the shortfall was due to natural  calamities or other
reasons and remedial action would be taken for
preventing such shorfalls in future.

However, loss in working days may resuit in non-
completion of the curriculum prescribed for the year

41121

| school as required under the Government order.
| indicates gross failure on the part of the DPI and

According to Government order issued in May 1888, no
school shall be establish and run in private sector without
prior sanction of the Government. Establishment and
running  of gchools without prior sanclion of the
Government will constitute viclation of law and penal
offence amounting to cheating. Govemment orders
(June 1988) directed the departmental officers to see that
no school .other than a Govermnment or aidéd. or
recognized school would be allowed to function in the
State and if any other school is found to function, it has to
be reported to the police for appropriate aciion.

© Audit, however ndticed that there were 114
unrecognized schools funclioning under the jurisdiction
of the test checked nine AEQ's and one DEO.. No action
was seen taken by the Educational Officers against the
This

Educational Officers in preventing illegal operation of
unrecognized schoolin the State.

DPl, while accepling (July 2012) that several
unrecognized schools are functioning, stated that most of
these schools are awalling recognilion from the
Government. Hence, the Educational Officers are not
taking action against these schoois.

it is worth to note that the Educational Officers
failed to prevent such schools to function at the
preliminary stage and also did not initiate any penal
action against such school authorities.

-given  to

As per KER Chapter
VI Rule 7 & 8

private study is
allowed in standards
I to IV only in
Kerala. But many
privaté schools

| under the ownership

of individuals and
trusts are functioning
in Keraia.

As a. pant of
giving recognition to
the unrecognized
schools  functioning
in CBSE/CSE
sylabus
Government - has
issued  guidelines
and on the basis of
the guidelines
applications has
received and
recognition has
many
schools. Steps are
being taken for
giving recognition to
remaining schools.

Government

has conducted 1
survey © of the
unrecegnized

schools functioning
in State syllabus and
collected the details,
for giving recognition
on the basis of Right
to_Education.  Act.
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Govemment has
issued guidelines as
per  G.O{MS)184/
2013 G.Edn. dated:
10.06.2013 for
giving recognition to
such schoots,
Government acce|
the -
recommendations of
the CRAG and wil
evolve a  policy
decision to initiate
the action against
the functioning of
unrecognized
schools

41.12.2

According to Government order (July 2000), advance
drawn should be adjusted within time, failure of which
would entail recovery in lump sum . along with penal
interest at cument bank rates. =  Govemment,
subsequently prescribed (October 2011) a period of three
months for presentation of final bills and the penai
interest was fixed at 18 per cent per annum of the
unutilized portion of advance. In DPI, 89 contingent
advances for Rs. 2.568 crore were lying unadjusted (April
2012) as the payees of the advances did not submit the
final bills. It included 21 advances amounting to Rs. 0.55
Crore (21.31 per cent) which were more than threa years
old and 25 advances amounting to Rs.0.60 crore (23;25
per cent) more than two years old. Maintenance of an
advance register and its periodic monitoring by the
supervising officer was missing.

Government stated (August 2012) that 14 advances
out of 89 had been adjusted and 75 advances for Rs.
2.21 crore were lying unadjusted. It was also stated that
action is being taken against the defauliers. -

Non-adjustment of the advances raised doubts as to

| whether the advances were tilized for the purpose for

which they were granted. To ensure that the advances
are adjusted in time, constant monitoring of the advances
through  advance register would serve as a control
mechanism. .

Government  have
taken stringent
action in setting
pending advances.
Time limit notice has
been issued o the
persons to settle the
advance NLC of|
such retived officers
had been with held.
Only 4 . advance
availed before 2000
are pending fo be
seitled. Now in this
case the entire
amount drawn as
advance along with
18% interest has
been fixed as the

‘personal hability of

the officer who drew
the advance. The
advance register is
being kept up to

date steps have
t{aken to monitor that
the advance

sanctioned and paid
are settied within the
time limit of 3}
months

presenting final bill,
In the tght of the
explanation  given,
the objection may be
dropped. .
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81123

Government of Kerala, Finance (Streamlining)
Department directed (January 2010) all Heads of

Departments to ensure that the unutilized amount for a

financial year has to be surrendered to Government
account before the closure of the year, However, Audi
noticed that the DPI maintains a savings bank account
(57004975131) in State Bank of Travancore, Jagathy
Branch, Thiruvananthapuram and a balance of Rs. 1.48
crore {May 2012) was lying in this account. This amount
was being utilized by DPI as an imprest and advances
were drawn from the fund for purposes like inaugural
functions, conferences, elc. Drawal of advances from
the bank account did not ensure checks being exercised
to ensure compliance with rules and regulations as in the
case of treasupy transactions. Operation of an account
outside the treasury was thus imegular. Since the
internal audit wing did not conduct the audit of the DPI, it

-failed to bring this issue to the notice _of the authorities

concerned
Government stated (August 2012) that the saving
bank accounts wouid be closed in the due course lime.

The 8B Account
No.57004975131

(Old No.5059) was
opened for crediting
amounts  received
from UNICEF and

still . continuing.
Now as per the
direction of

Government the
baiance amount
available in the SB
Account has been
depesited in  the
special TSB Act aunt
N0.12332 at District
Treasury,
Thiruvananthap: ram
on 29/03/2014 and
12/06/2014
respectively ano the
account has already
been closed. Hance
the cbjection miy be
dropped. '




! Para Remarks/Recommendation in the Re
CAG -

3.1.5.1' Renewal of licenses of seBing unit
: ’ " (Absense of fool proof surveillance mechanism
{ 'in the department to watch the status of every
' license.and timely renewal of license)

{3.1.5.2 -Renewal of licence of manufacturing units

' (Kerala Stave Drugs and Pharmaceuticals
Limited (KSDP), Aleppuzzha was functioning
without renewing its liceense from January

2007.)

port ofthe’ o Action Taken o iRemarlts-

As  manual surveillance of licensing. has limitations, §,

'Government have Implemented computerization of the Sales|
jLicensing procedures from November 2012. Now the trade
Ilicenses are issued/ renewed through the XLN softwane.i‘

- 'Therefore now it is easy to monitor the status of licenses issued|

‘and the status of applications for renewal/ fresh applications)
irecelved in the Department. As this systern is in its initial stage |
ot of shortcomings/ defects were noted. Once all the shortfalls ;
jin the existing systermn are rectified the Departrhent will be able,
'to assure that: no firm: is camrying on business without valid |
:license, _ !

Kerala State Drugs and Pharmaceuticals Limited (I(SDP);’r

. ,Alappuzha is a State Govemnment Public Sector undertaking.

iThe company was functioning with the compliance of Good;
‘Manufacturing Practices. But, with the implementation of thel
jcurrent GMP implemented by the Govemment' of India|
/insisting on the most modern technology like Air Handling Units |
jetc., there was a lag in the implementation. of the same in the |
State gwned company due to- lack of sufficient funds. But, this,[
is being implemented in a phased manner. The Government in |

_ ithe interest of the public is supporting this firm as this firm is,

'supplying medicines only to Government institutions at the!
lowest pnssible rates. Hence, a lenient view Is taken towards.

- “KSDP bpth in the interest of the Public and the Gpvemm_ent. This“

el

£01
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;3 1.53 Blnod Bank Licences

(Audit noticed that delay in renewal of licenses
were due to (i} non conducting of combined
inspections and (if) non-issue of renewal
certificates though combined inspections were
conducted. Lack of quality system in the blood
banks in Government Hospitals would
compromise the quality of blood and associated
risk in blood transfusion and that the
Government  should have taken steps to see
that the hospitals remedied the deficiencies

fuily and expeditiously. )

- alreadypbeen processed and completed and renewal of thei -

1

.does not mean that the company is manufacturing without
'manufactunng License or manufacturing sub-standard quality
.drugs All the activities of the firm are constantly monitored by
,the Drugs Control Department. The firm is taking action to
rectify the defects noted during the mspection by the officials of
Drugs Control Department.

Cosmetics Act, which is a Central Act, the State Government has
no direct control over the process. in several instances when the
renewal applications were forwarded to CDSCO with the
inspection report of State Inspectors, CDSCO did not consider
the application and joint inspections were insisted, Besides, the
application for renewal cannot be forwarded unless the defects
poirited out are rectified by the licensee. Hence there is
unintentional delay in most of the blood bank renewal files. In

required by CDSCO.

“In respect of the Blood Banks attached to the Government
Hospitals/institutions, mostly the renewal status is pending for
want of rectification of defects due to non-compliance of the
strict requirements of licensing. Since these .are State
Government Institutions catering to the need of the poor public
in the State especially in the remote areas, this Department
cannot take stnngent action like cancellation or suspension of
Hlicences. However, it is assured that the quality of bfood stocked
{and transfused from these institutions are not compromised due

'to the minor defects detected during the inspection for renewal |

nf licences.

In respect of the 18 pending cases pointed in the Aud:t;'

Report renewa! ~ applications of the 4 institutions have:

Since the Ilcensmg of Blood Bank.; comes under the Drugs & T

addition,. NOC from State Blood Transfusion council is also _

01
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3 1.54 k...d]! of Ayurvedlc dmgs ‘
; { Action for framing State Riles for regulanon )
I * . of sale of Ayurvedic/Unani/Sidha drugs is still
pending even though the department is aware
: of the sule of substandard ayurvedic drugs in
) | ‘the market)

3 155 Manufactunng Uniis - Ayuweda

i | . {Atest check of records of the offies of Deputy
! . Drugs Controtier (ASU) -and two Drugs

! Inspectors -~ Kollam and Erngkulam- revealed
L % that there was 67 percent shortfoll in

| inspections condutted.) :

‘316 Banning of pmhlbm-d dmgs _

TR - {No prescribed procedure was evolved to ensure
4 . immediate and complete withdrawal of banned
! r . drugs from the market)

remammg are under speedy process .
- Manufacture and sale of drugs including Ayurvedlc drugs are

reguiated _in the country as per the statutes of the Central Act,
Drugs and Cosmetics Act and Rules made there under. There is

!no - restriction for the sale of Ayurvedic Drugs as per the;
prevailing provision of the Act and Rules. Government in|-
consultation with Drugs control Department will. examine the

scope for enactung rules for controlling the sale of Ayurvedlc
drugs..
in order to overc‘ome the shortfalt in the mspectlon of

Ayurveda manufacturing units Government have sanctioned 4.

new posts of Drugs Inspectors for the Ayurvedic Wing of the

Diepartment. Al the four posts have been reported to the Pubiic|.

Service Commission and steps are being taken to fill the posts
temporarily through -employment exchange until. permanent
hands are appointed through PSC. Once the posts. are ﬁﬂed,
requured number of mspection could be conducted

‘The Central Government by the powers vested under Sectlon
26 A of Drugs & Cosmetics Act, 1945, issues ‘notification for
banning of a drug/fixed - dose combination. Whenever a

‘| notification banning a drug is received current!y the followingi

|pracedure is adopted. )
i) A Press .Release is |ssued via media such as News -

_Papers and Televisions .

ii) Al the Drugs lnspectors are immediately informed and

"linstructed to take |mmed1ate steps to stop sale of the banned

drug.

il The enforceme_nt of_flcers malt_:e enquiries at the First|

Point Distributors (C &F/Depots} and thereafter at the Retailers! -

S0L



icontaining a banned .combination of non-therapeutic value for

. [Howevet, the Himachal Pradesh Drugs Control Dept. permitted

o

jto whom the sale has been conducted.

| + iv)  The subordinate. offices are required to send feedback :

Iregarding the quantity and value of stocks taken back by the
First Point Sellerleusmbutors from the rnarket and returned to
the Manufacturer.

v}  After the above actmn is perl‘ormed the Drugs
Inspectors keep a close watch over the stocking/sale of drugs if

“jany during their routine .inspections or on ‘any - specific| -

information -received by them and if found prosecutlon actian is
mltlated ) -

As observed in the Audlt report, follow up action regarding
the banned drugs were not so organized as it is done presently.
But now action has been taken to ensiire that no banned drug is
sold in the market. In the wake of the comments in the Thematic

regarding the matter.
- Regarding the instance pomted out in the Audit Raport on the
availability of banned drugs in-the market, the drug Septidase D

human beings, as reported - by the Thematic Audit team, the,
‘combination  was barined in 1983, The Drugs Control

the said combination in the State as soon as it was identified.

one of the manufacturers to manufacture ‘and sell the above
banned combination throughout the country. The said drug is a

Audit, an. SOP is being prepared for uniformity of action' '

enforcement wing have effectwely stopped the movement of| -

,combination, the same was availabie in the State and it is only |
.due ta the continuous thorough inspections and strict vigil by!
\the enforcement officers, the banned combination was traced to:

combination. of Dlg nac Sodium with traces of Vitamins and ! .
", |Serratiopeptidase. to. the permission by the Himachat!
{Pradesh- Drug Authorities for manufacture and sale of the sald’

90T
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Partial analysls of dmg samples

(Reporting the drugs es ‘Standard’ wuhouz
conducting atl tests/analysis as per
pharmacopoeia, involves the risk of enhanced

A

- .
be available |n the market. !mmedaate prosecution action was
initlated against the mahufacturer and around 38 dealers in the
State. The manufacturer moved a writ petition before the Hon,
High Court of Kerala and as per the Statement submitted by the
Drugs Control Department, it has been clarified that the vitamin

catalyzing the action of the enzymatic drug Serratiopeptldase
They are not_claiming. any therapeuhc effect for the vitamin in

manufactured by this particular company is freely available
throughout the Country and has not been restricted: by any

with further prosecution steps. The matter has been referred to
the Apex Body - Brugs Controler General of india-{CDSCO) for a
decisioni on the claim of the manufacturer. Immediately after the
seizure, the manufacturer has changed the formula of the drug.

The case is pending before the Hon. Court: for further

adopted by Orugs Control Department has facilitated - the
detection of a banned combunatlon everr after 29 years of its
banning which proves that the enforcement mechanism is

department to be vigil in ensur:ng that no banned drugs are
available in the market .

jto the speciaity drugs and combination drugs, of which the
itesting procedure is normally complicated and involving

»Chemlcalstqunpments which are rarely available:in the market. | '

usupnon of NSQ drugs by the geneml public) ,These chemicals: cahnot be pracured on short not|ce as drugs

in: the combination is added only in trace quantities for;
the -combination. On -enquiry:it.is learnt that -this ‘combination| = '

other State, The Hon. Court has also directed this Department to!
consider the. representation. of the Company before. proceedmg i

clarification from DCGI. Hence it is informed that the procedure |

effective. Strict-instruction has been given to alt field staff of the

' The Audit observatmn regarding partial testing is related

£L01
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I3.1.7.2 | Testing of Ayu
- ‘ {Equipment required for getting reliable and . _
: available in the ASU 'installed, The. tender procedure: -for .procuring Gas; -

- accuralg results, wereé nof
section of the Laboratory)

' 1Mot supplying the standards normally. The testing of the|

C e - . - e
‘Jare received in the Laboratory. without intimation -in adVance.ﬁ
Moreover, reference standards required for most of the analysis;
jare to be procured from Central Drugs Laboratory or Indian|
Pharmacopogial Commission. But, these statutory bodies are|

|parameter. for- 4-Aminophenol ‘i Paracetamol formulations has
!_been © withdrawn from the ~official monograph {indian
Pharmacopoeia) as the working standard ‘was not available

product,’ irrespective of the Laboratory including’ Central Drugs
Laboratory, Calcutta. It s -also pertinent to note that all the|
ireports are released only if the principal tests like assay, |
dissolution and disintegration are conducted. 7 o i

A new Regional Drugs Testing . Laboratory: will be;
commissioned $hortly time with state-of-the-art equipment and
instruments, The quality of testing will considerably im‘pro've’

- with the commissioning of the new Laboratory. Further, ither"

w,eda;Sidha'andUnmi(AsU} drugs,! o Varibus" analytical . instruments Ancluding - Atomic!

existing Laboratory at Thituvananthapuram is being modemmized|

with a new Microbiology Section. Instruments worth an-ameunt |

-|oF Rs. 168.8 lakhs have been ordered for purchase through!

| Kerala Medical Seérvices Corporation for use. of the Drugs Testing !
‘]Laboratory at Thiruvananthapuram, ‘Also, instruments. and|
. {equipment -worth Rs, 436.5 lakhs has been. sanctioned -by the |

Government . The short comings noted in the audit report ccwldﬁ :

ibe d@voided to a great’ extent ance the modernization is !
icompleted, s : ' i f

|Absorption Spectrophotometer have been. procured  and
j‘Chromatog‘rah‘ has been completed and purchase’ order has!
:been placed. The installation of the sarme: will be. completed’

anywhere in the market resuiting in the partial analysis of that| -

I
f
|-
)

801



|-
13173

|

E[Rmovau"on-pf Dirugs Testing Laberatory (DTL)
" (Government of India, under Worid Bank Aided
. programme of Capacity Building Projecton
Food and Drugs:sofety,appraved tha Pproposal
for renavation of DTT. An amount of Rs, 25
i Lakhs was earmarked for the establishiment of
i Microbiology Laburdtory. The department has
| nhotinitioted steps for setting up the lab)
| T

|

_ ! Sanction for pmseﬁ_nﬁn and filing of émsejcufiqn

] (Audit observed that there was delay ranging
J! i from one to two years in issuing sanction for -
I : .
i

prosecutign)

- (manufacturing units -are situat

-
- .

;'within 3 meonths. The requirement of the Polarized 'Digita!'
i!‘dicn_:sc'o;.\'e has not been intimated from the Chief Government !
(Analyst of Drugs Testing Laboratory tifl date. Steps will be taken : .
é-to procure the same on in‘tima,tion of tpe,requirement, . : “:

The proposed renovation works ‘of the Drugs Testin !
|Laboratery “under 'the - Capacity - Building Project has been
|completed except: for minor electrical works and the ‘setting up
{of the Microbiology Lab. As the. settlrg of Microbiology Lab is a
i venture involving high technology and expertise for maintaining
jsterile_environmentz conditions (aseptic conditians), 'KHRWS,,
has ‘informed. their inability to undertake the work. Steps has [

been taken to entrust the work t0 M/s HLL Life Care 11d., a Gout.

of India undertaking  as they are well versed with such high' -
itechnology constructions, The work will be completed within a| -
fpe’lfjod of two months. . TR § .
_The time limitation for filing complaints has been specified ,

in the Code of Criminal Procedures according to the penalty to
[ be awarded.to the accused. Ustiaily in drug cases, the time fimit
[entfusted with various fesponsibilitics. other. than legal action]
{ike sampling, inspections, enquiries, office administration etc

l which may affect the enquiry period from the date of seizure to! .
!the- date of final complaint. In cases where the Bccused

| d outside the State the'enquiry_
may still be delayed for want of documents and evidences
iwhich has to- pe collected jn person when the accused and the| .
Iconcemed Drugs Control Department do not cooperate with the | -
fenquiry. Strict instruction has béen give to alt officers in the
idepartment to ensure filing of prosecy ases ag early ag|
lpassible.” ST T Ef oy

i “w—gﬂno!""‘g.sﬂ'-‘ :
m-%v-.n:_r\'ﬁ“;-:?ssz '
) “Bhtgrmn.':?-’f}““ {2 g .
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GOVERNMENT OF KERALA
TNDL

ACTION TAKEN REPORT ON PARA 3.1.5.2 IN
KERALA STATE DRUGS & Pm_ EUTICALS LIMITED

e

EPART] .
31.3.2012 (CIViL) ON

REPORT OF G FOR.THE  ENDED

Para
No. Audit Para _ : Reply )

~{ Renewal of licence of manufacturing | The Company has been manufacturing and supplying different varieties
3_.1 .5.2 } units . | of medicines to the government hospitals during the tast 38 years. The

A&Ld‘.it.:..

Limited

' the parameters in respect of building

As per provisions. of the Rule, the
manufacturers should comply with the
requirements of Good Manufacturing
Practices laid down inSchedule ‘M for
obtaimng manufacturing llcences

; noticcd~ that, sz State_-
Government company ‘vuz,_ ‘Kerala
State Drugs & Pharmaceuticals
(KSDP)  Alappuzha was
functioning without renewing its
license from January 2007. Inspection
conducted (August 2007) by ODC
revealed that KSDP was not observing

premises, water system, production
and processing control, quality
assurance etc. DC, however, did not
suspend the licence of the firm in
consideration of the ~firm's plea
(February 2008) that the entire plant
was under the process of remodeling

after _possible grant of Rs.17 crore |

infrastructure was set up at the time of formation of the company.
The GMP standards came to be implemented in the state in 2003.
Accordingly a modernisaton plan is being implemented to upgrade the
infrastructure to ¢cGMP standards. In pursuance thereof a new cGMP
campliant Betalactam plant has already been inaugurated and is in

‘| operatioiv -~and -GMP -certificate has - been: phtained. in - September -
2011 A new NABL accredited laboratory that is being set upis nearing’

completion.- A GMP compliant Betalactam Injection - ‘Plant is to be
commissfoned shortly. Sanction has also been recefved for a new GMP
compliant Non Be'talactam Plant that is to be set up.

Even though the present facility of Formulation plant does not meet
GMP standards as it is quite old the company maintains the best
standards possible within the l_irnitations And the laboratory ensures
that the predicts meet the required quality standards. Government
have also accorded sanction to KMSCL for procurement of medicines
from KSDP in relaxation of the requirements of GMP standards and
accordingly the company has been manufacturing and -supplying
medicines to government hospitals during the iast several years. The
products are adhering to the quality requirements also.

011



from the Government.

KSDP is a major supplier of varigus
drugs to the Government hospitals in
the State. As per detalls furnished

(November 2012) by  the Kerala

Medical Services Corporation Limited
(KMSCL) out of 1.03 lakh quantity of
medicines purchased during 2008-09
to 2011-12 from KSDP, 0.23 lakh
quantity of medicines (Cost: Rs.6.88
lakh) were of Mot of Standard
Qualtity',

and commission this modern facility.

In accordance with the plan of action to attain. GMP standards the
modernization proposal fs already under implementation and in
pursuance thereof the GMP compliant Betalactam plant has already
been commissioned and the Betalactam njection Plant and the
modern NABL Accredited. Laboratory are due to be commissioned in a
few months time. Considering. the huge investment required to
upgrade the entire manufacturing facilities to GMP standard the
company has been already fmplementing measures to attain these
standards in stages and has already made considerable headway in the E

matter by creating new civil infrastructure and by induction of new| _

equipments and updated technology for the manufacturing process, An
investment of Rs.65crore is anticipated for the Non Betalactam plant
that is being set up and it will take three to four years to complete |

pdditiont
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Audit Report

AI'.‘ﬁ(;Il Talken

base of food establishments . .

Para Ne.
: . - .
 Para322 | Tl'le'Depénmeni had not maintained the data | The TepOrt 5ays. that no; systematic or risk based plarming & inspecunn were

done. .The argument of shortage. of manpower ‘was not acceptable to.the audit

{since only 8 oit of 32 posts of food inspectors was vacant. - The Audit alleged

that the Department did not carry “out the dittles with the available staff and
facilities,

In order to implement that Act ini its comprehenswe natire the Commisioner of

" |Food Safety has checked out a “FODD SAFETY PLAN" called “EEE” which

involves Estimation; Education and Enfuncement A three stage Actlrm Plan in
the prooess of Imp]ememation !

The points raised :by the Audlt are true to: facts that the commissionerate

established with a skeleton ‘staff may not be able to implement the Act in its
totality. In- order fo strengthen the Depanment Govemment have created the
following posts.

s E: L _ ”.'!'.

Joint Commissioner . 2
Food Sai'ety- Officer R - 57

Bes1des the above 32 foodlnspectors belonging to Kerala Muncnpal Common
Semte also have heen 'I\'ansfertd to the Fuod Safety Department.

1
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deputed from the Health Services Depanment on working arrangemem til
regular hands are made available.

The Department is facing de!ay in recruiting mew hands through the PSC for{

want of executive orders or Special rules. * Action is in the final stage for

| publishing executive orders for staff selection.

This Deparunem is comparatively new and functioning with skeleton staff.
Action is underway to have a full fledged Department. When it is fully
functional, the deficiencies pointed out by the audit will be cuted. The

| Department has already started systematic implememanun of various provistons

of the Act. As part of this exercise, Designated Officers have been notified in all
the Districts with the filling of all the newly created posts. It is hoped Lhat the
Departmerit will be able to function efficiently

Para _ 3.2.3

Short Fall in the Collection of samples
ranged from 34-65% in the Districts checked by
thie Audit. As per the norms fixed by Government
a total number of 24624 food samples were to be|
collected in the test checked Districts of
Thiruvananthapuram, Ernakulam, Palakkad ~ &
Kozhikode Districts during the penod 2008- 09 to
2010-11.

(Considering the shonage of Food Safety Officer In the State Government vide
Order No. 24/2013/H&FWD dated 02/02/2013 has ordered creation of 57 new
post of Food Safety Officers and transfered the lien of 32 post of Food Safety
Officers from Mumncipal Common Service Department to this D
recommended by the Subject Comminee in the matter of making use of the
newly created posts Recessary steps have been taken fo ensure one Food Safety

Office in évery constituency of thé State. The deficiency in sampling pmnted '

out by the audit has been noted for remedial action,

t and as}p -

Para 3.231

Fish & Meat Products were rarely
sampled for analysis. Similarly Mear & Meat

- |Products, alcoholic beverages etc. Were also rarely

taken for analysis.

The Finding of the Audit that the Department has very rarely taken samp}es of
fish and fish products, meat & meat products etc, is e to facts, One of the
reason for this was shorfage of proper facilities for preservation of samples.
Shortage of manpower also was another reason. However the department has
recently took several measures including widespread collection of samples of
fish from all over the state. Test analysis showed presence of-formatin,
Histamine and Heavy metals in the fish that are bought from Tamil Nad,
Kamnataka, Goa etc. Thereupon the authorities of those states were addressed to

ensure that fish varieties fransported from their states were free from harmfulf

preservanves including farma]m
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The Department also found that many ice factories in the Stare produced ice
containing Ammonia & Formalin. In 8 cases manuchture and sale of ice have
been prohibited due to the above reason. :

Deficiency in Sampling and followup action is mainly due to shonage of staff &
lack of proper training ‘of the available staff.. When the Department is fully
functinal with sufficient staff, for which action is in progress, such deficiencies
will be rectified. : :

Para 3.2.3.2

Sampling for Microbiulogtél anaiysis was
not done during 2007-12. .

‘|of Food Safety posted micyobiologists in 2 food analysis Lab in the State one

There were no m'icrobiological analytical facilities or microbiologists for
conducting analysis in any of the analytical lab in the State. The Commisioner

vacancy of microbiologist remains due to non-availability of candidate with the
PSC, with the available facility the Department will conduct microbjological |
analysis. - : ‘

Para 32337

. Procedura) lapses in the collection of|
samples by food inspectors. led to rejection of
samples by analytical }aborat_or'ies.

It is found that rejection of samples was caused due to the defective sampling by
food inspectors. The Department thereupon called for the explanation of the
Officers concerned for further activities, Government will direct the Department
10 see that such lapses am not repeated in future. . S

Para 3.2.4.

Infrastractore Facilities in the Analytical
Laboratoties were grossly inadequate. Absence of
many equipments in laboratories = essenfial for
conducting the tests for detection of adulteration
in food led to consumption of untested food stuff

in the Test Check Districts,

To purchase all these equipments minimum of Rs. 10 Crore is required. With the
available fund of Rs. 3.5 Crore, alloted for the cumrent financial year of 201314
GCMS, MJ will bé puichased for Trivandrum Lab in this financial year. Already
a proposal for Central Assistance has been sent to Food Safety and Standards
Authority -of India to provide and amouni of Rs. 153 Crores including
mordernization and installation of medern machineries so as to eguip the lab
according to changing scenarios. It is hoped that the labs will be fully equipped
with the purchase of modern equipments utilizing the funds from the Sate
Government and the Central assistance. "

" Para3.2.4.1

Analysis of Private Samples

| The observation made by the audit will be viewd seriously. Necessary directions

have been given to the enforcement officers to change the priority while
sampling. Earlier the number of samples was the priority. Now the Department
proposed to change the above priority to-adulteration prone sampling. It may be

seen that-the special drive made by the Department 1o identify adulteration in
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fish available in the State is a clear example of the above.

Péra 325,

There were large number of acquitals
in the prosecution cases due to procedural
deficiencies.

FSS Act was. promulgated on the underét‘anding that PFA Act was not

efficactous to crub the menace of selling substandard food. Food Safety and|

Standards Authority of India has decided to withdraw cases filed under PFA Act
in which the food article involved were not injurious to health.

Para 3.2.6

Enforcemem of FSS Act 2006-
Prosecuuon of erring Food Besiness Operatives
(FBOs) as pert the FSS Act could not be done.

Government as per order No. G. Q. (Ms)435/2012/H&FWD dated 24/12!2012
has placed all Revenue Divisional Officers under their original jurisdiction as

adjudlcatmg officers. The posting of a consultant regardmg NABL accreditaton| -

is in the final stage.

‘Para 3.26.1

Delay in taking Preventive Measures

The same matter is under the consideration of Kerala State Human Rights

{Commission vide petition No. HRMP/115/12/ALP. As per the divection of the

Commission a committee has been constituted to examine all the matter related
with the issue. Further necessary action will be taken accordlng to the
recommendanuns of r.he Hon'ble Commission.

Govt. Scz vzt
Thinoaisrthapatam

STt



S,
No.

Recomendatiqn .

Action taken report

|Pinancing the Activities

The revenue of the Boards was| .

fluctuating and was not commensurate
with the increasing trend in expenditure
on welfare schemes and on administration.
Hence, a major portion of the expenditure
of the Boards was met from the
additional funds in the form of grants
received from Government. As these three
Boards foliow cash basis system of
accounting, the expenditure figures tble
do not reflect the amounts outstanding to
be paid to the beneficiaries of the
schemes. .

Even though certain stepd were initiated
to augment the revenuve in the HW Board
and €W Board, these were not
implemented by Government.

The large vardation in the amount
teceived by the board on employees and
employer contribution is due to various
reasons. In the handloom sector so many
esiablishments are " under the _threat
closure due to financial crisis. Sometimes
these  establishments Temit the arrear
contribution, in butk and the amount so
received shows a hike in the income of
the board in that year. The proper
monitoring of ‘individual accounts could not|
be meintained, due 10 shortage of staff.|.
The board has initiated Revenue Recovery
procgedings  and  legal  steps  against
defaulters,

2321

ess Ac
State -Government’ enacted the Kerala
Handloom Workers Cess Act - 2007,
which provides for the levy and
collection of cess ‘on sale proceeds of
yam, textile or textile product at the rate
of quarter per cemt of the total sales
proceeds. Officers of the Labour and
Rehabilitation Depertment not below the
rank of Agsistant Labour Officer Grade [
were notified as the Assessing Officers in
the Districts. The HW Board did not
receive any amount as cess  collection
duting the year 2008 w2011,
against  budget  projection of 4.25
crore.  Government stated (April 2012)
that the colléction would be strengthened
from the next financial year. The reply
indicates laxity on the part of Government
in sugmentation of revenue for the HW
Board. -

) The source of income of the board,
as per Kerala Handloom Workers Welfare
Fund Board Rales and Scheme 1989 from
the beginning itself was the ' contribution
from employees, employer, the dealers and
from the Government. The main source of|
income was from the dealer contribution,
On 22.02.2002 the Hon'ble High court of
Kerala, through a verdict, declared the
collection - of dealers contribution. as
unconstitutional. Then on wards the board
has been suffering with financial problems.
To save the board from financial crisis, the
Kerala Handloom Workers welfare Cess
Rules 2007 and Kerala Handloom Workers
Welfare Cess Scheme 2008 were potified.
The District Officers from Labour
Department were posted as ~ Assesging
Officers for Collecting the Cess. In most
of the cases on receiving the notice for
payment of handloom cess the textile
owners are  approaching  the court  and
obtaining -interim stay. Government have
filed Counter Affidavit in several cases and




117

awaiting  final  court order.  Thus
Goverment is now taking eamest effort to
vacate stay orders in all the cases
immediately.

12322

Revision of rate of contribution

The CW Board resolved (February
2010) w© enhance the contributions of
employees, employers and Government
in the ratio from L:1:1 w0 1:2:2 (100
per cent increase in contribution from
the. employers and the Government) in
meeting the welfare expenses of the
cashew workers. The proposal was not
accepted by the Government citing
financial constraints and volatility in the
traditional sector. But the past records
show that Government had been
contributing far in  excess of the
mawching  contribution  payable by
Government. Acceptance of the above
proposal would have resulted in
increased  contribution . from  the
employer, But the proposal. was not
implemented by the Government

Government is now considering . the
proposal for enhancing employee  and
employer contribution.

233.1

Registration of members

A comprehensive database of the
organizations and  employses  was
required -to monitor the promptiess in
-payments by . organizations/
beneficiaries. Registration numbers were
alloted to the workers by the HW
Board on receipt of applications from
the employees through  employers
(paragraph 25 of HW Scheme). The
HW  Scheme provides' for the
submission of returns by employer ro
the Chief Executive Officers (CEQ) of
the Boards with details regarding the
fresh employees to be registered for the
first time, the details of establishment.
the wages. ctc. (paragraph 26(2), 27
and 2% of HW Schemec). But such
information though available with the
Board, ‘were not utilized to prepare a .
computerized  database  which  could -
have  facilitated  monitoring = the
regularity in payments.

iy

The digitization of details of the members
and pensioners registered under this board
is in progress, Keltron, a public sector
underteking has prepared & software for
this purpose. The Data Entry of details of
members including the Adhar nomber for
detecting and preventing due! membership
among various Welfare Fund Boards is
going on. The monitoring of = regularity of
payment, details of establishments, wages
etc. can be done by this digitalization in
future.
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1733,

Collection_of Contribution

HW Board, collection of contribution
(from  employees/ employers/self
employed) decreased from 21.97 -lakh
in 2008-09 to 13.29 lakh in 2011-12.
Proper maintenance of individual account of
the workers - would have facilitated
monitoring -of contribution, but this was not
done in HW Board. Paragraph 52 of HW
Scheme requires the CEQs concerned to
assess and  realize the amcars  of
contributions. . However, the dues were not

|propedly - assessed by preparing a demand,

collection and balance statement.

In  District Executive Office,
Thimvananthapuram  of HW - Board, as
on 31 March 2012, 60.4]1 lakh was pending
from 160  co-operative  societies s
contributions fof the period Jupe 1991 to
March 2012. The CEO stated {June 2012)
that notices were not issued due. w0 the
shortage of ‘siaff. Acconding to Section 25
of the HW Scheme; every employee who
is entiled to be a member. shall register
his name as a beneficiary of the Fund,
The welfare benefits would be given only
to the registered members of the scheme.
It was noticed that, contribution from 194
workers were collected and remitted by the
employers regularly. to the Board. though
these workers were not registered with
the Board. The Board detected (June 2009
and August 2010} this imegularity in
respect of 183 workers only after their
superannhuation. Pension and other
retirement benefits were not given 10 these
workers as of March 2012, Section 17 of!
HW Act provides for imprisonment for a
tem which  may extend upto three months
or fine or both for avoiding any payment to
be made under the Act or not complying
with any of the provisions of the Act. But,
the Board had not initisted any penal
provisions effectively against the defaulters
0 act_as deterrent.

In Kerala Handloom Workers Welfare
Fund Board, the main source of ifncome
from the beginning itself was the Dealers
Contribution. On 22.02.2002 the Hon'ble
High Court through a verdict lifted the
power to collect the contribution from the
dealers, As a result the board fell into
financial crisis.  Consequently the board
compelled to work with a skeleton staff.
Revenue  Recovety  proceedings - were
initiated against some establishments by the|
board. The board collected about 2 lakhs
from the Common Wealth Weaving
Textiles in 2012. S0 many Revenue
Recovery cases are pcndmg with the
Revenue authorities.

In' the board ﬂle— contribution
collected was 21.97 Lakhs in 2008-09. In
2009-10 it was Rs.13.53 and in 2011-12 it
was 13.29. Due w financial crisis board
has been working with a skeleton staff in
all its offices. . It is not possible to
monitor and . to take corrective steps in
individual accounts with these minimum
staff, who has been working on casuat
basis. In Thiruvananthapuram district many
co-operative  societies are not  working
properly due to financial problem. Hence
contribution was not received from them
reguiarly. In 2008-09 the board Cheirman
requested the Director of Handloom and
Textiles, not to issue rebates to such
handloom societies “which have .not paid
contribution to the board regularly. The
Director, Handloom and Textiles in that
year  directed  all  the
establishments to produce a no-objection
certificate from the district executive officer]
for the release of rebate. ‘This action, in
tutn, increased the comtribution of the
board for the year 2008-09. The board
received an amear contribution for about | -
Rs7 Lakhs in  that year . from
Thiravanathapuram district.

A major part of employers -are
making “delay in remitting contributions
reguilatly to the Board, due fto their
financial problems in Thiruvananthapuram
district.

handloom|.
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The District Executive Officer, Kannur
was pot in additional charge of District
Executive Officer, Thirsvananthapuram at
the time of andit. Based on the available
records, to give quick reply to the audit,
amouni calcolated 'was not vp to the mark,
and reporied o the audit that Rs.60.41
lakhs was pending, as on 31.03.12 from
160 coop sccieties. for the period from
June 1991 1o March 2012.

In the handloom sector, due w0 poor
wages and discontinuity of job, members
were forced to do other works o0 meet
both ends. Hence the actual number and
coniribution might be changed. Hence it
is difficolt to calevlate precise amount of
contribution for a particalar year. in

-{addition some of the societies were even

compelled w0 close because of the poor
financial condition.

: After the thorough examination of
the documents, the District Executive
Officer, Thiruvananthapuram, reported that,
the actual amount of contribution pending
up to ‘31032012 was Rs. 36.40 lakhs,
out of the 145 Co-Op-Societics. Revenue
recovery proceedings have already been|-
initiated against some of the -societies, out
of this 146, for an amount for Rs.
B.25.216/-. revenue recovery is pending

with revenue authorities. In the other
cases, for collecting an emount of!
Rs.28,15,222/-, necessary  legal action

will be initiated at the earliest.

12.3.3.

Welfare activities
The HW Board is implementing welfare
measures  viz,, pension, ex-gratia payment,
matesnily -assistance, marriage  sssistance,
educational grant 1w the members, etc.
During the years 2008-09 to 2010-11, the
expenditure  on welfare activities  increased
from 198 crore o 4.14 crore. However,

in 2M1-12 it decreased to 2.20 crore.

ofloi
According to paragraph 35 (2) of the HW
Scheme, only those workers who are in

- [service for three years immediately prior to

The variation in the expenditure towands
welfare measures is connected with the
availability of Fund. The main welfare
measure for which huge amount of fond
required is for  payment of pension.
Pension has been given to the members
with help of the Government Gramt and
based on its variaton the figure of
expenditure changes. ‘

As per the Kemala Handloom Workers
Welfare Fund Scheme, only those members
who are in service for three years

immediately prior to the superannuation,

superannuation wilt be eligible for pension.
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Thus, a regular contribator who is unable
to work due to occupational diseases or
other illness or due to the closure of the
factory forfeits the eligibility for the pension,
whereas, a worker who joins the scheme
exsctly at the age of 55 will get the benefil
of pension.

During 2008-2012, payment of pension was

not sanctioned to 117 members because of

non-completion of three-year continaous

service itnmediately prior o

superannuation even though they had

several years of service. They were not

entitled even for the refund of the

contribution. However, Aodit found that

pension was sanctioned to 132 workers

who joined the scheme at the age of

55/57 years. The provision of paragraph

35{2) therefore, appear detrimental to the -
interest of genuine members who had long

association with the sector. but could not

have continuous service at the age of

55/57 due to illness or other reasons.

An’ amendment was proposed by the

HW Board (o the effect that paragraph

35(2) will vot be applicable to those

who have registered before the age of

40 years and have completed 15 years

of service as on 31 December 2009. But

this was not approved by the department

citing financial constrainis.

Settlement of pension clzims

prmsimadalmwmnmé&bythe
HW Board and 204 pension applications,
earlier tejected by the District Executive
Officers, were considered. Out of this, 190

ie. 58 years, will be eligible for pension.
Thus, members who are unsble o work
due to disease or _iliness forfeit the
eligibility for pension. But a worker
joined the scheme at the age of 55 may
get the benefit of the scheme. Kerala

Handloom  Workers  Welfare  Fund
(amendment) Scheme-2001 ordered  vide
G.O.(P) No.25/2001/Labour dated
30.03.2001, has allowed ‘o -sanction

pension to- members ‘who are unable to
work due to disease or illness. But it was
implemented by the board up to 2010.
The 115* meeting of Board of Directors
held on 31/03/2010 has decided to allow
disability pension to the members who are
mable to work due to illness on
production of Medical - Certificate in this
regard, at least from a District Medical
Board.

During 2008-12, (the period of audit)
payment of pension was not sanctioned to
117 members, because of the non-
completion .of three years of continuous
service immediately prior. to superannuation,
as envisaged in the scheme, even though
they had several years of service. But
several members were given pension, who
joined the scheme at the age of 54 or 55
years. Due to financia! constrains, the
Government was not in a position to
approve the proposal to the effect that the
paragraph 35 (2)of the Scheme(i.e, the
rule that, only those members who are in
service for three years immediately prior to
the superannuation, j.c. 58 years, will be
eligible for pension) will not be applicable
fo those who had registered before the age
of ‘40 years and have completed the 15
yemrs of. service in the Scheme as a
member on or before 31" December 2012.
Sdll the board is facing finsncial crisis and
is mnning on the Gremt given by
Government.

During the pericd of audit 4 Pension
Appeal  Adalats were arranged by the board

for the redressal of large number of
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[{indicating the absence of a speedy redressal

jgenuine, but rejected for redsoms such as

"Iservice, -

cases pending for more thee two years to
10 years, were admitted and !4 cases were
rejected. Pension sanctions were delayed for
more. than 10 years after the retirement

mechanisth. Admittance
Adalat

ofpensioninthe
indicates . that the claims were

delayed remiftance of contribufion, break in
etc. The abnormal delay had
deprived ‘the workers the ' pension benefily
for m " long period "as amears were not

pension petitions roceived by it.
applications  were rejected  earlier
District Executive Officers.
Government ordered a decrease in
of superannuation from 60 to 58, -

mnimmedfoon&ibuﬁmi break' of service,
invalidated
dmnglhe3ym1rmmdmelypmrmm

. shsepce from doty

allowed to the pensioners.

beenallowfedbecauseofﬂnpoﬁrﬁmmal'-
coudmonoftheboud , :

ageofsnpemmunnonetc In these cases
pension was'allwedmmm by the
bomdafmrwhngsmmnnndulmmﬁhe
revival of membership, - production of]
Medical Centificates “etc. The board has|.
the power fo.revive membershap which was
dlmnnnnedf‘or yoars: In- such cases. the
board allowed “the petmonaﬂerwewvmg
the | membership: The “-arreafs: have -not

17 12341

. IThe  collection

|wes also not showing a steady tend. The

|declined o 3.86 crore: in’ 2010-11.

of contribution fmm
employees  and employers ‘in' CW - Board

collection increased from 3.56 crore in
2008—09to404cmrem2009—10bu

In CW Scheme, 88 the workers' contribution

fwas linked to the number of days worked,

|mecting of District Executive Officers and

muewasnskofmdﬂ'staungﬂlenumber
ofthysbythnmpleyers In the monthly

Inspectors’ heid on 13 Aprl ‘2010, it was
dmdedmwolveaumfomappmmhfm
the  assesgment: and  calcnlate | the
eonmbuumu at
But ' the decnslon

ofmshewfwtmesregmdmgﬂie

agmasuxwm'kdaysmaweek. Thu
illustrates - lack-of onni‘.rols

this Para is not correct. The ‘assessment is |
dotic by the Inspecior -on he Basis of
mcordsandsmnmentswcmdedfmmﬁe
mthonsedpermatﬁnehmoﬂﬂmgm
presence of Trade Union Leaders, In ciise
ofanymmmtchmdnmnenmmded
&omthemtlmsedpm thelndemm
leaders” may cheflenge such stateincnt.
the enquiry, ﬂaemﬂimsedpemnspmduce
teeonksueha:aumdmkcgm Wages
Register,” ContnbuhorlRegimetc.
the - enquiry, the Inspector

Jan werage of - nzzmnp of facl_brj Ii:s’pe"cdbn by'ﬂieeomemed

mcmdmgormldeaysof attendance |1 :
tnmeofunyaudn _' S

LR

Tbeﬁndmgsmadebydwmdttmmm

‘12172018,
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. [section 10(5) of CW Act for prferring the
|he employers challenging the assessment,

‘|years. As a portion of the arnount onder

Absence of a uniform  and
mothod  in  asscssment

verifiable
cin  lead to

employess. As therc was a provision under
appeal, audit obeerved that appeal petitions of
combined = with - departmental délay in

collection of ‘revenue of 35.31 Jakh since

In the year 2009, the .DLC ordered
in 13 cases to remit 20-25 per cent of the
assessed amount, initially before considering
the appeal. This was not insisted in other

appeal includes contributions  collected
from employees also, the imposition of
such a condition was reasonable,

Hitigation between’ the CW., Board and the| -

disposing the appeal, had resuited in non-| .

2342

_|properly  assessed by preparing’

" |paragraph 59 of CW Scheme. The

| Section 13, 14 and 15 of the CW Act

lbad  not

provisfons
The

onyf f

dues of contribution’ were npot
a
- balance
in accordarice. with

demand,  collection and
statement regularly

Demand, Collection and  Balance
staternent prepared by CW Board, shows
arrears of - 1.93 crore as on’ 3] March
2009, Verification of the  returns
furnished - by 10 out of 11 Inspectors
indicate that contributions relating to the
period from' 1994-95 were pending
collection. :

stipulate penaity with imprisonment wm‘a
& term of six months to obne year
‘non-remittance of contributions  and
violations of the Act. The CW Boand|
invoked  these  penalty
provisions effectively to act-as deterrent.

odml .

|Barnest steps have been iaken to find out

the actual arrears mentioned in the demand
cotlection balance statement. A prescribed
proforma has been sent to the Inspectors of!
the Board. On receiving the Proforma the
arears may be finalised and' this shall be
intimated to the Goverament without delay.

2343

“Imembers,

o Woel A
Several welfare measures viz., pension,
ex-gtatia payment, maternity benefit, | nq
marriage

funeral assistance, payment
of cash

assistance to  daughters ofL

The statement found by the andit is due to
theh:maseinﬂ:enumberbfpensionm
pension amount.  The amount of
monthly pension has been revised' from
Rs.125 10 Rs.500. The Board also

awards to the children, ‘etc.,
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- E

are being implemented by the CW
Board. During the years 2008-09 to
2010-11, the expenditire on welfare
activities had increased steadily :from
13.77 crore ‘to0 27.93 crore.

R of bution ding) -
settlement ' - ‘

Paragraph 49 of the CW - Sche;
stipulates that, in the cases
voluntary retirement  or death of
member, refund of total contribution)
(both the share of employee
employer) shalt be paid to the meml
‘lor nominee as the case may_be.- T
case of ‘death .of pensioner,
employees  contribution standing at hi
credit shall be paid to his nomines.

- | There were 874 applications, pending

| from 2004 onwards, for refund of
contribution with the CW Board as ‘on
|3 March 2012. - The CEO stated
(April 2012) that atleast 10 lakh
would ‘be required to settle the claims.

0O

increased other Welfare measupes viz. Cash
award ~ (50% increased), Maternity
Benefit{increased from 1000 ' 1o  3000), -
Futieral Benefit{500 w0 1000 for pensioners
mdl(X)OmZDOOfotwotkm] These all
resulted in' the incressing expmdmne on
welfare measures,

" Most of‘lhe'memhm-s who  have|
applied for. refund of contribution is: mow
working - in other Cashew Factories for

a short period of 3 t0'4 years. After that
tlwyappbedforpensm This is against
Cashew Workers Act and Scheme and also
results financial ose.. Hence clarity is not
found in inost of the applications. .As a
result the said applmum:s are kept pendmg
for venﬁcauon
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Actrgg‘u_l' kﬂn Report on the audit para | 2 3.5 pertaining Q K.erala Aglgggtu;al Workers Welfare Fund ﬁgg g!
in the Audit Report of nggtrolig: Auditor General o f India for the year ended 31/3/2012.

ricultnial Workers Weifare Fund Board

= '

Para 2.3.5.- The lé

Gist of Audit Para

T 51,'

No. . Action Taken .

Paragraph No. % '

2.3.5.1

Registration of

Fund Board

. enrolled -

- [For a remitiance of T 60 per year, the AW

cheme assures a return of T 625 for each

igh risk of enrolment of non-bonafide
€IS0nS.

pplication form for registration requ1res
o furnish information regarding the area/
ocality where the applicants usually work
nd date of commencement as agricultural
worker. Audit observed that the required
documentary evidences in support of the
particulars filled in the application forrn
were not being insisted by the AW Board.
[There was no assurance that the persons
were  genuine  agricultural
workers." : ' :

There is no speéiﬁc methqd.for entolment of members |
prescribed in this scheme. As per Rule 26(1) of Kerala
Agricultural Workers Welfare Fund Board, 1990 every

. workers in ear of remittance as superannuation :
Agricultural enefit in addition to other welfare benefitsagricultural workers who have completed 18 years of age
- Workers Welfare fo the registered workers. Given theland below 55 years are eligible to get membership in the] -
ttractiveness of benefits available, there is|scheme.” There is no other instruction in the scheme

related to the regxstratlon of members.-

To get employment certificate from a land owner is
not practical because each worker works under various
land owners. Now a days majority of land owners have
owned small portion of land with them. So workers are| -
compelled to work with several agricuituralists to live.
The first meeting of Board prescribed a method of]
registering a worker by accepting certificate issued by
district and taluk level trade unions engaged in
agricultural activities.

Now, some ways are implemented to avoid |
non bonafied persons entering to the Board
such as providing provisions to identify the

‘|dual- membership, members who registered in

other Board etc. and also the membership isi

L£A4!



-jissued only after thorough scrutiny of their
lapplication by Welfare Fund Officer while

prevent the registration of ineligible persons.

Ascrutinize the membership list of Agricultural labourers

registration. The Board have taken steps to

Government has issued directions to the Board to

with reference to "Aadhar’ to prevent the registration of
ineligible persons:

2.3.5.2
Remittance of
contribution

 iwere not made by the AW Board for

Paragraph 26 of AW Scheme stipulates
that the remittance can be made in the
‘nearest .co-operative banks or directly
through the authorized offices of the AW
Board. Even though there: were
complaints relating to non-remiftance of
contributions and irregular collection from
the * agricultural . workers, arrangements

remittance of contribution directly by the
workers through banks.

|their

The Scheme 26(B) st:pulates that ' the contribution |

remittance can be made in the District Co-operative
Banks. or any other branches in which he/she resides.
The annual contribution of workers is only ¥ 60/~ So the
banks are not willing to accépt such meéagre amount
individually from huge number of members. Not only
banks the members also not willing to remit through
banks because of losing their one day wage. Hence the
Board decided to coliect the. contribution of
workers by conducting camp sitting at each
Village Office after giving prior notices. The
workers might be given responsibility to remit
contribution with their trade union
representatives No complaints came to the
notice regardmg this yet.

. 23353
Undue benefit to
defaulters

According ‘to Paragraph 26B(3) of AW
Scheme, membership of a worker will be
erminated, if the member - defaults™ in,
ayment of contributions for more than 24
nonths, During 2009-11, the CEO issued

fwo  orders (wh:ch were ratified by

The collechon ‘of additional amount as penalty
over the defaulters has increased from ¥.3/- to
¥ 5/- As per audit observation, some proposals
will be submitted beéfore the Board meeting
about the ‘necessity of restriction over the

renewal of membership of defaulters

A



I_Govemment) permitting  revival  of|

nonths. More than onc lakh workers who
“had- defaulted in payments revived, their
emberships by remitting. arrears of|
ontribution. - The additional amount
ollected was a meagre amount calculated
the rate of T 3 per year. This amount
ould not be considered as a penalty to act
deterrent against default in payments.
n - Divisional Office, Kozhikede, 11
embers revived their membership at the : .
ge of 59 years after defaulting payment '
or 10 to 15 years. ~These workers would
et benefit of T 6,250 to T 9,375 for this
eriod in- the wvery mnext year
superannuation age 60 years). This would
indicate  that the defaulters have an| -
dvantage over the regular cortributor in
terms of money value of returns.

2.3.5:4 (i) [During 2008-09 to 2010-11, the|During the period 2010-11, ¥ 114.9 crores allotted as ‘
Welfare activities expenditure on welfare measures had|Government grant to the Board. “Utilizing this grant the

‘ ‘ increased from ¥ [2.50 crore to ¥ 70.54|Board had cleared huge pendency of superannuation
crore. - But in 2011-12, the expenditureibenefit from the year 2002 to 2009. During the year
+ decreased to T 7.63 crore due to shortfall| 2011-12, the Board received ¥ 61.00 lakhs only as grant
in release of ﬁmds by the Statejfrom Government. The proposal from the Board
Government, _ : requesting  fund . to -disburse the benefits is bemg
' - cxammed by the Government.

9z1
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' 2%54(11)

[Delay in settlement of claims:

In AW Board, as on 31 March 2012,
superannuation benefit claims of 1,07,806
workers were pending, out of which 5,630

_claims related to the period prior to the

vear  2002-03, Similarly, -marriage
assistance of 58,978 members was pending
payment for the period from 2006-07. The,
delay in settlement of claims shows the
deficignt system of maintenance of records
in the Board and negligent attitude on the
part of officials in settling the claims.

The welfare benefits except superannuation

date. Some applications are pending due to non
furnishing of required document. Though the
intimation letter sent, some applicants did not
receive their benefit yet. Such applications are
included  still. ‘in.  the pendency Iist.
Superannuation benefit from the year 2010-11
and marriage benefit from 2008-09 is pending
due to lack of fund. The proposal from the
Board, requesting fund to disburse the benefits
is being examining by the Government,

2.3.6
Conclusion

Given the attractiveness of AW Scheme,
there is a high risk of. non-bonafide
persons being registered.”. The present
Emngcm’ents to verify the bonafides of

ersons registered under AW Scheme are
far from satisfactory.

Government has issued directions to the board to
scrutinize the membershl list of Agricultural labourers

ineligible persons..

237
Recommendations

* Efforts should be made to augment the
resources of the Boards so as to reduce the
dependcncy on the State exchequer.

* Steps should be taken to update the list
of members in the AW Scheme by
including only the genuine agrlcultural
workers.

putstanding superannuation claims in the

* Steps should be taken to clecar the|

* In agricultural workers board, the members
subscription is ¥ 60/- per year. While the
scheme assures them a return of 625/- for each
.year of remittance as superanhuation beénefit
in addition to other welfare benefits. The
revenue of the Board is the inrcome from
workers . contribution, fand .owners

and marriage benefits .are disbursing as up to|

with reference to’ Aadhar to prevent the registration of}

contribution and maiching grant . from the|

Government. All the expenditutes arc met
from this Board's Fund. : :

AW Board in the time b'oumLi manner.-

L2l
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i

considering increasing of land  owners'
contribution and labourers’ contributions. A|

_examined by the Government.

Sreps would bc taken to update the l:sl of
members as per audit instructions.

To clear the outstanding superannuatmn
claims, the revenue of Board. will have to be
inereased. For this purpose Government is

proposal received from the Board for
sanctioning - matching grant is also being

. SATYAKUMAR. S.
Jmni Secraetary to Govt. B
Labous & Rehabiktation Department
Govt. Secretariat

Thiruvananthapuram-595 001
Ph; 04T1-2518244/2324687

8ci



129

APPENDIX [II
APPENDICES FROM AUDIT REPORT

Detalis of implementation of Horticulture “fission Programme during 2005-12
(Reference : Paragraph 1.1.10.2; Page 36)

S1.No ltem/component I Unit ¢ Physical | Shertfalt
| [ Target | Achicvement | (per cem} -
1. Production ¢of planting materigls
() Establishment of nurseries
Model nursery - Public Sector Number 3 1 67
= Private Sector o 3 Nil 100
Small pursery - Public Sector 5 il 100
- Private Sector . 20 10 50
(ii) Rehabilitation of existing tissue Mumbhe:
culture wnit - Public Sector 6 Nil 160
- Private Sector ] 4 Nil 100
[31)] Setting up of new TC Lab Number 1 Nil 160
- Paublic Sector
(iv) Vegetable Seed production Nurnber t
- . Public Sector 7.4 22 70
- Private Sector 72 1.2 83
2. Establishment of new garden {Area
Expansion}
(i} Fruits Heutare N
- Mango . 20 20 0
- Pineapple (Sucker) 13 190 o
Banana (Sucker} ) ' 6592 5402 18
(i) Vepetable Hevtare 869 Bad - 2
Liid) Mincr Herticulture Crops Hectare 88 03 10
(iv) Flowers - Cut flowers Hectare 173 146.8 ) 15
- Loose flowers N 58 326 44
(v) Spices - Pepper Hestare 653 334 49
< Ginger ) 220 156.4 29
{vi Plantation Crops - Cocoa Heonar: 12 4.7 61
{vii) Medicinal Plants : Hectare | = 52 29.3 44
{viii} | Mushroom Production units Number 350 241.5 31
| 3. Rejuvenation of senile plactation :
- Pepper Heeta 2 375 438.2 24
4, Creation of water resources Number 35 18.3 48
5. Protected cultivation
: - Gireen House ) Number 5 2K 44
6. Integrated Mutrient ’ ’
Mapagement/Pest Management -
- Promotion of IPM(Ginger, Hectare 2203 (16842 24
vepetables, banana) i -
Plant Health Clinic Numbe: 5 Nil 100
Di forecasting unit Nuinbe: 1 Nil 100
LeafTissue analysis Number 3 il 100
Bio-control lab Number - 2 Nil 100
7. Organic furming z
-__Adoption of organic farming Numcer 895 556.3 38
Vermi-compost __| Number 287 1923 33

121772018,
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SLNo

Item/component LUnit Physical Shortfall
. Target Achievement Qer cent)
8 Poilination support Nuinher 5240
9. Imtegrated post harvest . '
mana, t
- Cold storage unit . Nunitber 1 Nil 160
-__ Pack House/Storage Unit Number 4 Nil 100
- _ Mobile Processing Unit { Number 1 Nil 100
10 Establishmeti of tnarketing i -
infrastructure
- Rural Market . Number ] Nil 100
- . Whole sale market Number - 2 Nil 104
- Functional infrastructure Number 4 Nil 100

Source. Fi lgw'es compiled by Audit from progress repor:.: supp!led by the DHM
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Deficiencies in Blood Bank in Government hospitals
(Reference : Paragruph 3.1.5.3; Puge 84)

\ledlcal College Haspital, Kozhikode

e k3

e

-0,

1

The Air Conditioners in component roony, refteshment roo:mn and blood

Collection toom and Deep Freezer (-40 degree Cehma) were not in working
condition

Both untested and tested blood sampics were stored in one refrigerator

The blood bank premises was not hygienic and the rooms were without proper
ventilation

Equipments were not calibrated

Blood donor card was not maintained, records and registers were not malnmmed as
per Para L of the Rukes.

Medica! Officer and Registered Nurse were not attending the biood bank
Non-availability of manufacturer’s test report for CPDA solution

Tzluk Headguarters Hospital, Sulthanbathery

4

vi po

Test for irregular antibodies was not carried out on blood units.

Medical Officer and' Registered Nurse were not attending to the blood hank
activities.

Doner records were not maintained properly

Air conditioners were not operated.

Thermograph was not workm,_. in releerator meant for stocking screened blood
uhits

District Hospital, Mananthawady

+

3.
4.

No air conditioner was working

Thermograph of the rcfngcratm was 1ot working

Donor card was not authenticated by Medical Officer and not updawd
Calibration of equipments was not dosw

Government General Hospital, Beach, Kozhikode

i
2
A
1
;i

Stock register not maintained up-io-dute

Donor card was got authenticated by Medical Officer
Compound microscope was not working properl'y

‘Most of the area of the biood bank was not air conditioned
Domesnc refrigerator being used tor sroring reagents and kits

Faluk Headquarters Hospital, Kasargoo

2
3
4

i 1

Medical officer in charge rarely visited the blood bank.
Elisa reader and washer were not in working condition.
Only one out of two ACs was working
Premises of bleod bank were in unhygienic condition.
General Hospital, Thalasseri
Refreshment room was not air-conditioned.
Donor records were nol certified by iie Medical Ofticar.
Time recording graph in both refrigerizors was not working properly.
General neatness was nol maintained :
Hacmoglobin Estimation was done by gravity method as Calorimeter was not
workmg
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Details of samples returncd
(Reference: Paragraph 3.1.7.1; Page 36)

Reference Standard and Method 4 [ 13 17 .
of Anatysis '

Gas Chromatograph T R B Y
Facility | Sl s e s
HPLC Detéctor/Column 2 3| - | 9
Bio Assay Medium - - 1 I
Spectro Flouri Meter - - - 1.
Refractive Index Detector o - ] 1
Trimethyl Silica Column I
Turbidimeter oL - 3 -
Total 7 |12 | 27| 38




133

Heads of accounts in which expenditure incurred was more than original budget
provision
(Reference : ]‘aragraph 4.1.7.2; Page 120)

(¥ in crore)
. Excess

Plan/ Original Final " Expeaditare

]g:" ’ Year il:;:l:f Non- budget budget ExpE::!ai::urc o::'eoriglnll

i Flan provision | provision | provision in

: Percentage

1} 2010-2011 | 2202-01-102-99 NP 1441.0% 1440.01 1542.15 7.02
2| 2010-2011 | 2202.01-101-99 NP 451.73 450.57 484,32 7.33
3] 2011-2012 | 2202-01-101-98 NP 565,34 504.89 543.03 7.46
4| 2011-2012 | 2202-01-104-99 NP 47,74 47.67 51.64 B.17
51 2008-2009 | 2202-01-102-99 NP 1184.33 1188.73 L 1296.82 8.53
6 | 2009-2010 [ 2202-02-001.98 NP 21.20 20.85 23.02 8.58
71 2011-2012 | 2202-01-107-97 P 16.07 12.47 17.77 10.58
8| 2011-2012 | 2202-02-1035-96 P [.i6 1.16 1,29 11,21
91 2011-2012 | 2049-03-104-99 NP 18i.12 - 181.12 207.00 14.29
10 | 2011-2012 | 2202-02-001-98 NP 3198 31.86 36.64 14.68
11 | 2007-2008 2202-02-001-99 NP 752 1.67 _8.66 15.16
12 | 20£0-2011 | 2202-80.003-59 | NP | <s8 5.34 678 15.31
13§ 2015-2012 | 2202-01-101-99 | NP | 616.85 609.31 706.92 15.73
14 | 3007-2008 | 2202-02-108-99 NP { 1.95 1.97 2.26 15.90.
15} 2011-2012 | 2202-02-001-99 NPl Tisq 12.26 ' 14.58 16.27
16.1 2011-2012 1°2202-61-191-50 NP 6.87 6.91 7.99 1630
17 | 2009-2010 | 2202-02-108-99 NP 2.34 2.33 2.7 18.38
18 | 2011-2012 | 2202-80-003-99 NP 8.9 8.25 10.05 21,23
19 | 2008-2009 | 2202-02-001-99 NP 7.54 7.37 9.25 22.68
20{ 2009-2010 | 2202-01-101-97 NP 2.43 2.42 3.09 27.16
21 | 2007-2008 | 2202-80-003-99 | NP 3.84 379 489 27.34
22 1 2000-2010 | 2202-02-001-99 NP 474 8.48 11.23 . 28.49
23t 2009-2010 | 2202-80-003-99 NP | 4.50 4.46 5.88 30.67
24 | 2008-2009 | 2202.-80-003-99 NP 4.04 4.00 5.58 38.12
25 | 2008-2009 | 2202-01-101-97 NP 2.16 2.15 3.00 38.89
26 | 2007-2008 | 2202-01-107-97 P 6.530 6.48 9.05 39,23
27| 2010-2011 | 2202-02-001-95. Np .78 9.43 13.66 39.67
28 | 2051-2012 | 2202-01-101-97 NP I 259 2.56 3.68 42.08
20 | 20i-2012 | 2202-80-8060-52 NP | 2230 22.14 33.47 50.09
30°[ 2010-2011 | 2202-01-101-97 | NP | 1.90 1.88 310 £3.16
31} 2011:2012 | 2202-01-101-94 | NP 77 176 3.39 91.53
t 321 2009-2010 | 2202-02-109-82 P 2500 . 36.05 49.07 96.28
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Heads of accounts in which entire expenditure was incurred during March
(Reference: Paragraph 4.1.7.3; Page 120)

{Tin crore)

- £ = E g — s
£ | SEERTAR A AL
a | = | &i |fE|&s| EER | RS

=] =]

1 2007-2008 | 2202-01-101-98 NP 0.12 0.66 0.06
2 2007-2008 | 2202-02-001-98 NP 0.02 0.01 0.01
3 2007-2008 2202-02-001-98 NP 0.03 0.01 0,01
4 2007-2008 | 2202-02-001-99 NP 045 | 036 0.36
5 2007-2008 | 2202-02-112-99 P 10,00 4,69 4,69
6 2007-2008 | 2202-02-192-50 NP 0.76 031 0.31
7 2007-2008 | 2202-02-800-94 NP 0.16 0.13 0.13
[ 2007-2008 | 2202-03-800-68 p 0.1¢ 0.09 0.09
9 2007-2008 | 2202-03-800-70 P 0.15 0.15 0.15
10 2007-2008 | 2202-03-800-72 P 4.00 4,00 4.00
11 2007-2008 | 2202-05-200-99 ; NP 0.25 0.10 -~ 0.10
12 20072008 | 2202-05-800-99 NT 0.01 0.0 0.01
13 2007-2008 | 2202-80-003.96 5 0.25 020 0.20
14 2067-2008 | 2202-80-003-97 P 0.15 0.14 0.14
15 T 2007-2008 | 2202-80-800-89 | NP 0.02 0.02 0.02
16 2008-2009 | 2202-01-111-99 i 2.50 2.50 2.50
17 2008-2009 | 2202-02-001-99 NP 0.01 Q.01 . 0.01
18 2008-2009 | 2202-02-191-5¢ NP 0.2 0.24 0.24 .
19 2008-2009 | 2202-02-192-50 NP 0.52 0.43 0.43
20 20082009 | 2202-02-300-67 P 1.00 .98 0.98
21 2008-2009 | 2202-02-800-70 } P 0.25 0,25 0.25
22 2008-2008 | 2202-02-800-91 NP 0.30 0.29 0.29
23 2008-2009 2202-02-800-94 NP 0.16 0.14 0.14
24 20082009 | 2202-03-800:72 P 4.00 4.00 4.00
25 2008-2009 | 2202-80-800-89 NP 0.02 0.02 0.02
26 2008-2009 | 2202-80-800-90 NP 0.6% 0.68 0.68
27 2009-2010 | 2202-81-111-99 P 2.50 2.50 2.50
28 2009-2010 | 2202-02-001-89 P 0.15 9.20 0.20
29 2000-2010 | 2202-05-800-97 | NP 0.22 0.09 0.09
30 .2009-2010 2202-80-004-88 P 4.00 '4.00 4.00
31 2009-2010 | 2202-80-800-79 P 0.40 0.20 0.20
32 2009-2010 | 2202-80-800-89 RN 0.02 0.02 0.02
33 2010-2011 | 2202-01-104-99 | NP 0.02 0.01 0.01
24 20102011 | 2202-01-800-83 P §.00 4.64 4,64
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35 2010-2011 | 2202-01-800-84 P 18.00 5.65 5.65
36 2010-2011 | 2202-02-001-98 NP 0.02 0.0} 0.01
37 2010-2011 2202-02-800-61 P 8.00 2.00 8.00
38 2010-2011 | 2202-02-800-67 P 1.10 1.10 1.10
19 2010-2011 | 2202-02-800-70 P 0.30 0.30 0,30
a0 2010-2011 | 2202-80-800-53 B 0.20 0.20 0.20
4] 2010-2011 | 2202-80-800-89 NP 0.03 0.03 0.03
42 2011-2012 | 2202-01-111-99 P 4.00 4,00 4.00
43 2011-2012 | 2202-02-00i-98 NP 0.03 0.01 0.01
44 2011-2012 | 2202-02-001-99 NP 0.01 0.01 0.01
45 20112012 | 2202.02-D01.99 NP 0.02 0.01 0.01
46 20112012 | 2202-02-108-98 P 1.00 1.00 1.00
47 2011-2012 | 2202.02-800-60 P 16.75 | 0.01 0.01
48 2011-2012 | 2202-02-800-62 | P 15.00 637 6.37
49 2011-2612 | 2202-02-800-63 P 10.60 10.00 10.00
50 2011-20:2 | 2202-02-800-96 NP 0.10 0.10 0.10
51 2011-2012 | 2202-04-103-98 P 8.00 3.00 .00
52 2011-2012 | 2202-05-102-34 | NP 0,01 0.01 0.01
53 2011-2012 | 2202-80-800-89 NP 0.04 0.04 0.04
54 2011-2012 | 2202-80-800:50 NP 0.75 1.00 1.00
Total 117.78 72.33 7233
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(Reference: Paragraph 4.1.7.3.; Page 120)

’ Heads of accounts in which more than 50 per cent of the total expenditure was
incurred during March

. (Tincrare)
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1. 2007-2008 | 2202-01-101-59 | NP 0.47 0.01 0.33 032 | 9697
2. 2007-2008 {2202-01-102-98 ; NP 1.35 0.01 0.5 049 | 98.00
3, 2007-2008 | 2202-01-102-99 1 NP 115 (.48 699 0.51 51.52
4, 2007-2008 | 2202-01-104-99 | NP 0.42 0.07 0.21 0.14 | 6667
5. 2007-2008 § 2202-01-192-50 } NP 4.13 1.37 292 1.55 | 53.08
6. 2007-2008 | 2202-02-001-98 | NP 048 0.12 .29 017 | 58.62
7. 2007-2008 | 2202-02-001-99 |. NP 0.01 0.01 0.03 00z | 6667
5. 3007-2008 §2202-02-001-99 ] NP 0.08 9,03 0.09 006 | 66,67
9. 2007-2008 | 2202-02-101-99 | NP 0.05 0.03 0.11 0.08 | . 7%73
10. 2007-2008 | 2202-02-101-99 | NP 0.37 0.09 0.24 0.15 62.50
11. 2007-2008 | 2202-02-109-82} - P 25.00 0.96 %37 7.41 $8.53
12. 2007-2008 | 2202.02-800-83 | NP 01k 0.01 . 003 0.02 { 66.67
13. 2007-2008 | 2202-02-800-91 | NP 0.30 0.02 0.26 024 | 9231
14. 2007-2008 | 2202-02-800-98] ¥ 073 0.23 065 042 | 64.62
15. 2007-2008 | 2202-03-800-711 P 0.0% 0.01 005 | 004 | 8000
16. 2007.2008 |2202-05-103-96| P 0.10 0.04 0.10 0.06 | 60.00
17. 2007-2008 | 2202.80-800-80) P 0.30 0.06 0.19 0.13 | 6842
18. 2008-2008 | 2202-01-11-98 | NP 0.2 0.04 0.1% 007 | 63.64
19. 2008-2009 - | 2202-01-101-99 | - NP 0.42 0.15 0.36 0.21 58.33
20. 2008-2000 { 2202-01-102-98 | NP 1.35 0.01 0.43 042 | 97.67
21 2008-2009 | 2202-01-102-997 NP 1.13 0.45 1.07 062 | 5794
22 2008-2009 | 2202-01-104-99 | NP 045 0.08 021 013 | 6190
23. 2008-2009 |2202-01-191-50 | NP 1.57 0.82 181 499 | 54.70
24, 2008-2009 | 2202-01-192-50 1 NP 4.19 1.35 3.06 1.71 55,88
25. 2008-2009 | 2202-01-196-50 | NP 13.29 4.60 11.03 643 | 58.30
26. 2008-2009 ] 2202-02-109-82| P 25.00 773 2599 | 1826 | 7026
27. 2008-2009 | 2202-02-800-6% ) P 0.50 0.13 1.48 035 | 7292
28. 2008-2000 | 2202-02-800-71| P 3.00 0.77 2.35 1.58. 1 61.23
29. 2008-2009 | 2202-02-800-73] P 13.54 13.54 3354 | 2000 | $59.63
30. 2008-2009 |2202-02-800-80§ P ) 00 0.02 0,66 064 | 9697
31, 2008.2009 | 2202-02-800-81| P 13 0.02 e 0.13 | 86.67
32. 2008-2009 ]2202-02-800-84] P 1. 0.46 0.94 048 | 51.06
33. 2008-2000 | 2202-05-800-57 1 NP .22 0.1 0.22 0.02 | 5455
34. 2008-2009 | 2202-80-00396| P 035 0.01 0.35 034 | 9714
35. 2008-2009 | 2202-80-800-79 | P 0.3 0.06 0.21 0.15 | 7143

[
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“36. 2009-2010. | 2202-01-101-98 | NP 0.12- 0.02 0.08 { . 0.06 { 7500
37. 2009-2010 | 2202-01-101-99 | NP 0.47 0.1 042 0311 71381 -
x 38. 2009-2010 | 2202-01-102-98 | NP 1.35 0.08 0.39 031 | 79.49
.39, | 2009-2050 | 2202-01-102-99 | NP 1.15 0.28 - 1.08 0.80 | 74.07
© 40, 2008-2010 | 2202-01-1%1-50 NP '5.08 0.96 363 | 2.67 73,55
t 41, 2009-2010 | 2202-0t-192-50 | NP 24.48 1.75 17.23 | 1548 | 29.84
42, 2009-2010 | 2202-01:196-50| wp 47.07 9.1} 3421 [ 2510 1 7337
43. 2009-2010 | 2202.02:101-99 | NP 0.45. 0.1} 0.26 0.i51 ] 57.69
44, 2009-2010- | 2202-02-107-94 | P 500 .} 148 - 496 ] 348 | 7016
.48, 2009-2010 | 2202-02-109-82] P | 2500 {. 18.78 49.07 [ 3029 61,73 .|
46, 2009-2016 | 2202-02-191-50 | NP 0.20 5.01 023 ] 022 | 9565
47, - 2009.2010 | 2202-02-192-50 ] NP 0.55 0.04 0353 049 | 9245
48, 2009-2050 | 2202-02-196-50 ] NP 210 1.27 . 3.57 230 | 64.43°
.49, 2009-2010 | 2202-02-800-67] P 1.00 0.01 0.71 0.70 | 9859
50, | 2009-2010 F2202-02-800-80] P 0.75 010 0,40 0.30 -] ~75.00.
51, 2009-2010 |:2202-02-800-81 P 0.20 0.20 0,59 0.39 66.10
52, 2009-2010 |2202-02-800-84| P 1.00 0.38 095 | 057 | 60.00
53. 2009-2010 | 2202-02-800-91| NP 0,30 0.09 0291 020 | 6897
54. 2009-2010 12202-02-800-94 | NP 0.16 0.04 15| o011 | 73.33.
53, 2009-2010 |2202-05-102-921 P .23 (.08 0.23 0.15 | 6522
- 56. .2009-2010 | 2202-05-103-96] P 0.15 0.04. 0.14 010 | 7143
57, 2009-2010 . { 2202-05-800-96 | NP 2.00 0.64 164 {100 | - 60.98
58. 2009-2010 [ 2302-80-800-93 | P 1.35 0.20. - 1.3% 115" ] 85.19
59. '2010-2011 | 2202-01-101-98{ NP 0.14 0.04 - 0.19 0.06 | "60.00
60, 2010-2011 12202-01-101-99 | NP 0.53 0.14 0.45 | 031 ] 68.89
61. 2010-2011 | 2202-0{-102-98] NP 1.35 0.04 0.39 035 | 89.74
62. - 2010-2011 { 2202-01-102-99 | * NP 115 0.29 0.89 06 | 6742
63. - 20102011 | 2202-01-191-50 | NP 599 1.73 5,32 359 1 67.48
64, 2010-2011 ;| 2202-02-001-99 | - NP 0.18 0.07 0.16 0.09.1. 56.25 -
65. 2010-2011 | 2202-02-109-79| P 6.86 0.80 6.86 6.06 .1 88.34
66. 2010-2011. | 2202-02-800-80.| P 0.60 0.09 054 | 045 |- 8333
‘ 67. 2010-2011 }2202-02-800-81 | P 0.25 0.30 063 033 [ 5238 |
68. 2000-2011 §2202-02-800-91 [ NP 0.33 0.15 032 0.7 ] 8312
69. 2010-2011 | 2202-02-800-94 | NP 0.17 0.05 0.17 0.12 | - 70.59
1 76. 2010-2011 | 2202-05-300-96 | NP 2.00 0.96 1.93 0.97 {  50.26
L. "2010-2011 | 2202-05-800-97 [ NP 0.22 0.4 022 | 0.8 | 8182
72. 2010-2011 [2202-80-003.94] P 0.40 0.03 039 | 036 | 923
73, 2010-2011 | 2202.80-800-93| P 1.35 0.62 135°] - 073 | 5407
74, 2011-2012 | 2202-01-101-93 | »m 0.11 010 | %091 |
75. 20112012 | 2202-01-101594 - 0.37 0.31 | -83.78-
76. 2011-2012 | 2202.01-102-98 r.'_ 0.34 - 0.33 97.06_:_

1217/2018.
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. 20112012 | 2202-01-102-99 | NP 0.32 0.04 0:31 027 | 87.10-
78, 20:1-2012 | 2202-61-104-960] NP .37 0.i1 0.28 017 | 60.71
79. 201)-2012 |2202-01-104-99{ NP 0.37 0.19 0.39 020 | 5128
30, 2011-2012 | 2202-061-800-81 | NP 0.71 0.59 1.37 0.78 | 56.93
8i. 2011-2012 | 2202-62-001-98 | Np 0.52 0.24 " 0.53 029 | -54.72
82 '2011-2012 |2202-02-652-98 | NP 0.33 0.06 0.31 0.25-F 80.65
83. ‘20112012 | 2202-02-052-99 [ NP 0.7 0.07 “017f oo | sggr |
84, 2011-2012 | 2202-02-101-99 | NP 0.42 0.}3 033 f - 020 | 60.6i
- RS, 2011-2002 | 220202:105-96 | P 116 0.13 129} -116 | 8992
86. 2011-2012 | 2202-02-1794 | P 543 1.87 5.33 346 | 6492 |
87. 2011-2012 |2202-02-109-791 P 442 0.67 4.39 3.72 84.74-
28, 2011-2012 §2202-02-800-69 | * P 1.50 045 117 072 | 61.54
89, 2011-2012. | 2202-05-800-97 | NP 0.22 0.03 0.27 024 | 88.89 -
30: 2011-2012 |2202-80-003-95 [ P 1.50 0.41 1.48 107 | 7230 .
9], 2011-2012 | 2202-80-00367] P 0.30 0.02 030 028 93.33
. 92, “2011-2012° | 2202-80-800-93 | P 1.50 032" 1.50 148 | 78.67
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